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RAJYA SABHA
Friday, 23rd December 1955

The House met at ten of the Clock, MRr.
DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

REPORT ON THE AMLABAD COLLIERY
ACCIDENT ON 5TH FEBRUARY 1955

THe  DEPUTY MINISTER  FOR
LABOUR (SHRI ABID ALI) : Sir, I beg to lay
on the Table, a copy of the Report of Shri
Justice B. P. Jamuar of the Patna High
Court into the causes of, and the
circumstances attending, the accident which
occurred in the Amlabad Colliery in the
Jharia Coalfields on the 5th February 1955.
[Placed in Library. See No. S-484/55.]

LIST OF THE COUNTRIES WHICH HAVE
RECOGNISED SOUTH VIETNAM REPUBLIC

THE DEPUTY MINISTER FOorR EX-
TERNAL AFFAIRS (SHri ANIL K.
CHANDA) : Sir, [ beg to lay on the Table a
copy of the list of countries which have
recognised South Vietnam Republic.
[Placed in Library. See No. S-488/55.]

THE STATES
REORGANISATIONCOMMISSION'S
REPORT,1955—continued

SHRI K. L. NARASIMHAM: (Madras) :
Mr. Deputy Chairman, I -was referring
yesterday to the boundary adjustments and
the principles that are adopted in adjusting
the boundaries. " The S.R.C. failed to apply
any principle. Unless a principle is
followed, you cannot reorganise the States
in a proper manner. In para. 741, they found
little reason to revise the decision for
inclusion of Parlaki-medi pocket.

The case of Parlakimedi is simple. In
Parlakimedi taluk, the total population is
1,03,529, of whom 63,015 are Telugus, that
is 60-9 per cent, Oriyas 32-5 per cent, and
others 6'6 per cent.

5R.S.D—I1.
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Out of the total villages of 253 in that taluk,
they have got more than 50 per cent of Telugu
villages—more tnan 120. So, Parlakimedi,
being a contiguous territory, and the language
being Telugu as in Srikakulam district, it should
naturally be included in the Andhra State. [ only
want ;o0 refer to the Philip and Duff Committee
Report which has clearly observed that "as far
as Parlakimedi is concerned, the educated
Oriyas desire amalgamation, and the majority of
the inhabitants of the Estates are Telugu." Mr.
O'-Donneel, the President of the Orissa
Boundary Committee, however, in a memorable
minute of dissent, emphatically disagreed with
their view and stated "that language and race are
abiding factors ultimately, of far greater
importance than the reaction of the zamindar.
More than half of the total population is Telugu
by race and J Telugu is the mother-tongue of
nearly two-thirds, and subsidiary language for
45,000 persons."

There is every justification for including
this portion in the Andhra State. Simply
because the zamindar happened to be an
Oriya, this part of the territory was given to
Orissa and the injustice done to the Andhr?s
should be remedied.

Coming to the borders of Andhra
and Karnataka, the hon. Mr. Govinda
Reddy was ecloquently arguing yester
day the case of Bellary for being
retained in the Myrore State. The
reasons that he advanced were that it
was a majority Kannadiga area and
the Tungabhadra Project was taken
into  consideration, and the Mysore
Government never obstructed it.
These are the reasons he advanced
while he forgot one more feature.................

Surl M. GOVINDA REDDY (Mysore):
The Andhras never laid any claim till
recently.

SHRI K. L. NARASIMHAM: No, Sir. On
that question, I would say that if one reads the
Assembly debates, he will find that the
Deputy Chief Minister, Shri N. Sanjeeva
Reddy, referred
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[Shri K. L. Narasimham]
to this question. Shri  Sundarayya
moved an amendment to the motion
placed before the Andhra Assembly
and that was voted down, Shri
Sundarayya said that particular prin
ciples should be followed and that
Bellary being a contiguous territory
to Kannada area, in spite of the
obstacles placed by the Mysore Gov
ernment in  having high-level canal,
or in making progress on the Tunga-
bhadra Works, there are other matters
to be dealt with it. Shri Sundarayya—
the leader of the communist group in
the Andhra Assembly—suggested that
it should be included in the Mysore
State on one ground only because it
is linguistically ...........

SHRI M. GOVINDA REDDY: It was a
baseless allegation.

SHrR1 K. L. NARASIMHAM: It
contiguous  territory to the Kannada
area. Even if the population is
squally divided, we do not insist on
that because it is a contiguous area.
But the same principle should be
applied to the Kolar District. About
Kolar District, the hon. Mr. Govinda
Reddy did not even mention anything

is a

yesterday. The majority ?f people
in Kolar are Telugus and it is conti
guous to the Andhra State, and it
should be included in the Andhra
State. My argument is that the same
principle should  be followed in
deciding ...........

SHRI M. GOVINDA REDDY: What about
the people of Kolar?

SHRIK. L. NARASIMHAM: The people of
Kolar? The people of Kolar are willing to
come to the Andhra State. They are asking to
be included in the Andhra territory. If 1
remember correctly, a member of the
Legislative Assembly coming from a
particular areas raised this question in  the
Mysore Assembly.

SHRI M. GOVINDA REDDY: It is only
one solitary member.

SHrl K. L. NARASIMHAM: That
particular member represents Kolar and the
people of Kolar wish to be

included in the Andhra State. Therefore, there
is no reason that this should be given to the
Mysore State.

Coming to Raichur and other parts there
also, the same principle should be followed.
That territory, including Raichur Town,
should be retained in Vishal Andhra, by
merging the Telengana area in the Andhra
State. | do not want to take much time of the
House on this question. .

As far as Madras and Andhra States are
concerned, after partition, we are all moving
friendly and there is no quarrel between the
people of Andhra and Madras. But one mem-
ber from this side, Mr. Pydah Venkata
Narayana, suggested that Madras city should
be made into a separate State. We do not
subscribe to that view for the reason that in
Madras, the majority of the population is
Tamils and Madras city is a contiguous area to
the Tamil districts. So, it should be in Tamil
Nad, and it should be the headquarters of the
Madras State. For the same reasons, we also
insist that Bombay city should be included in
Mabharashtra area and Samyukta Maharashtra
with Bombay city should be formed. Today's
papers contain a report that the Corporation of
Bombay also, by a majority, decided against
the S.R.C. proposals and they asked for Sam-
yukta Maharashtra, with Bombay city.

Unless you follow the uniform' principle,
you cannot decide the-question of boundaries
between Andhra and'Madhya Bharat also. The
areas of Chanda district, Bastar etc . where the
majority of people is Telgus, should also be
included in Andhra.

I come to Chapter IV of the Report about
the unity of India. The Com-mi-sion have
rightly stated in paragraph 876 that it is the
unity of India that has to be taken into
consideration and all the limbs of the Union
must be strong and healthy and in that way
only, we can foster the unity of India. The"e
are commendable. The unity of India can
be strengthened
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and further developed only on the basis of the
recognition of the fact that ours is a multi-
lingual country. Therefore, the units of India
should include the units of all the main
language groups. It is not the formation of
linguistic States, but it is the feeling that
divides the people and disrupts the national
unity.

States Reorganisation

What are the suggestions of the S.R.C. in
this regard? They said that Hindi should
replace English as soon as possible. I agree
with that. Every one should learn Hindi and it
should be introduced for all inter-State -
communications.

They also made a suggestion that the
Osmania University should be -converted into
a Hindi University. I canpot agree to this
suggestion. 'Why should the Osmania
University be so?

SHR1 JASPAT ROY KAPOOR (Uttar
Pradesh): Where will the people of the South
learn Hindi?

SHRI K. L. NARASIMHAM: You can have
universities, one at Kurnool, Madras,
Bezwada—wherever you like, you can open a
Hindi University, we will give you all support.
But why should the Osmania University—
which is the university in Hyderabad and
which has Urdu as the language of
instruction—be  changed to a Hindi
University? The people of Hyderabad city who
want to have their children taught in Telgu can
have that benefit. You want to deny them this
right. We, the people of Andhra, wish thai the
Osmania University should be developed and
it should cater to the needs of the students
from that territory. I have no objection to the
opening of as many universities as possible,
and I think, the Centre can do it with all its
resources, instead of putting the burden on the
States.

As regards services, no hon. Member
referred to that particular question.
In deciding this question of
services, 1 only recommend to
the hon. Members that the
principle, ~which  was  followed by
Madras and Andhra while partitioning
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the Madras State, should be followed
uniformly in all the places. That is, that there
should be no retrenchment and it should be
avoided. The services should be adjusted and
the cadres should be shared between the
States taking into consideration the needs of
the States and also the wishes of the
personnel who want to go to a particular
State. Still, you may find in certain cases that
some are surplus. I would suggest, "Retain
them and absorb them in other departments."
So, you should make it a point that no person
should be retrenched on any account either
for financial reasons or for reasons that he
comes from another State.

On the question of cadre for further
recruitment, the S.R.C. has suggested that 50
per cent should be from outside, and that in
regard to appointment of judges, one-third
should be from outsMe. They have suggested
these things with a view to fostering the inter-
State  co-ordination: stating that this
encourages the unity of the country. I do not
subscribe to the views restricting 50 per cent
of posts to the outsiders, or appointing judges
from outside the State. That is not going to
help you. You leave it to the States.

The domicile rules in various States
should be repealed as recommended
by the S.R.C. 1 entirely agree with
that view. Every man must be free
to go in any State and prepare for
any competitive examinations. He
should be in a position to take any
job in any State. Don't put restric
tions here. Don't say that 50 per
cent, must come from other States.
That shows that you do not trust the
people, that you do mnot have confi
dence in the States, you do not have
confidence in your own machinery.................

MRr. DEPUTY CHAIRMAN: That's all.
You have already exceeded your
time.

SHrli K. L. NARASIMHAM:............
where all the States are governed by Congress
people.
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[Shri K. L. Narasimham. ]

In conclusion I will further reiterate that we
should reorganise our States on linguistic
basis and immediately form Vishal Andhra
which is a necessary thing. By retaining
Telengana, you are only keeping a State
which is financially unstable. Formation of
Telengana would not be in the interest of the
country and  national  reconstruction
programme'. It would not be in the interest of
the successful working of the Five Year Plans.
Therefore, Vishal Andhra should be formed
immediately.

SHri FAKHRUDDIN ALI AHMED
(Assam): Mr. Deputy Chairman, I am grateful
to you for giving me the opportunity to
participate in the discussion on the
recommendations and Report of the States
Reorganisation Commission. At the outset, 1
feel it my duty to pay a tribute to the
members of the Commission for discharging
this stupendous task with remarkable
impartiality and ability. It is a matter of pride
for us that on*> of the member happens to be
a Member of this House. With his experience
and knowledge of the whole of India he has
made a good deal of contribution in the
solution of a difficult problem.

Sir, the question of reorganisation of States
has been attracting our attention not only
since we became independent but it has been
agitating the public mind from long before. It
agitated the public mind to such an extent that
the Indian National Congress was compelled
to adopt resolutions from time to time. But as
you know, the policy and principle on which
these resolutions were based have also
changed with the change of time and
circumstances. In the beginning, the Indian
National Congress stuck to the principle that
States should be organised on no other basis
but that of language. That principle held the
day for a number of years. But after we got
into power, the practical difficulties were
realised. After the partition of our country into
India and Pakistan, the

Indian National Congress came to the view
that to divide the country into States merely
on the basis of language will not be in the
interest of India as a whole and was no longer
a practical proposition.

Sir, I listened to the speeches made by my
hon. friends who supported and demanded
organisation of the provinces on the basis of
language. In support of such demand Bapuji
was quoted extensively. It is true that Bapuji,
during his life-time used to guide the Indian
National Congress and to him we looked for a
lead. For a period, he also encouraged and
supported the idea of organisation of the
States on the basis of" language. But later on,
after the partition of India even he was forced
to change his views on account of the changed
circumstances. Therefore, I main-tain; that it
will be wrong on our part to insist that States
in our country should be organised on the
basis of langauge. If we do that, we shall be
falling in the same abyss in which the
communalists before the partition of India fell.

Sir, have we not learnt from the fanaticism
of the communalists and what this country had
to pay for pursuing that policy of fanaticism?
If today this language fanaticism is allowed to
hold sway in this country, don't we think that
we shall fall into the same difficulties as we
were compelled to fall into, on account of the
claims of the communalists? It is, therefore,
only fit and proper that we should support the
recommenda‘ions made by the Commission
that language should not be the main
consideration in deciding the territories or
boundaries of a State. To that extent, I think, it
is only fit and proper that every one of us—
whether we belong to this House or to Lok
Sabha or hold responsible position outside the
Parliament and legislatures— should give our
support to that principle. If we accept
language as the main consideration for
forming the provinces. I think India will have
no> less than 100 such provinces; and is
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a state like Assam, we shall hare a number of
States on the pattern ntof Greek city states.
Are we gomg foi these kinds of things? Will
that be conducive for our progress? Wili that
be in our national interest? These are the
questions which we have to put to ourselves
and we have to search our hearts whether, in
sponsoring the idea of basing territories or
provinces on language, we are really working
in the interest of our own country and for the
good of our own people.

These trends are very disturbing,
particularly after what happened in eour
country a few years ago at the time of the
partition of India. The communal fanaticism
biought tremendous miseries and sufferings to
our people, and I maintain, if the same °
fanaticism, so far as language is concerned, is
allowed to be perpetuated, the same kind of
misery and suffering await our people. It i*
our duty that after the awful experience we
had in the past we should not allow our people
to have such situations as will plunge them
into the suffering and difficulties which they
had witnessed about seven or eight years ago.
It is on these grounds, I maintain, when we are
considering these proposals, language alone
should riot hold the day; we must take, into
consideration other factors su< h as the
strategic importance, administrative
convenience, economic  viability = and
geographical contiguity. These are the factors
which should weigh much more than the
factor, merely of langauge which, I feel
constrained to say, has predominated the
minds of some of the Members who have
discussed this Report in this House.

States Reorganisation

The recommendation made by the States
Reorganisation Comm ssion deserves our
whole-hearted support. I feel, they have acted
wisely in recommending the formation of
States on other considerations which ape of
more vital interest and importance to. us.

Though I maintain that they had to deal
with a very di«cult task, and
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they have discharged that responsibility with
ability and farsight, I feel, they have in certain
cases deviated from the verv principle which
they have laid down in their Report. Take for
instance, the case of Assam. At this stage, I do
not propose to deal with other States, because
within the short time allot-, ted to me, it is
impossible for me to survey the deviations in
respect of all the States. I shall, therefore,
point out one or two defects, even so far as
Assam is concerned.

Now, Sir, it has been accepted that
geographical contiguity, administrative
reasons, economic viability, and strategic
reasons are the important factors which should
be given reference in the formation of States.
But I feel that after laying down these, sound
principles, the Commission have deviated
from these very principles, at the time of
considering the case of Assam. Sir, if you look
at the map of India, you will find that the
north-eastern part of India including the area
which is now Assam, is a contiguous territory,
and is situated to the north-east of what is now
Pakistan. And that territory on the east ends
where the present Assam is, and on the west,
it stretches right up "to the boundary of the
present Bihar. It is on the geographical
consideration that the entire territories
comprised in Cooch-Behar, Jalpai-guri,
Darjeeling, the present Assam, Tripura,
Manipur and the North-East Frontier Agency
should have been recommended to form one
part of the State of Assam. The importance to
the acceptance of this principle was given by
the members of the Commission in their
Report at page 176, paragraph 650. This is
what is stated there:

"We attach great importance to the
geographical compactness of
administrative units, because we are of the
view that the physical Integration of such
units is vitel t» their real political and
administra« tive integration."
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[Shri Fakhruddin Ali Ahmed.] Sir, after
laying down such a sound principle, I do not
know, what prevented them from saying
without any fear that these areas also should
form part of the Assam  State. [ know,
Sir, that West Bengal had not only claimed
these areas of Jalpaiguri, Cooch-Behar
and Darjeeling, but it had also laid its
claim to  Goalpara District, which is a
part of Absam. Sir, when I am placing this
view, I do not wish to belittle the people of
West Bengal or the West Bengal
Government. In fact. I am one of those
who are great  admirers of what the
modern Bengal has done.' We are proud
of Rabir.dranath Tagore. We are proud of
the many leaders which West Bengal has pro-
duced, and we are proud of the part which
the people of West Bengal have played
in the struggle for the freedom of our
eouotrv. T do no' desire to belittle
their record and cheir contribution to our
country. But at the same time, I also maintain
that in Assam, we have been as badly hit by
the partition of India, as our brethren in
Bengal. Some people; who have no idea
of Assam, because Assam has not a very
strong press, do not know how we have
suffered on account of this partition. We
have, not only lost our territory in the district
of Sylhet, but our economy has been
completely disturbed on account of this
partition. Most of our people in the hill
areas, who had their markets in the
territories which now form part of Pakistan,
have lost their business, and because they
had no contact or communication with
other parts of India, they had to suffer a
good deal for a number of yeais. And it
is only recently that communication is
being provided in those areas, to give
some sort of relief to them. So, when we
are taking into consideration the suffering
which the people have undergone, we have
to think not only of the people living in
one part of the country, but also, we have to
take into consideration the people living
in'other parts of the country. Today, I know
that Bengal

is in difficulty, because it has to provide land
for many people .vho are coming from
Pakistan, particularly from East Bengal. But
in this matter, Sir, what I wish to say is that
this refugee problem should nor be treated
as a problem either for Bengal or for Assam, but
it should be treated on an all-India basis.
We have our responsibility towards the
people who have come over here, or who want
our protection. The manner in which they are
to be allotted land and provided with other
necessities should be a concern not only of one
State or the other, but of the whole of India.
And in this rosptet, £ will maintain. Sir, that
even though we have had our own
difficulties, oven though we have not been able
to provide for our people, who have been badly
affected by the floods during the past few
years, yet in order to help the
Government  of India, and in  order to
help those people who have come over to India,
or who have been compelled to leave their
hearths and homes in  East Pakistan, we
have been able to provide land to them and thus
we have been able to settle them in  Assam.
We stand second to none in our desire to
make them as comfortable as possible, and
even at the expense and sacrifice of our own
people. But, Sir, we should not be understood
as doing something against our brethren in West
Bengal, when we are placing our  cjemands
on some fundamental principles for the
formation of States. I think, our brethren in
West Bengal, and we also, should rise above
nar~ row  parochialism.  above  narrow
linguistic fanaticism, and all ~of us should try
to form such States which will bring security
to the whole of India, and which will help
in the development and progress of the
country as a whole. It hasbeen admitted
by our friends in Bengal, and also by the
members of the Commission, that North
Bengal is completely detached from West
Bengal, and in order to bring these two portions
together, a corridor has been.
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provided through the Purnea district
in Bihar. This has also brought
about more trouble, because the peo

ple of Bihar do not want to give ev«?r-
an inch of their land to West Bengal
for the purpose of a corridor. Sir,
my submission is this. What differ
ence dr-es it make whether one part
of a territory is in West Bengal or
in Assam, as long as it is a 'Jart or
India?  And why should we..................

SHRI S. PANIGRAHI (Orissa): Why don't
you think on the same lines?

SHRI FAKHRUDDIN ALT AHMED: 1
think on the same lines there is no doubt. If on
account of geographicai and other relevant
considerations some areas should not form
part of Assam, I have no objection. But you
must apply the yardstick of administrative
convenience, geographical contiguity and
economic viability. If you do that, there can
be no other fanclusion than that this region of
Darjeeling, Jalpaiguri, Cooch Behar, present
Assam, Manipur and Tripura should form part
of one State. It is only from that point of view
that I am putting forward my case, and I say,
that language alone should not form the basis
of the formation of States. So, from these
considerations I maintain, that Darjeeling,
Jalpaiguri and Cooch Behar also should have
been given to Assam. Now, for reasons good
or bad, the members of the Commission have
said that these areas should form part of
Bengal. I will accept their decision if it helps
our brothers in Bengal, but one thing I would
like to say that, when Cooch Behar was
amalgamated with India, our Prime Minister
mape a statement that Cooch Behar would be
amalgamated either with Assam or with
Bengal, after taking into consideration the
wishes of th'e people of Cooch Behar. This
statement was made by him in a public
meetihg at Calcutta, but soon afterwards, we
found that, without the wishes of the people of
Cooch Behar being consulted, Cooch Behar
was given to West Bengal. We were told
that this mat-
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ter would be taken into consideration at the
time of reorganisation of States. In this
respect, the attitude taken up by the Chief
Minister of West Bengal, Dr. B. C. Roy,
appeared to be a very reasonable one, but
what he said one day he was compelled to
change after a few days. It appears that in
demanding not only north Bengal but also
Goalpara, another attitude had been taken up
by him after his speech in the Bengal
Legislative Council. This is what he said
there:

"l have stated elsewhere that human
beings are possessive animals. That is to
say, they would like to have or possess more
and more, but in a civilised society, we have
to consider not merely what we have, but
what do we do with what we have. The
language affinity Is an important considera-
tion as also the wishes of the people. The
point is that they are not an end in
themselves. The language affinity is to be
sought for the purpose of a higher object,
namely, the welfare of the country and if.
you want to develop your country, as I have
said in my speech in the Assembly, you
need two things. First of all, you need a
contiguous area under your control and
communication should be easy, and as far as
is possible there should be language affinity.
Now, applying this principle, let us examine
the position of Tripura. It is admittedly a
Bengali-speaking area. Therefore the
possessive instinct of human beings would
like to.have Tripura. Now. I asked myself,
what shall I do with Tripura. I have no
physical contiguity with Tripnra. I-cannot
develop it effectively. If I get a big house,
unless I know how to use the big house,
what is the good of having a big house?
Apart from this, we discussed with the
people of Tripura whether they were willing
to come to West Bengal. They were not
willing to come. I pleaded with them in
Delhi but they were neither willing to come
to Bengal, nor they were willing to go to
Assam. They wanted to be
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[Shri Fakhruddin Ali Ahmed.] under the
Central Government. What the Central
Government would do, I do not know; but
I tell you what the wishes of those people
are. I know the same arguments will hold
good in case of Goalpara. Don't be deluded
into . thinking that getting Goalpara will be
necessarily advantageous to us if the
people don't like it. I doubt very much
whether the people there are willing to
come to Bengal. They have got more
cultural affinity with the people of Kamrup
area. Secondly, comes the communication.
The communication is to be made through
Cooch Behar. Due to this communication
difficulty, Cooch-Behar is a problem to us
on many counts."

Sir, the Chief Minister of 'Vest
Bengal says in this speech, that mere-
jy oecause a person has got the
animal possessive instinct, so all these
areas have been claimed and that it
is not possible for them to do justice
even to Cooch Behar. After laying
uown such® nice principles, he ought
to have carried them out, and seen to
it that his men rose above their
possessive  instinct and he  should
have, therefore, helped in the forma
tion of a State which would have
been to the advantage of India as
a whole. So, from all these consi
derations. I feel that not only have we
a rightful claim to all these areas but
I feel surprised that while the Com
mission has recommended that Tri-
pura should form part of Assam,
they have said something different
about Manipur. I do not know how
two different principles can apply to
the same problem. When the mem
bers of the Commission have decided
that the existence of fart B and
Part C States ................

SHKT ** W. MAZUMDAR (West
Bengal).” ).i should apply otherwise.

SHRI FAKHRUDDIN ALI AHMED:

---- tn not desirable iti the interests of
India., how can the separate continuance of
Manipur be supported, instead of their
being merged with Assam? I take this
opportunity' of

-telling our friends m Tripura and Manipur
that they need have no apprehensions so far
as Assam is concerned.

SHRI S. N. MAZUMDAR: But they have
their apprehensions.

SHrRI FAKHRUDDIN ALI AHMED: Assam
will  give them complete guarantee so
far as their language and culture is
concerned. So far as the question of
employment is concerned, should we not
engage ourselves in bringing about such condi-
tions, such atmosphere, as will "give
employment to all, whether we belong
to one part or the other part? Is
it our desire that we should provide
employment only to a few persons when we
have adopted the policy of a social welfare
state and of providing employment to all?
If we really work for this policy and  help
each other in that spirit, in th'at way, I feel
that the question of providing employ-
ment or economic living will not
remain there for long.  So far as the question
of language is concerned, the members of
the Commission have also suggested that,
the  minorities should be given protection in
particular areas and that it should be the duty
of the Central ~ Government to see that the
rights of the minorities to have their children
educated in their own mother-tongue are
protected. When this  guarantee is there,
why should we be afraid that any minority,
which forms part of a State will be in any
difficulty and that the Central Government will
not come to its help?  On these grounds, I
maintain that Tripura as also Manipui
should merge with Assam, and that this
question should be decided now, once for all.
I feel that, if w, leave this question unsettled
for five years or six years, people's minds
will unnecessarily be  agitated and  this
will retard the progress and development of
Assam and India.

I would only say, in conclusion, that the
prestige of India has gone very high and we
have acquired an international status, and
this is all
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due to the efforts of our Prime Minister. Now,
we have an opportunity to work and live
together in spite of all our differences in
religion, in culture and in language. This is
the challenge of the times. I ask whether we
shall rise to the occassion, or we shall
submerge ourselves and be swayed away by
all these differences.

o awione st (Faareg ol e
R TrEHmTE S, gHo dwo wo
tuid =7 Wt d gwoeew F alt
9 g W & Tewaw &1 a1 7 & ) FHwT
7 weaw 72 72 aen Yednm & aprf
Ay T TF TAR WA A g
W AT §, TEF B TS A¢ 194
N FEM g BT A VGT Iy W@
sty g a7 W A ¥g IgE qEew 8
Fwen & T o oo A & wgw e
W ad | T w0 e W e ofew
& gE o o I¥ TEC A A9
i ity mata gy lewn i SE
ddtee, gw uE A wit & @y T® 1w
gF TE S I8 @ eHe T Pwm Am
R & w¢ frgEw d Wit A
Tua! gy wi= § vgr ) Tgwmw wew
Aofft wgt @ & on T & ovwd 7yl B
whmt d AgR e W, A 79 91, FER
o o geEt agn wiw & o 9 is
T ALY WG §, FATOR W AT WA
NI G 1 ACE A

g o Y domr e &t aedtw it
# demom § Psogw P W ol
dm erm g §gw oawdw F Wl
tary T2 T o ¢ oud Yewrew wiw,
dug v darr goeay w2 fgm W &
% Ane # Pawtad & @t @@ a
SR g3, 9® oW, TET 1 TAdnT
wnat = Yedzw 1 @ wiivw den
agwa W THE! £, SEwr m W
Farar g Y g oty ow@ awt @
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T oI @ oTamt ameiedw g
T adeTEet & e det & any T,
b duodmidds gad F
A e anpt gaw Pmew ¥ rad
dgran womr W1 e & PeowEr g
sar v gan | wgt v fewrew Ay
W OWATT &, SET 2% AMEIHAT & gitew
gw Troteqge @ g, Poad 2 gad
TP Y uiy IR TR 4 & &
g At o, d oA d 4, ot Pe wgm
vier saf g Taemy @ e g ot
waw mgw, tewy, & g d o
ashia 4 o Peoid o faran @ 1 3
sl & ag v Ts gw Pymew oy &
a9t e uwe &, wlv 3 P @
dint 5 gy T ¥

v Tgaled & o o o
w2 A & M6 I r= g 4
Tt m oA afiT & T ol W =
Yeat ¥ v o T £ e F

= T =g F M

"It has been whispered that I am re-
presentative of Raja of Bilaspur, but not only
myself is representative, but Shri Sant Ram
Sant, Shri Gur-saran sfrid Shrimati Uma Vati,
my sister, are representatives of Raja of
Bilaspur,"

FaE ww ft ww F FEd ¥ -
"The Raja of Bilaspur is an Indian and we are
proud of him, as we are proud of Mahatma
Gandhi and as we are proud of Pandit
Nehru."

{Lavghter.)

IW 9 € {7 4p WmETRat A ag
T dor TeEr ) Ze 9 SETHAT W
T faw e d gar ewil gw e
s &1 @ g gt @ ugT W ovy
q@ T TN TEAr ) At =} tewle
Ffiggema fam &= 77 =m
aetaar & =g & bv rw Towew wdw
& g T wwe €
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& FWA F Tem gad @ g Fege
Ft wgrEar @ of atem  qeaHe
aedl A a8 FA AR 3 @el @
gt @ W AEa o | Faer ave @
ot FATTYER A A ) Teme M A
& wHY 48 FE of TE Wy agere &t
mar =g ot g@ tag of avEr T4,
Paegld 72T & @i @ Tgwt & U9 998
! @ewdt d5r @ 9 &, ot g @
gt W@ &l & wwed ¥ @i #
traid & awr W, gwEes wEEW
Yoot & Towd w1 o & U9 aman aate
d wm wd A wen gl 1 e
T e g Tw Al weam A e &
et oft wEw vad W R st
7} | Taw qEm AW ag o TE o @
wel & qradT waed § gw Taede
FTAET AT @Y AN A1 Ay AT AT
gz o gemEr wedd ot | =R A aw
R P at Wt wet F ot Tewraw wEwr
2 geEdAlagHe d 9 G &4 g
Tast Tawigd dgw naeHe W@ &
i ag T wFA € 1% Teww wgw A
ofed & awer o a9 @9 T97 & IuR!
arft Pawigd @ madde @ §, wits
TR qfwe ¥ & IGT W S
Fvem aEdt o 1 d° ggt @ A waen
71 = & % qfew 3 @ w8
Tewrea wiwr #1 wwar & Fi wew
B gF | AgT W FA Az i andt
g1 a2 twlt avg &1 g e
st | WS AET @ 98 A gen S

g T qfew =1 ave o s=m =t |

e S # Tw P oave | Tee @

- #t i Y o1 awn §, aatts
g1 FeE #W @7 (e wmen
g T

et &1 7® ave §@

a7 § ) Wiy 4 oF & el & ad
# a7 # gw avg @ feer #
"The increase in the cost of general
administration, which has taken place, is
already very considerably in excess of half a
crore of rupees; and if the progress of the five
year plan is an index of the level of ad-
ministrative efficiency, the Part C States have,
generally speaking, fared/ rather poorly."

R s aft et @ A o @t
AN &, W FET 9% Tewmer uowr v
gy ¢ gus Pauw O 8 a3 9w T
€1 gw & d g oty i A amd
gete #1 &0 ot Oft g=rtw 2 &
AWM PEwp oA @ o A &
4 ag @ AW & M 3w @ 7 e
Soo Wiw wER wEE A o & Par
o @et 3w fewr ofrm &, 3E m
Foft et awd At wgt o g
TN & A &Trer &1 Yew o Teen
g d ) S magmoemm g v e
W@ FER A T o 2 daw
aran A wwer fad A ot o€ ar =w
i aeft g o @ W F T2 F A
TET T T T@en g A g Pw 4 aws
W P oA d wiw w0 dfa, oA
gel to Hiw, qrqy 4 awetw ¢ W
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Qo flo % Pamied # bedfen e o | wwef & giwww aw o ¥ e AW
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a5 ¢ addlaer gt 9@ aaw wiaw v g9 |
& s F 2 g T8 770 g4 @ Pen P oanferdt aw
"Himachal is relatively poor largely SR At e ww At aw A m
because of the poverty of its resources. The | 4B g T am dzft QLG%'{?EF
lack of t_raineq perso'1|1ne1 is also at present a Q’?T!IT g &t ddarde g &, A IEe
serious impediment," etc. etc. anr wT ﬂ'ﬁf - g’l’ SPI—
AaA aw F] A aE @ wwT A

®T T TAA #T wAw &, ey &
7 e 4 4wl 3 Powtwd o
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99T y&r & TEaTHA o Tglﬁ T3 FEA %‘ ] "Another important consideration we

S — 3‘?‘&"‘47 F et ® anr ha_ve to _bear in mlr_@ is that Assam he?s
fairly difficult political and economic

heft od fA At T e £, SwE problems of its own to solve. Besides, apart
eI G o R e i 77 q,-_&-—‘ﬁ gl = | from the autonomous hill districts, the
B A _x K - . administration of the State will have to look
TH T T8 AR IH O F UG after another border unit, namely Tripura.
=y qATE I T AW T{" 'm" qreT ?ﬂn‘ﬂ'{ Eig 14 In these circumstances, it may not be desi-
g 1 ' Yy
wm TaFt w4 1] TETY rable to impose on Assam the additional
L i =t Tﬁ burden of administering the important
g P!
€1 3% Trarew SO %9, I® TH | porder arca of Manipur."
YIRS LA TN ? Wl # A waee ]
AT W, Aie At d o e @it |
¥t 2 = Vo | @ geen @ W rw | ¢ dom
=1 v o @ eEtd dewdw R d ey | T TR w3 ww # oy am
Psrempas wat, gway wwmat wt | F 1 wm dww F 4 gt ool

> 8.

%lm'ﬁ#rﬂ#mwmrﬁﬂrhﬁﬁmqﬁﬂﬁmwﬁgﬂﬂﬁw
o b oar ot g duw @ A faw | A o wig & Pegsh at wt
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(aw w1

Yeegat & i o Pewdw , ag | aeh

agi wiag &1 W a9y s 4 g9
w oFtE o agt twm &1 G Wt
)

SHRI C. L. VARMA: Can I have at least

five minutes more? I wn the only speaker
from this area.

MR. DEPUTY CHAIRMAN: Only two
more minutes.

st errasltere @Al : @ Tew e Ale
& 07 o # U9THY T A 98 @l
&

"It is just possible that this feeling of
distrust is to some extent a legacy of the
pre-independence princely regime which

. employed a large number of retired officers
from the Punjab who, for some reason or '

other, were not able to win the confidence
of the local people."
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| & T+ s adomar o1 Peemr off ameg o
Ter arim at Famer aeg o I
ﬁ'wmmﬂfﬁhﬂ'mlﬂ
fom 4 Tawmer a2 # Tem zed
grgE Tgaens’ 7d &)

dfiaf @ I A7 FA W g A 98
# t& wg e & @ 3w witglagw e
gem 1 A Prama areg w1 www &
dden § uE @ @ Fven o2, oAt g
ot ger & g Fde &ud w1 o gt
at az =it Tew avg & (A =% v a=l, @
arq @ # Al omet &) v 9Es
FIEAT A | @ A7 78 Weer T
dwaer @ AN W gAwm dw twed
|m-c;rzi'm| eT w A d 2 Fm
d arwd &, 9@ # Tomn weratear ol
ottt # Pamg &, | wwn o o &
| amm &1 ot a7 @ arg off o avEw
w2 g, TEF Al war @i, o
der & @bt # gwe ane Twed o
FE T AGT G W AW TR A
ow #iutee @ & 4 Taw arg d deme
e oant ® aEE masm E &
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ACE WA TF A TAWH TEAT AEen
T ozuF = aweEmr W aateeds
ﬁﬂﬁ?’ﬁ?:omﬁ'%om T
Yemar &1 Ia TE arq ®F e HTd @
00 FUET A% AEAN AR &1 59
e ® Ay A W gAETE @ & A
‘T T oymgmd 4 wmw F Teme
g o wwrr & Tame awq A ge oW
TAENE § Al THE W ADE @ T
¥ 2 mm A Flotae 2 § @ s
el v A ® Aw. fow avg €
T2 A ard aft oW wvaEl d Fw
ot ww ¢ wAR AwgR & A9 @
wardt me P it ngr @

THa amTqEe a8 trar wm § Tw o
¥y f ay TR AW Tas Mo §
#hT o Mo T Twaw g4 & a #me
Flaqgodomtpmagad d 8 ww
o1 dr A qur gy § 1 A e & wen
g & M o fo a@ gy afw & Pt
ot Fagren iy o=y S SEeTe gierd
w % T & wm ooy F Paw o
w mieterw & af oy Paw wvr @
wagn gt e & Paww ey gR @
w2 it 3HE T @ § e qgd aren
at & oaf ot amw T m JW o
s & v oant b o= o 7w oA
freht, Tt @ @ A W oaEw @
g R gs @ d W AW oA v
wF &= F ym der W 5 oA dwn
F omg v o ¥ % dewen £ alw
ey # EEl & @ feeenr www
ST F1 owrEw w1 W o & "7 o
emrd TEA R &0 Mo @ o =
sy e ¥ Pt oA o3k ooy 8w
g

SHRIN. D. M. PRASADARAO <Andhra):
What did the previous P.C.C. decide?
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SHrRi CHANNA REDDY: My hon. friend
Mr. Gurumurthy also conveniently neglected
that point as to what the present P.C.C. had
decided. He had quoted what the previous
P.C.C. had decided.

W ag Ry @ oW Pwoamw ¥ W
maeregst deg g ¢ T do do die
4 A W oamy @ g Pwend
w1 ower ®w fewr &1 owm &
a AT % AWA RN TEWM L T
o dto o 3 *ft waitr? & wrr ddmew
g gz o e Pwnmowr W awa @
o o dto ¥ gwd R demar ® o™
AET T & ¥ N qAd vEmA w
rer TR duihA @ owa Temw §
T agd wHodModod d o &t
wri Ao @ G w &0 @ A
fow arq FcmA ) A
s A T vy dogw A s
¥ dfew gw oo do do o . amgslt
dwmren & pw A o v w2 Prew aey
Tgs 7 w oA o do e 7 faw
7ot aey @ gw 4 o ww
dFmm R gF A 4 | T qvs TEA i
demen wt awr TR 2 fan AR
e Pemr ¢ e gER oF Aw
F detmrr B g A aweh ww o @
Ll g

DRr. R. B. GOUR (Hyderabad): P.C.C is not
public opinion.

oft v dawt : W wvg |, AT = aEw
T AT F AR W OF AT T A
FAT TEA B % W HA Aq0g7 THAT| THF
ECiCs do oHo tﬁo. 3113_‘0 oo a’?o To
@t zfow aife d9. al% wege gw A
W dFTE B OF oAwT T ° TR 3
nd w1 a7 P Pew ave @ Wl
T FT A AW F TF ddOm AT B
ary Toen ww & @ At e
1 ar? f. dfer  ofes akhPrae
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[sft ==n 73] |
aw wd # omd o at ot gtew
afitwr aferem o S FamE |
' waa &t 9 !
CF g A ar R T R
e o @t g ot F AT TR
*3 W w Fe ¢ % gw At TR
Raw R gne A mmm gt
e quy Tw roEnt @ anr Pt
att ata =1 were’ W% e ¥ TW 9wy oW
&4 amt A §FAW AW FEESt Al
Tyen ft A8 T o 7 Te T oW
aom Praem) ©F @bt o eTieEmw
8w o § s gt frem
= AR e ot A Todan el
dhrt # crErEE St orewrt L ooh ad
atr Pyt oy @ A € gw Al
ot bt tewm TTd ¥
q% AWAT WY : qg TAd § | e
AT A YA AT LA

ff v feAt : W Im AR o WY

g T wn mgd & U5 e o
Wt A TR WA 98 | oA ot
aeg # P5 e w1 AwEE
gw @t A Pen @ PRl owd @b A
P 1 Yeed dues WA, gWe gmo |
o A e Awrn 31 Pewter &
gz amE w7 @ s W a0 AW
Wt ozht =gt # 1 o o AP
#t s & & @ adw ot arferm
w U § ) T amA & g o P
A B oA demen # Fw st
ams w & g Al & @t s
(g = T
# ug wh wEw Ao Twh @ W
£

7§ afy for gt
@ 7 7 st 3= A |
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SHRI SATYAPRIYA BANERJEE (West
Bengal): Mr. Deputy Chairman, I am thankful
to you that you have given me an opportunity
to speak on the report of the States
Reorganisation Commission. I will, render
upto Caesar what is Caesar's...

SHRI M. GOVINDA REDDY: Do it a little
louder please.

SHRI SATYAPRIYA BANERIJEE:

...... and [ will give the Commission
also its due. I congratulate the Commission on
their having abolished the different categories
of States. I congratulate them also on their
recommendation for the abolition of Raj-
pramukhs. But I am  afraid this
recommendation has not been palatable to the
present Government. I will presently say how
and why. On the very day when Pandit
Govind Bal-labh Pant rose to move the
motion, an esteemed friend of mine, an affec-
tionate friend at that, Shri Satyen-dra
Mazumdar, asked, 'what about the abolition of
Rajpramukhs?' "He kept mum for a while and
then said, 'it is one of the recommendations of
the Commission', giving an indirect hint that
the Government is not in favour of it.

PANDIT S. S. N. TANKHA (Uttar Pradesh):
How do you draw that conclusion?

SHRI SATYAPRIYA BANERIJEE:
As T understood it..................

Kazi KARIMUDDIN (Madhya Pradesh):
But that was not one of the terms of
reference.

SHRI SATYAPRIYA BANERIJEE: 1 will
just quote the terms of reference. Anyway,
that is the conclusion that I have drawn. You
may draw another conclusion; | have no
objection to that. Bui if you do not understand
that. I will be constrained to say. that there is
nothing between the two ears that you have.
And I must also give the Commission its due.
I am constrained to have to say that the thread
or inconsistency runs through the whole
gamut of the report. The history of
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the Congress is a history of the for
mation of linguistic provinces. Right
from the very beginning, till 1947,

one current flows right through, and
that is, the formation of the linguist:;
provinces ........

SHRI JASPAT ROY KAPOOR: It was
diverted by the Dhar Committee and the
J.V.P. Committee completely.

SHRTI SATYAPRIYA BANERIJEE: I agree,
and that very wrongly after the transference
of power, not before Sir, the whole country
and this House must understand the
significance and implications of linguistic
provinces. I will come to that later on.

Let me give a little history. In 1920,
officially the Congress adopted the principle
of the linguistic provinces and. constituted
Congress provinces accordingly. In 1928, in
the Nehru Committee's report, which was an
all-parties committee, it is said, "If a province
has to educate itself and do its daily work
through the medium of its own language, it
must necessarily be a linguistic area." The
linguistic basis was accepted.

From 1928 to 1947, the acceptance of the
linguistic principle was reiterated thrice. I
have again to quote from page 14 of the
report:—

"Between the years 1928 and 1547

the Congress reaffirmed adherence

to the linguistic principle on three

occasions."

In 1937, at the Calcutta session, in July, 1938,
by a resohition passed at Wardha, saying that
linguistic redistribution of the provinces
would be undertaken as soon as the Congress
had the power to do so, and in 1945-46, in its
election manifesto. Then came the Constituent
Assembly. This question was raised and the
Dhar Commission was appointed and the
Dhar Commission bade good bye to the
principle of linguistic provinces.

On page 15, the Report says: "The
formation of provinces exclusively or mainly
on linguistic considerations would be
inadvisable. The homogeneity of language
should enter into
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consideration only as a matter of
administrative convenience." Langu age, thus,
has been cast to the winds. The Commission
felt that in forming provinces, the emphasis
should be primarily on administrative con-
venience.

Then, We come to the V.LP. report. I
advisedly say "V.LP., because the members
of the committee were very important
persons—Pandit Jawaharlal Nehru, Sardar
Vallabhbhal Patel and Dr. Pattabhi
Sitaramayya They also dittoed what the Dhar
Commission said. I call it V.I.P., but it is
known as the J.V.P. Report. On page 16 of the
Report, it is stated:

"(a) When the Congress had given the
seal of its approval to the general principle
of linguistic provinces it was faced with the
practical application of the principle and
hence it had not considered all the
implications and consequences that arose
from this practical application;"

I am reminded in this connection of the oft-
quoted lines of the Bengali poet Shri D. L.
Ray:—

T AT Tes, WAwE ww qTew |

That means, I abandoned the path that 1
was so long following because my opinion
changed. If placed in the same circumstances,
everybody is bound to change his opinion.
That is after the transfer of power to the
Congress. The V.I.P. Report further says:

"(b) the primary consideration must be
security, unity and economic prosperity of
India and every separatist and distruptive
tendency should be rigorously discouraged;"

Mark the third of the recommendations:

"(c) language was not only a binding
force but also a separating one;"

—at long last, this wisdom dawned on
them!—

And then,
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[Shri Satyapriya Banerjee.]

"'(d) the old Congress policy uf having
linguistic provinces could only be applied
after careful thought had been given to
each separate case and without creating
serious administrative dislocation or mutuv
I'ontticts which would jeopardise the
political and economic stability of the
country."

ask, is not language the
of people residing in
H certain area? If you concede there
are  different States and  provinces
speaking different languages what
reason is there not to accept it as a
tact? The States Reorganisation Com
mission did very well when it was
not bound by the terms of reference—
when they abolished different cate
gories of States and  Rajpramukhs.
9ut when they were bound by the
terms of reference of Government of
India given on page 25, viz—I will not
i-ead out the entire thing—"The first
essential consideration is the preserva
tion and strengthening of the unity
and security of India. Financial, eco
nomic and  administrative  considera
tions are almost equally important not
only from the point of view of each

1 would
cementing factor

State but for the whole nation. India
has embarked upon a great ordered
plan for her economic, cultural and
moral  progress. Changes which inter

fere with the
such a national

successful prosecution of
plan would be harm-

full to the national interest", they
floundered and landed themselves in
hopeless inconsistencies. That is.

if you accept language as the basis of
a province, all these things will be
jeopardised. The  whole basis  will
be jeopardised. I would refer to ycu
tlie example of the U.S.S.R. They
have carried to its logical conclusion
the principle of the formation of States

based on languages. Has its unity
iurTered Has th, security of the
Soviet Union suffered? They have
demonstrated to the whole  world
iluring the Second World War; they
stood like a man; they stood like a
solid wall against the Hitlerite

invasion............

DRr. RAGHUBIR SINH (Madhya Bharat):
Because of dictatorship.

SHRI SATYAPRIYA BANERIJEE: 1 will
come to that. You are a scion of a dictator.
However—that may be, it is neither here nor
there. 1 was saying that language cannot
disrupt the country. Language tends to unite
the country if properly applied.

Sir, before proceeding further 1 will
say that Visa! a Andhra should be con.
stituted here and now, Samyukta
Maharashtra  also  here and  now.
Punjabi Suba has to have a separate
existence with a Legislative Assembly.
Himachal Pradesh, Tripura and Mani-
pur ought also to be given separate
existence with  Legislatures of their

SHRI A. ABDUL RAZAK (Travail-core-
Cochin):  You have omitted U.P.

MRr. DEPUTY CHAIRMAN: Two
minutes more.

SHRI SATYAPRIYA BANERJEE: Then, I
must come >to the case of Bengal. Bengal has
been very badly treated and Pandit Jawaharlal
Nehru. the other day, exclaimed in answering
a question, "It is most unimportant." Did not
Mr. Gokhale say, "Pacify Bengal and all
India will be pacified?" Did not the same
great man tell us, "What Bengal thinks today,
India thinks tomorrow?"

SHRI GOPIKRISHNA VIJAIVAR GIYA
(Madhya Bharat): It is about Bihar, not about
Bengal.

SHRI SATYAPRIYA BANERJEE: No, no,
it is a question of Bengal's claims with regard
to Bihar.

SHRI R. P. N. SINHA (Bihar): There is
nothing about Madhya Bharat?

SHRI SATYAPRIYA BANERJEE. The3'
have taken my time. I hope you will concede
to me a little longer time because of these
interruptions You please prevent these
interruptions.

Let me give you another bit of history. In
the first Congress Mints-
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try, in Bihar, an eminent man of that
Province, in a report to the Congress, made
four classifications of the Bengalis in Bihar.
In one of these he placed those who are
residents of the Bengali-speaking areas of
Bihar— Manbhum, Dhalbhum, parts of
Santhal Parganas and parts of Purnea. That
very same eminent man. ten years later in
1947. while addressing the Bihar Hindi
Sahitya Sammelan, rebuked it for not
propagating Hindi in Singhbhum and
Dhalbhum areas— resulting in West Bengal
claiimin? them. That eminent man is no
Other than the present President of the
Indian Republic. That speech was very
much commented by the Hindustan
Standard of those days. It said, that Dr.
Rajend'ra Prasad's address proved that the
claim of West Bengal to those areas was
just.

When  Bengal was  partitioned  in |
1911, the then leaders of Bihar, (Time | bell
rings) were honest enough to say that the
portions of Purnea and Malda to the east of
the Mahanada—which is the ethnic 'and
linguistic boundary between Bengal and
Bihar—should go i to Bengal as also the
whole district of  Manbhum and the
Pargana Dhalbhum of Singhbhum
district, which are Bengali-speaking.

Sir, I am afraid that I will not have time to
speak about what I had to say. I want,
therefore. that the pledges and promises of
the then leaders of Bihar be redeemed and
fulfilled by its present leaders; that the
Dhalbhum  sub-division of Singhbhum
district , the whole of Manbhum district and
the territories of Purnea district, enst of
Mahananda upro the river NJachi adjoining
Malda, go to West Bengal. Jamtara. Pakur,
Rajmahal, ! and Dumka sub-division and
parti; of Deoghar, where Bengali is spoken,
should go to West Bengal. The same
principle should apply to Bengali speaking
areas pf Assam.

SYED MAZHAR IMAM
Those people are also Bengalis?

(Bihar):

SHRI SATYAPRIYA BANERj.ER: 1
know that you have been there! some
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time back. I hav, a«o been there, much

earlier.

MRr. DEPUTY CHAIRMAN:
Mazumdar will take it up.

SHRI SATYAPRIYA BANERJKE:
Only about two minutes more.

MR. DEPUTY CHAIRMAN:
close at 11.55.

SHRI SATYAPRIYA BANERIJEE: I will
now come to the remarks of Pandit Jawaharlal
Nehru who sprang a surprise there in the Lok
Sabha. It is too early to make any pronounce-
ment on his suggestion of forming five zones.
If his suggestion cuts at the root of language as
the main factor in the constitution of States, I
oppose it tooth and nail. But if it accepts the
principles of linguistic provinces and then
constituting these zones, I will consider it.

AN Hon. MEMBER:  Not support it?

SHRI SATYAPRIYA BANERIJEE: J will
consider, and after due consider ation, if it
deserves support, I will support.

MR. DEPUTY CHAIRMAN:
Kapoor.

SHRI SATYAPRIYA BANERIJEE: One word
more, Sir. My whole claim is based upon
justice and justice demands that Bengali-
speaking areas of Bihar and Assam, contiguous
to Bengal, should be given to Bengal, as were
before 1911.

SHRI JASPAT ROY KAPOOR: Sir, while I
appreciate the difficult and delicate task that
the Commission had to undertake and while I
am prepared to congratulate them for some of
the recommendations that they have made,
keeping in view the unity and the security of
the country, I am afraid that I cannot join with
my other friends In this House or any one in
the country who have congratulated them for
their recommendations with regartj to the
reorganisation of th*. States. With regard to
these recommendations -I will say something
hereafter.

Mv

You

Mr.
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But to stert with, I would like to refer very
briefly to the very good points that I find in
th, Report. They have already been referred
to by many previous speakers but since this
is a Council of States, and the States are
represented here, 1 think that even if
representatives from the various States repeat
what the other State representatives have
said, that would be permissible.

The abolition of the Rajpramukhs and the
abolition of Part B and C States is something
over which even we, in the Uttar Pradesh, are
hapDy. But the one thing over which I feel
particularly happy is the recommenri-ation of
the Commission in regard to Indian Services,
in regard to the formation of Indian
Engineering Service, Forest Service and
Medical and Health Service and that the
domicile qualification wherever it exists ever,
now in the matter of employment must be
done away with.

So far as the question of domicile
U st is concerned, I feel particularly
happy with the recommendation
because when the Constitution was in
the framing, it was at my instance,
and it was the result of my amend
ment which I had moved to article 16
of the Constitution, that it has been
specifically provided therein that
there shall be no restriction in the matter of
employment on the basis of domicile test. I
wa surprised then to find that my hon. friends
from the South were opposed to this amend-*
ment tooth and nail, including Shri T. T.
Krishnamachari and even the late Sir Alladi
Krishnaswamy Iyer. I am happy to find today
that many members from the South—young
enthusiastic members like Mr. Pattabiraman—
are my enthusiastic supporters. I know that in
some States the domicle test is still there. I
hope and trust that this recommendation of the
States Reorganisation Commission will be
immediately accepted and implemented by the
Union Government by bringing forward at as
early a date as possible

a Bill to the effect that it shall not be
permissible for any Stat* to Jay down such a
rule, that persons who have resided in that
State for a certain number of years alone shall
be eligible to that State's services. That must
be done immediately if the unity of India is to
be preserved. I also agree with my hon.
friend, Mr. Pattabiraman that no restriction
should be placed in the matter of entry of
students in any educational institution in the
country. I am glad that my hon. friend, Dr.
Shrimali, the Deputy Minister for Education,
Is present here and I hope, he will make a
note of the views of the Members of this
House that there *hall be no restriction placed
on any student in this country in the matter of
his entry in any college in the country.

12 NOON

SHRI GULSHER AHMED (Vindhya
Pradesh): Education is the responsibility of
the State Government. It is the money of the
taxpayer of that State (Enow it is the subject
which belongs

(SHRIJASPAT ROY KAPOOR: 1

to the State Government. Therefore, I submit
that this sovereign body of Parliament must
see that no State Government is permitted to
have such a rule in force.

The S.R.C. recommended equitable
distribution of industries for the sake of the
unity of the country so that no State may feel
that it has been neglected. 1 hope, the
Planning Commission will bear this in mind
when finalising the second Five Year Plan,
and the case of Uttar Pradesh would not be
neglected, as it has been neglected in this
respect so far. Whatever Mr. Panikkar, might
have said in his note of dissent, and whatever
attempts may be made deliberately or
otherwise to create wrong impression against
Uttar Pradesh in this ar.d other respects, the
hard fact remains that so far as the First Five
Year Plan is concerned, and oven in so far as
the second Five Year Plan is concerned, to the
extent to which  we
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have known about it, it ignored Uttar Pradesh,
and Uttar Pradesh is going to be ignored if the
second Five Year Plan is also allowed to be
finalise 1 in its present draft form. The Agra
Division particularly has been neglected
throughout. In the past it has been neglected
and, I am afraid, t may even be neglected in
the future. Every distinguished visitor from
any part of the world, when he comes to this
country, is sent to Agra to seje our glorious
past. Now, what is there in Agra excepting the
tombs? There is the tomb of the great Emperor
Akbar; there is the tomb of the great Emperor
Shahejahan and the tomb Of his lovely
consort, Mumtaz Mahal. Beyond that, what is
there? Let th|e tourists who come from all over
the world not be sent to. Agra to see the
giories of the past in the tombs and
mausoleums only, but let there t"e established
some good industries, So that the tourists may
go with trfe impression that India was not only
great in the past but it is going to be great in
the future also.

Sir, I am particularly in favour of the
recommendation of the Commission that 50
per cent, of the senicr officers must not
belong to that particular State. For, it is very
necessary that person's from other States who
are either the District Magistrates or other
higher officers must have an all-India and not
merely the State outlook. In addition to that. I
would suggest that rt should be made an
administrative rule that every District
Magistrate in every district, and the
Secretaries of every State, should have
received some training at the Centre at Delhi.
He must, for six months at least be allowed to
breathe the all-India atmosphere, if he lis
expected to bear upon, his task an all-India
outlook and not a local outlook.

I would then immediately proceed to
consider the recommendations of the S.R.C.
with regard to the reorganisation of the
States. The hon. Pandit Govind Ballabh Pant.
has rightly asked us first to express our views
with regard to the principles on
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which the recommendations of the S5.C.
were proposed to be based. So

far as the principles are concerned, ! Dm
entirely in agreement with the S.R.C. What
are those principles which they enunciated?
The first principle which they enunciated, and
rightly, that language should not be the only
consideration, not only "not the only
consideration", but it should not be even the
main consideration. The second principle
which they enunciated was that unity and the
security of the country should be the guiding
principle.

But, when they came to frame their
recommendations ~ with  regard to the
country as a whole, what do we find? The
subsequent recommendations are absolutely
contrary to these very principles. All
the recommendations with regard to the
reorganisation of States, or I should say, most
of them, are inconsistent with this elementary
principle which they had enunciated for their
guidance. I do not know what is the
reason for that. May be that, [ am told, when
they were drawing up their Report, they
were at Kashmir; and being there in
the bracing, healthy and sweet climate of
Kashmir, they were lulled into for-
getting all that they had contemplated in the
earlier  stages of their consideration of the
question; they forgot all about the principles
on which they intended to base their
recommendations. They said that
language should not be the main
consideration, not even an important one.

But subsequently except in the case
of Punjab and Bombay, language  has been
the dominant consideration with them.

Why should it be so? 1 am not unmindful
of the fact, as some of the Members here are,
that so far as the question of language is
concerned, Indian National Congress had

expressed its  views long ago that States
should be based on the basis
language. But, letus not forget, later
on when circumstances changed,
when we became wiser, if 1 may
say S0, the Congress changed its
views. The Dhar Commission, whose

recommendations
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[ Shri Jaspat Roy Kapoor.] I need not read at
length, because in that respect my task has

been considerably lightened by my hon.
friend Mr.  Satyapriya Banerjee, = who
referred to them at some length, recom-

mended that we should bid grad-bye to
linguism. So also when the Congress
subsequently appointed another Committee at
Jaipur, consisting of three distinguished
persons.  Jawaharlal Nehru, = Vallabhbhai
Patel and Pattabhi Sitaramayya. even that
Committee recommended that language
should be almost. no consideration
with us, not only "almost no con-
sideration", but something more,
though they did not employ strong
language in this respect. But if we were
to study carefully those two reports, we
would come to the conclusion that they
were emphatically of the opinion that we
should bilingual and even multilingual States.

The other day, my hon. friend, Mr.
Deogirikar quoted Mahatma Gandhi. True, he
was of that opinion, but he changed his
opinion later on in that respect. I have no
doubt in my mind that if the great Mahatma
were living today, he would have boldly and
bravely said to the country that language
should not be the consideration in the matter
of reorganisation of the States. He was never
afraid of admitting any error committed in the
past. Let our present leaders emulate that
spirit and undo that error that they have
committed in the past. Let them shape the
form of the map according to their
convictions and not yield to pressure from
any quarter from the Sikhs or from the
Maharashtrians.

MR. DEPUTY CHAIRMAN:
minutes more.

Two

. SHRI JASPAT ROY KAPOOR: Well, Sir,
may [ in this connection submit that the
State of Uttar Pradesh should iven proper
hearing?

MRr. DEPUTY CHAIRMAN: Least
disturWv'. K- ius'iflcgr.ion f'r  any

extension of time.  Two minutes

more.

SHRIJASPAT ROY KAPOOR: It
will be virtually impossible for me to express
myself in that time. We . are told that We
dominate. We  do not want to dominate but
let us have our due.

MR. DEPUTY CHAIRMAN: Do not go
into all these things. Please wind up your
speech.

SHRI JASPAT ROY KAPOOR: I am
sure if Mahatma Gandhi would have
been alive today, just as he had with
drawn the civil disobedience move
ment when he found that violence was

being  committed at  Chauri-chaura.
surely, if he had found all the
wranglings........

MR. DEPUTY CHAIRMAN: Please put
your ear-phone to your ears. The Home
Minister wanted your expression of views if
there is any dispute. What is the dispute that
you have with the S.R.C.?

SHrR1 J ASP AT ROY KAPOOR: 1
have .1 fundamental dispute with the
S.R.C. that they have made recom
mendations on linguistic basis and 1
will emphasize  this dispute and
criticise this basis to the best of my
ability. And if with your assistance,
this dispute can be resolved, I will
have not a word to say in this cor.

nection. Sir, Mahatma Gandhi would
have said today, after seeing what
happened in the streets of Bombay,

and what is proposed to be enacted in
the streets of Bombay..................

MR. DEPUTY CHAIRMAN: Mr. Kapoor,
I think that will do.

SHRI JASPAT ROY KAPOOR: Tf my hon.
friend, Mr. Gadgil had his way, he would
have the dispute decided on the streets of
Bombay.

MR. DEPUTY CHAIRMAN: Yes, that will
do.

SHRI JASPAT ROY KAPOOR: May I beg
of you, Sir, to let me have some more time?
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MR. DEPUTY CHAIRMAN: I am sorry,
Mr. Kapoor.

SHRI JASPAT ROY KAPOOR: Well, Sir,
we shall have to submit to your ruling weakly
and meekly. That shows how Uttar Pradesh
representatives are meek and submissive.

MR. DEPUTY CHAIRMAN: I know you
are very good people.

SHRI JASPAT ROY KAPOOR: Kindly
give me a couple of minutes.

MR. DEPUTY CHAIRMAN: I am sorry, 1
cannot give you any more time.

Shri Kailash Behari Lai. He is not here.
Mr. Vijaivargiya.

aft nidhgmr e swRanhy
wgtrg, mT wEe d9 93wy 3 fem,
agt wmet Prg &, atwe 4 Teg o afve
g ange un ey Pede 7 anfar
¥ 3t waa Taay wan &, 9w uig | v
", awi Tran wEw & wwet @
T AT Grtay st # i 8
qerg S e o ot 2 ot smer P
Twd o qft avg @ agwe g1 g
o e & @ oy = at Twd
Wt 2 gEaw € wlt a% mawmE oW
T A G W S ver, de e
vl Prameat F 9 o @, o Pwew
NPT o1 g YA W A R
LI w1 T TE 2 w1, A ww o w5
g e § 9 gEw @ § i ot
3t =t a5 Tad atet ¥ 1 i 8 Brol
F frmetw @ A de F Pawd oW A
g At A ah T ¥ wh ew owm
2 wreat o Wt ab Py & dF R
wnrm ¢ Tw mg o &1 gEe ammw
Forrafes s P ol gt & o
#+ ot = ol & ot A wwew wg
& a3 wraw W It wien) uw ow ol
ber e # Paast dor owrpres 8
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aT H AW ART L W A g
wor i, Y wsr Ay e W om
viar & wiwe @ Ty wan &, Al #
T & UF 98 HT § ot aw Wt g
# 1 ot dfto Fo anvo o, A EAE T A
s 7e adfarent &, ewgiv gEw e
o o T § A8 W wITE aEE e

"The most
perhaps  the

interesting as well as

most  profitable propo
sal of the Commission from the
point of view of economic develop
ment is that for the creation of the
new State of Madhya  Pradesh.
Madhya Bharat is a rich area that
has  lacked economic  integration,
........... " etc etc.

At the end, he says: —

"The new State of Madhya Pradesh, of
which these will form a part. will have the
necessary strength and control position,
both to demand and to receive that
attention, which is so essential for its
economic development."

i A A A0 B UEW & FEe Ot
g2 7or ¢ 4 % TranT 4 @ ave
FETT T e A A0 oot Teaie 5 4w
7T F TR oM W ewd Sw oAt A |
TE ATGST AR A I1 6T 0 TR R
T WA M & Wi F ait ° T Ay
oo Tadg & ver & TeF erea A W
gear # AEtaar o Seer @ adte
wxm P& wn 4 worrm | oam d
T grd AW AT, @ Tw oam v
1 wer @M wm E & A g T
q ER G A TH TR T AT I T
aet & ooam off ay awfited oo e
Pt it & wftm ww & x4 3w
wmg, A1 % g g o= au g § T
u oAt g aportee aT oamw
o & at ard 7w F ooerh o Twen

" mrf w1 2 o
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[sft iper Prareraeiia]

am am wrew wt fedew ot ohe &
et ot avwt Padm P uww F Pt
it gt gu & W I | ge
#1 Py ot T gt | am, oW T
af TEA gy afea arg, el
eheor amr m gwer PrEn o T o
fere arwr amvas § Pw oawod @ oaawr
Yo wamer & sy WAy gt aits qg W
o #1 wiww St qer 99, oAt g avg &
WETAA A R | AT: Tg AAYTF & TH AW
Wt T 1 Tiewr & uww @b avg @
TA g, T W oF qagw FEE I
w7 i 7= T8

st Ao ot (T W) e WS AW
Ftg" W 7T ogw wawm ) ww fist ger Peu
T

st aiidtwer Tt w3 atnt A
qei ™ #T § P% gEnT A go dlo F
e P am, o g ot @ Pty
€1 # I w9 wht @ arlter Fw P o
s Aivd A, Fwd sw
Twwt 7 Pewet) gud wee g,
AT WET A A AT wrEor F wEr 0
f5 Prer wgw @ gt diw @ amgTmat A
a2 71 ¢ Tw gw w wew F amr awd
g1

s'ew s s Fey (Y wED ¢
# sderae W= 97T W

ot midtger Peaqente: @ aneha
wrer ® ag sy A & v o=t ama
Prg s of &z @ sie Pgari Pt
wrwr #1 P o #t Pral @t g A
g & gwe ag e Ay gt & P e
arr smgtwat 4 a2 W & M ogw o o
R arr Do e &1 <€ wrEm A Py
vy Ft OF ¥@T FHT B &7 A wAH
et A g A e A, oahojs wrer A
wer b5 gw wor weiwr @ aw Paern awg
¥, alt s ayat ? v ™ v T

a1 P P avg & ag o won Perar amer
fhwmﬁmqalﬂoﬁm
argd & ot wer wew & Porerer et ad
£

ey arndy warr Par : #F w2
wetwat & garEs § ot go dio @ an
Poreen agd &1

st wridteger TesraET i : TW AV @ g
aT o w8 W T o & # 7w P
# 427 qgen wEW €1 AT P A W
2 @t & Taug | A § ) N yee
arz A w@e &1 Faw ave @ duy ol gl
o ft &2 ga @t 7@ & A wew #
antee g var &, o Ak awer J PAw
i

SHRI H. C. DASAPPA (Mysore): What
about Mysore?

SHRI GOPIKRISHNA VTJAIVAR-GIYA:
It will merge into Karnataka.

SHRI H. C. DASAPPA: Who has said that?

SHRI GOPIKRISHNA VIJAIVAR-GIYA:
That is how I interpret the Report.

Surt H. C. DASAPPA: It may be the
reverse.

aft sidtywr Preeefi : @ FEd &1
adf wg & T eord o wwew B v R
Tu Tt o AT ewws R F @ arv
wmmm ) Ar ar & v w ¥ P o
# e ft ot wiw & 1 gwt wor TR
% fore, o & e arat &t ol od wint
=t werar 7+ wiEn) am g we ot
ger 7t & Pao g & ol F =F 4
7y f ot a8 § B e ©F W@ oA
Tt a1 2 o fo wEr Hr pEEE
o gw 7g arr & T @A, wits o fo
2 arrf v & WA, aw Py o
s 8l 2 e ¥ ghit) g @t g wTEn
¢ 7% oiw f@At qvge M THE WWT 0w
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awet 3w, pave d T gt ol Az
Tt g8 B 2R TR @ owd wwhy
o At at ooy s ot T g
THIR TAM |

Wm#mamaﬁ?awfﬁlzw
¥ P agi w1 Paam @y 3t @ Pewld
A g’ #, sud Iz A A= qeg | Miiw
g wret # Pw 23 wirE geed A oA
ﬁ?aﬁmﬂmmﬂﬁﬂaﬁnjfa*
# ag 7 A V= mew wew v aer
2 v a3 i aeer geen @
79 g & a5 o wew awe vt o

7 o B ad F agww a2t £ fee
AgraT aft A aieeT & R
Y WA B GF AN T A F €5
& aid, 7x P& 7T 2 o5 Ao g7
g wgW F gF o |, A

T T B o5 W Taed o wmer

F 4 o mer W @ qrw Teeaw Al
£i 7q a® & T wew ad Teae A}
eatatay @ o AT e ¥ PN oved
B! T T W F 0 gHE D aw A
A ww wly w1 Am we aad A at
wr P &, ot 7R ommfe m =R
o ¥ 37 qest g wed den w) da
atew B !

i
T O aEE g s g @
U% gt wtad §. TeeEld owA ewr
e o 2t dwowA F e W P
? w3 o g amme & Faroad
mrenat w1 g Prdem Awd £0 T
q 7% S @R TEr @ e e
# 2 & wTre =1 AT T AT AT A
Al wmd & P ot i ex A AW
T M wE w AR AR ) 3R ww
-ﬂm&mwmﬁﬁmﬁj
¥ #F v oawd ¥4 swd Bo
o “AEied A gTErETTHE v W =
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geuw T f1 A owes A T i
a4 ax met o o e wt
TE wmE | e @ g awT wal
tow s @@ &1 o= el at 3w we
N AL AT T ALD §. gEd Ak 4
g aEd ¥ th g% T T &= oshr
W ¥AT FTAw 7 2 ameer © U
TR THAST X A% &1 0F ave & a8 weed
am @ faer v @t geltw 1 R o
o oft ag rmd F Ps oom & o e
gy At gad a o @ i germ
Porenr dm enPew s Pt wer @
AT afT & I BrST FIAHe AT &
# at 27 argw 3w & Pw gfe o T
T e & @ W @ oA SEd
¥ o s v ged §, @ 3. dfe=
oz 9 T gler w sy ol wpEw &
gew ot A swet e | P
afe gt A Ter AT @ gernds
#d ghm @ mwer uwd. Y wew sl
wiarer aTet Ft AT ATV AT TLAA
7@ g rmAr aifgor e wEw B am
Zw® am dtanr ¥ A T AT I
# o gud agT @ wfta g3 e §) T
ae # 5 w5l s ghoter &% wim,
At g At A B atr e wewd
Yo dar T g wfee s ww aww &
A o @ R agr wmr P wn At
7w Praid =t duet @ am, W woy e
3 m ww o Pawaw A Ty wen
ar = feu Pz 3t wet 9l
The & # 72 ux walas amsm & T
7z g arfen) AR A T F o
Te Ft awds tew o ww #) ol
= TR FE WA A, 57wt @ A
ams FE 4. g=tw omiteemsr 4 ol
ot® gepat & gEaT wnfy PEwr ¥
T Te @ T ot 9 aw F@m A aw &,
w3 P o 7z =g b5 o I dan

o & Atew It e w3 AT on @
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[aﬂn?rﬁfmrhmarﬁ‘tr]
T sud gwat aeg’ gt (www wh W)
Frar wter wew o 7 Awg

M Tymamte : ag, o awa A 3
A= =R & Ftenl

f aifeer freErte . qT sq 9%
§ P g v g i AgrsTaw A
Bt wgi & g wgtear afteiawe
T 3R % Ag § e wgrwlwe e
3 g7 w3 Sora T¥ W wi¥ A
aign | s Paai o v ¥ 9 SEHE My
s ar rgr & o ot e w9
Frd AT £ 9 IWE. ARl giH B
gt & 72 F T A gg oS TR 1w
IR a1 ¢ o AR IR FEE WEe
2 ot o # e & @ o
wdq # aaqer ale Pearaw @ agg )
TR AT ATEN T O 0T 0F A1
AR META &, AT SAR1 AME A
o ATE ¥ | & FuT TWAT AET NI I A
TFA 7 UETET 4 HOT THAT QTeAT A
F\ 3H @92 emErT W QIVET ST ko
9P TR A § oated gEat off
amr Tra At & o wEw T FAw
gaa 2 twm ger &1 SRl ol daEw
T ¥ e A & @ 3W AER A 9/
sv gzt Yo &1 qiwaw & amyn
1 go flo # Faw TAYE T A A
EIr & wAAGET AYT HET AT HEAT F |
wiAR F tran # Atz 1 A wp
wg aex Wt g &l d=2 # gumrz & A
TET F1 AF IR 7, TR Awer oft ww
#] o gt #

AT UE B GEAE agietasl  &r
arm ¥ @ o @ ond 78 wwE F Tw
ew FATaaA) e R owwd &
e ATIad aEtataet @ e F st o
Fowm Ao rr At mam R E 4 &
qEIM | WEFA TR = Sg7 TAATHE 9wH
oy # Pw ogw ommer oeww F et

oEHTITw Fww I &1 gaiec §W
At & sy PRer AR @ | o aver
g5 qr Px otz gt iy @ 21 Hema
trer aront af 7wt TwAmw ongiw 4wl
Fm Pt amn &2 P o gee et
1 qg A A anven TE owmgew Agaw
Prer e oW @ AT & A oF oF tAW
o g g A & 7ol avg Atz @ T
ot Prrer et @t A s AW oW oAEd
at ol A e taw F o S

"It is particularly deplorable, as for
example in Mysore, that some persons have
objected to the S.R.C. proposals on the
ground that backward areas are being joined
to" their more advanced territories and that
this will lead to a deterioration in the
economic position of their own areas. These
persons and others who talk like them,
though not so vociferously, seem to forget
that no State in India, however advanced it
may be economically, is able to stand on its
own, even in economic matters. The review
of the trends in Indian revenues and
expenditure, contained in the Report of the
Taxation Inquiry Commission, shows clearly
that during the last 30 years, and especially
since the advent of independece, every State
Government has been relying in smaller or
larger measure on shares of Central tax and
on Central loans and grant for its economic
development and even the maintenance at a
decent level of its routine administrative
functions. And it is futile for any existing
State to take up a superior attitude towards
another, as all of them need help from the
Centre. In fact, a cardinal objective of
Central public finance in India today is the
all-round development of the territories of
the Union, and this inevitably means a
partiality of treatment towards the more
backward areas and States. In fact, as pointed
out by the Taxation Inquiry Commission, the
States now, without any exception,
receive an
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increased share of the elastic sources of

Central revenues and larger grants from the
Central Government."

twmA Ty & T oo dev |
ar & & faear &1 gww wfh Pt
& W TW AgT gwar At g & s |
Proen g% ares? R oty &, witH owd
g 71 avs aint o waw o &) T
ford o anfar wem Pe ot o e =l

niﬁﬂﬁz‘aﬁﬁwaﬁflﬁﬂmﬁ
ag ¥ Ps ot oft ww gt & SEw)
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W oy & ag TR = stgw At |
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wifgm
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gty mglg, o Peeft A wwd &t

it ==m
st s=www qio dor
wme wd

st vt geramrNe W (AR I
wow Tw aW g § av Tt wmmand |

“ﬁ*ﬂ*#ﬁﬂaﬂ!ﬁﬁ?ﬂvm|ahdﬁﬂﬁm=ﬁm

#1 oo qfew amir e = )
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T,
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States Reorganisation [ 23 DEC. 1955 ] Commission's Report, 1955 4126
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[oft arefe wegemaror )
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IeEld T ow = TR YR OFr W7 TW AT
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ol ol I 9 B W W gg g T
am T8 P red @ v e om At
arrw 7t aw &1 wg Premm ff awmw
1 w wew w ¥ i o od el
wipr o P an den W T ow wew
W AT et #, al g wg Toer il
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oft svaran mey o ot gEe et whr o
ard &, st gy g migw, Tt wewrd
gt wiee aiv avewegst wf taaor @
Fere, T} avael & g, o qatet qua
P 39 arfen | 7w T 3 Pee. T P,
o T &ereh ot a9t am, At oy of e
w=? I ghlt

7 ars deemr & T’R’f. - L fEEI
9ET @ Yol o o#) THIA Tg0 R 1
Tt a1 P o e § ow ond o =R
® ¥4 I H 7 AR U g T €, at
o ot w1t 7 A ae 2 AR e A
d wfige o & a¥ o 7 of, Pmele
T 73 | e T ant adtaat A 3
T2 9rn wEAn) IRiA T o & T
=1, 18 ot 4 ox ater o de @
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"The world has travelled a great distance
from the days of the Greek city states and the
idea of direct democracy which they
embodied. With the expansion of the require-
ments of organised social communities,
modern states inevitably tend to grow bigger
and it is difficult to reverse the process. In the
existing conditions in this country, as deter-
mined by territory and population, the ideal of
self-government for very small units can.

therefore, possibly be realised only at the
level of local institutions."

a9 @ W@ FiE Tete o awh At
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avg =1 & 1 69¢ Tox 3 sebntew ol TR
st ww o Fam P & 1 S
ity & oo @l & 1 F, @ P
g ered & o dern & et By
#ar am# & wws Povw of Paad o

| A gt e o g e ot o
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SHRI AKBAR ALI KHAN: May I request
you, Sir, to give him some time more?

MR. DEPUTY CHAIRMAN: Thro minutes
more.
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SHRI NGANGOM TOMPOK SINGH
(Manipur and Tripura!): Mr. Deputy
Chairman, I wish to pay compliments to the
members of the States Reorganisation
Commission for the stupendous task
undertaken by them in the process of
reorganising the whole set up of India. As the
time at my disposal is short, it would be
impossible for me to discuss elaborately the
main aspects of the Report but then there are
certain points which cannot escape my notice.
I am also prepared to confine myself to that
area called the Eastern Border of India to
which I happen to belong. I think this border
area was discussed at length by my friend,
Mr. Fakhrud-din Ali Ahmed Of course, this is
a really intriguing and very perplexing
problem which, if not properly handled, may
sometime affect the unity of the whole of
India. All my friends are aware of the
situation in what is called the NEFA, the
North Eastern Frontier Agency. This very
problem reveals the present administrative
structure and the conditions obtaining there.
This is a most important problem and the
Members here and those outride this House
must take special note of it. My friend, Mr.
Fakhruddin, of course, welcomed those small
units that are now existing around the Assam
area. | have to differ from my friend here. The
States Reorganisation Commission has
discussed at great length the present
administrative structure and efficiency with
reference to these small States, the NEFA, the
Naga Hills, the Lushai Hills, the Part C States
of Manipur and Tripura. The Commission
says:

"*¥** Assam has fairly difficult political
and economic problems of its own to solve.
Besides, apart from the autonomous hill
district's, the administration of the State
will have to look after another border unit
namely, Tripura. In these eircumstances, it
may not be desirable to impose on Assam
the additional burden of administering the
important border area of Manipur."
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[Shri Ngangom Tompok Singh.] This is
rather a very important question and, after
a minute analysis of the situation obtaining
in  Manipur  today, the States
Reorganisation Commission was
compelled to oppose ¢ its inclusion. So, I
could not agree with my friend, Mr.
Fakhruddin, when he welcomed the idea of
these small States integrating into one
whole.

Coming to the State of Manipur, I have
certain points to be placed before you. The
States Reorganisation Commission has
done well in recognising the distinct
cultural, social and linguistic life of
Manipur which has remained unaffected
throughout the centuries in spite of regular
contacts with a variety of cultures and
civilisations, and it is against the interests
of the people to suggest that the people of
Manipur should become part of Assam or
Purbachal or any other State that may come
up later. The States Reorganisation
Commission also has very rightly
appreciated this fact that the Manipur State
has been independent for centuries. Over
and above all that, it has been clear to the
Commission that the important
consideration of linguistic affinity with
Assam which applies in the case of Tripura
does not apply to Manipur. This State has
no particular affinity with Assam. Then
there is the security consideration, Manipur
being on the border. So. from the security
consideration, and from many other
considerations, the conditions that are
obtaining in those areas today, this
proposition of uniting all these small States
into one unit, under the present adminis-
tration of Assam, is not desirable. On the
basis of these facts and circumstances, I am
of the view, that Manipur should be
retained as a separate State. Unfortunately,
the idea of abolishing small States has
clouded the vision of the States Re-
organisation Commission, which has
forgotten even its earlier arguments. They
visualise the merger of Manipur with
Assam at some future date. The States
Reorganisa-

tion Commission has also mentioned about
the inability of Manipur to maintain its
independent status for long, and that the
ultimate solution should be its merger in the
adjoining State of Assam. This is what they
recommended, but I cannot agree with the
States Reorganisation Commission in this
respect also.

There are three other points in this Report
with which I cannot agree. They say, "*** so
long as it continues as a separate adminis-
trative unit, the administrative structure of
Manipur should conform to the pattern we
have indicated in Chapter I of this part". They
also say, "If a unit such as Manipur wishes to
have representative government at the State
level, it must be prepared to .join a larger unit.
It cannot insist on a separate existence, and
demand, at the same time, substantial central
aid, not only for its economic development
but also for the maintenance of expensive
representative institutions and uneconomic
administrative agencies". A strong objection
is taken to this. It is regretted that the
Commission had to come to this conclusion
while accepting the necessity of perpetuating
the distinctive features of the social life of
Manipur.

Taking into account only one aspect of this
cultural life in Manipur, I want to place before
this House this fact. Before Independence, there
were only two schools of dancing in India,
Bharata ~ Natyam and  Kathak.  After
Independence, another school of dancing has
been added to the composite culture of India and
that is the Manipuri school of dancing. This and
such other aspects of the cultural life of Manipur
are nothing but assets fe> the whole of India.
So, from the cultural aspect also, it is quite clear
that Manipur should maintain its separate status.
Take the case of the handicrafts which is
another aspect. Hon. Members, at least some i
of them, might have visited the
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Industries Fair and might have walked into
one of the stalls maintained tly some parties,
and could form an idea of the handloom
products from that small State of Manipur,
and the judgment thereupon is left to the
Members.

1 P.M.

The handloom products of Manli-pur, their
designs and their artistic texture and pattern,
are in demarid all the world over, but the
position of the parties and the firms manu-
facturing them in that area in that State is such
that they cannot meet the outside foreign
demand. They have not sufficient funds to
cope up with the demand for such goods, so
they are not able to carry on thejir business on
a large scale.

In this connection, Sir, I think it fit to
express the collective opinion of the people of
Manipur. 'Wishes of the people' is one of the
grounds adopted by the S. R. C. in deter-
mining the boundaries of a State. The people
of Manipur feel that their distinct social and
cultural individuality must be protected and
safeguarded, and such protection shall be
possible only under a responsible government
of their own, and that the State's merger in
Assam in J)I0O way meant extension of
democracy to Manipur. This is their feelinjg,
and the House also is aware of tljie movement
for a legislature theife, launched some months
back, aid from that also, the House may feel
the pulse of the people there.

Regarding Tripura, the S. R. C. has
recommended its merger wijth Assam. I agree
in some respects wfih the S. R. C, that there is
some linguistic affinity between Assam add
Tripura. The majority of the people in Tripura
speak Bengali. That lis all right, but the
difficulty there is, that the majority of the
people of Tripura do not like to be merged in
Assam. That is the only difficulty. So the best
thing, I think, is thlat the representatives of
Tripura and Assam should sit together and
work out some solution. If they agree
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to differ, let them, and if the Tripura people
want to go into Assam, let them. That is a
solution I want to submit to the House.

Regarding N. E. F. A, I do not
know how far my friends of Assam
have come in contact with, and
have come to know the mind of the
tribal people. As I am always in
some tribal area, 1 know the incli
nation of these tribals. The approach

to this N. E. F. A. must be from a
different angle. Our modern method
of approaching things won't be appre
ciated there. There must be some
people at least who should come in
contact with them,, mix with them
and, occasion  arises, even take
their and some drinks  with
them, which, however, may not be
pleasing to us. We require such
sort of persons, and I am asking
my  Assam  friends whether  they
have chalked out any policy or any
plan or any scheme to bring about
such an atmosphere and such a cir
cumstance in these tribal areas, so
that they may come gradually in line
with the modern  ways  of life.
Some months back of course, my
friend, one of the M.Ps. in the Lok
Sabha, Mr. Chaliha, while working
as the President of the Assam Pro
vincial Congress Committee, under
took a tour in the tribal and
that was very successful. wasx
the  only solitary Some
more leaders, some prominent
people and members the  public,
must go there .and contact these
people.  Only then, they can be
brought together. These tribal

people are very simple men, very
innocent, but' when once they  g«t excited,
once they do not  believe a thing, they do not
believe it for ever. That is another
characteristic ~ of these people. Let us first get
acquaint, ed with their ideas and what  they
want. They can be educated in this way, and
only then, can this area be integrated with

if
food

area
That
instance.
more
of

Assam. The samei problem applies to
Naga Hills also. From the administrative
point ofj view, one may say that the law and

I order situation is all right in Naga
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[Shri Ngangom TompoK bingn.j Hills, but
to my mind, it is a superficial view; though it
seems so in Kohima, a small town of Naga
Hills. No one can say -that what the position
is in the interior of that place.

MR. DEPUTY CHAIRMAN: It is time, Mr.
Tompok.

SHRI NGANGOM TOMPOK SINGH:
Thank you, Sir.

SHRI BASAPPA SHETTY (Mysore): Mr.
Deputy Chairman, I welcome this report of
the States Reorganisation Commission with
much pleasure. After deep thought and careful
consideration, they have prepared this Report,
and they deserve our congratulations.

i [THE VICE-CHAIRMAN (Surr H. C.

MATHUR) in the Chair]

Sir, in this connection, I am happy to say
that the Congress have carried out the
assurances they had given to the people on
several occasions, and attached the greatest
importance to the opinion of the country, in
conformity with the democratic principles.
Sir, I am sure, this reorganisation of States
will not only further strengthen the unity ana
security of the country, but will also promote
the economic progress of the country as a
whole.

Sir, as I am coming from Karna-taka, |
should like to speak a few words on this
Karnataka. Sir, the S. R. C. has recommended
Karnataka with some of its limbs cut off, for
instance, the three taluks of Bellary, Akkalkot
and South Sholapur in Bombay, four taluks of
Bidar district, and som, parts of Nilgiris in
Madras.

Sir, my friend, Mr. Govinda Reddy, has
dealt with the question of Bellary in detail,
and so I do not want to refer to it now. Now, I
come to Madakasira. Sir, it is an enclave in
Mysore State. 64 per cent, of the people speak
Kannada, and its distance from Bengalore
.which is going to be the capital
o!

Karnataka, is about 70 miles by road, and 80
miles by rail, as against 160 miles to Kurnool,
and 360 miles to Hyderabad. For medical aid
and other purposes, the people are going to
Bangalore and deriving the benefit. Sir, the S.
R. C. have conceded that majority of the
people speak Kannada, but they say, the
integrity of Rayalaseema must be respected. I
cannot understand why it should be respected,
and their arguments are not convincing. When
Bellary has been broken, up from
Rayalaseema, where does the integrity of
Rayalaseema continue? So this must go to
Karnataka. As regards Kasargod taluk, it is in
South Kanara district. The northern part of
Chan-dragiri river belongs to Karnataka area.
The river forms a natural boundary between
the future States of Kerala and Karnataka. Out
of 164 schools, instruction is given in Kannada
medium in 144 schools. Out of 4,000
documents, about 10 per cent, are in
Malayalam. Trade relations, are with Mysore,
Coorg, Puthur and MangaTore also. Out of
144 village officials, three are having
Malayalam as their mother-tongue. The total
number of Kannadigas is barely 1J lakhs out of
the total population of 135 lakhs in Kerala.
Therefore, the Kannadigas will become a
helpless minority. And there, education cannot
be expected to be imparted in any b.ut the
State language, which will be the regional
language. So it will be idle to expect that there
will be facilities for education in Kannada. Out
of 36 panchayats, 34 have passed resolutions
demanding north of Chandragiri river. Also in
the Madras Legislative Assembly, 100
members have supported the merger of the
north of Chandragiri river with Karnataka, and
only 18 members have opposed. Therefore,
this is a fit case to be considered by the
Government and the area north of Chandragiri
river should be merged with the Karnataka
State.

I now come to Hosur. Since 1,500 years,
Hosur has formed part of Karnataka. There
are three lan-
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guages spoken. Tamil, Telugu and Kannada,
in Hosur. Kannada is the second largest

language.

SHRI K. L. NARASIMHAM: Who is  in
majority?

SHRI BASAPPA SHETTY: Of
course, Telugu must be the biggest. There is
no doubt about it. I do not question the fact
that there is a majority of Telugu-speaking
people. But it is adjacent to Mysore and
Madras. It has nothing to do with Andhra.
(Interruptions.)  All  people understand
Kannada in Hosur. From the point of view of
geographical contiguity, it is only about 25
miles from Bangalore, the future capital of
Karnataka, whereas from Kurnool it is 364
miles, from Hyderabad 450 miles, and from
Madras 247 miles. I am sure, it is not going to
affect the economy of Madras if this taluk is
taken out and merged with Karnataka.

Sir, Talwadi flrka is part of Gobi-
chettipalayam taluk. There are about 21
villages. The Kannada-spe.ik-ing population
is as high as 85 to 100 per cent, in Talwadi.
All the 32 elementary schools are Kannada
schools. The language of the Registration
Office is Kannada. It is only 12 miles from
the Taluk Headquarters of Chamarajanagar in
Mysore, whereas it is 52 miles from
Gobichetti-palayam. For education and other
purposes, the people are going to Mysore, and
for medical aid also, they go to Mysore. For
college and high school education, they resort
to Mysore and Bangalore. So this is a fit case
to be considered as a distinct unit, and it
deserves to be merged with the proposed
Karnataka.

Now, I come to Bidar. The four taluks of
Bidar District ' must gc to Karnataka. It is
gratifying to note that the Hyderabad
Government and the Provincial Congress
Committee have agreed to apportion the three
linguistic areas to their respective future
States. It is possible that three or four taluks
of Gulbarga and
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Raichur, which are Telugu areas, may be
given OVIST to Andhra. We do not come in
their way. If the majority of the people speak
Telugu, we have no objection to the three or
four taluks of Gulbarga and Raichur being
given over to Andhra. So the taluks of Bidar,
Humanabad, Shanthapur and Bhakli are
Kannada taluks and they should be given to
Karnataka.

I now take up South Sholapur. Culturally,
they belong to the Karnataka area, and
historically also, they form part of Karnataka.
The majority of the people prefer to go to
Karnataka. In the city, there is no predo-
minance of any language.

Coming to Advani, Alur and Raya-durg,
these are disputed taluks always. When the
Andhra Act was passed, these were
considered to be fit cases for the boundary
commission. There is a strong feeling that
these should be added on to Karnataka.

I now come to Belgaum. Both Belgaum
city and taluk are claimed by Maharashtrians.
They aire now included in Karnataka as per
the S. R. C. recommendations. Belgaum city
is the headquarters of the Belgaum district. If
Belgaum city is disturbed, it will affect the
commercial life of the people and also the
importance of the town. The question of
constructing a new capital would also arise,
and it would involve heavy expenditure to the
Central Government which would be a waste
of public funds.

Now, I come to Nippani. The same
considerations would prevail here also. It is a
trade centre for tobacco. 70 per cent, of the
tobacco that comes to the market is from
Kannada villages.

Then Karwar talug, Supa and Halyal are
claimed by our Maha-rashtrian friends. The
basis of their claim is the Kcnkani language. It
is on that basis they claim that Karwar district
must be given to them. They say that this
language is akin to Mara-thi. This is a
disputed question. The
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[Shri  Basappa  Shgtty.]  Konkanis
themselves say that it is not akin to Marathi,
and as per the Census figures, 90 per cent, of
the Konkanis are educated in Kannada. They
write their letters and carry on cor-
respondence in Kannada. In the north and
south of Canara district, Kannada-ispeaking
people are mostly found. If both these areas
are formed part of Karnataka, that will serve
as a sort of homeland for these people. These
areas will come under Malnad. It so happens
that 80 per cent, of Malnad is going to be in
Karnataka. In the interest of the development
of this vital area, and id the interest of their
economic progress, they should be merged
with Karnataka.

Sir, I come to Akalkote. It is a taluk in
Sholapur district. 56 per cent, of the people
speak Kannada. It has no administrative ties
with Sholapur. Its trade relations are with
Gulbarga, which is to be in Karnataka. Out
of 29 gram pancha-yat>, 24 have resolved to
merge with Karnataka. Of the three
municipalities, two have supported merger
of Akalkote with Karnataka. The Maha-
rashtra Provincial Congress Committee and
the leaders also admit that this is Karnataka
area.

THE VICE-CHAIRMAN (SHrr H. C.
MATHUR) : It is time.

SHRI BASAPPA SHETTY: Sir, I am
entitled to speak for 15 minutes.

THE VICE-CHAIRMAN (Surt H. C.
MATHUR) : There are only two minutes left.
You can just wind up.

SHRI BASAPPA SHETTY: Thank you
very much, Sir, yesterday, my friend Mr.
Dasappa spoke and .asked 'why two
Karnataks could not be formed just as they
are constituting two Maharashtras. Sir, in
Mysore, there was no difference of opinion
till 2 years back regarding United Karnataka.
It is evident from the Birur resolution of
AMCC passed in tke year 1949, which says:

It is of the opinion that Mysore and
other parts of the Karnataka Province
should come together wunder one
administration and there is no necessity for
different Provincial Congress Committees."

Again, in Subhas Nagar in Bangalore,
under the presidentship of Shri K. C. Reddy,
present Production Minister of the Central
Government, the following resolution was
passed:

"This session of the Mysore Congress
declares ,itself in favour of the early
formation of Karnataka Province,
comprising of the present disrupted
fragments under various administrations."

Sir, again on 11th November 1949, the
Objective Resolution of the Mysore Cabinet
runs as follows:—

"Subject No. 29.—Question of formation of
Karnataka ~ Province  with ~ Mysore—
Opinion.—A communication may be sent that
the question of formation of a Karnataka
Province with Mysore, H. H. the Maharaja
being the constitutional Head thereof, may be
taken up in accordance with the Indian
Constitution Act in this behalf."

All the nine
the Resolution and I
H. C. Dasappa, who was Finance
Minister  then, supported the United
Karnataka. As per this Resolution, he
has supported. 1 cannot understand
why he should change his opinion
now. Probably, he has been forced
by  circumstances to  change  his
views. Of course, he is entitled to
change his views and give his opi
nion. Anyhow it is only a small
section in Mysore that are agitating
to have two Karnataks. They may be
five per cent, or ten per cent. All the

Ministers have signed
know that Mr.

rest are supporting United Karnataka,
and welcome the decision to the
merger of Mysore. The Mysore Pra

desh Congress Committee also unani
mously passed a resolution..............

(Interruptions)
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THE VICE-CHAIRMAN (SHri H. C.
MATHUR): Will you please yield to Mr.
Dasappa?

SHRI BASAPPA SHETTY: He is taking
away my time.

SHrI H. C. DASAPPA: Did I speak so
categorically? 1 said that lor administrative
convenience, if Telen-gana could be
separated from Andhra, Vidarbha from
Maharashtra, and Himachal Pradesh from
Punjab, I $ee no reason why they should
adopt a different attitude towards Mysore. Ijut
I also said that if there is to be a United
Karnataka, what its na should be, where its
capital should oe, etc. 1 do not know why he
should harp on this. *

SHRI BASAPPA SHETTY: Of course,
indirectly, Mr. Dasappa has supported it. He
made his efforts to see that this is brought to
the notice of his House. He has said that
Madakasira, Hosur and other places should be
included in the United Karnataka. He has
indirectly supported. .Also in the United
Karnataka which is going , to be formed
shortly, the name "ViSala Mysore" be
retained because it has got j*s own charm for
the people, of Mysore. And I think the present
agitation will be appeased, if the name as
retained as Mysore. With these words, 1|
resume my seat.

SHRIMATI VIOLET ALVA (Bombay): Mr.
Vice-Chairman, from the days of our bondage
under a foreign domination, we have dreamed
a dream and planned a plan that we shall one
day reorganise India, this sub-continent, into
linguistic States. To that effect, we had
appointed many committees, snd great
statesmen and politictians went into the fact
finding of the historical, cultural and other
background, to find how India could be
reorganised into a fewer number of States, and
maintain the unity of. the country as well. In
that dream, we were guided by a man whose
stature this world does not see, a man of,the
stature does not come to this \jvorld except
once in one or tw.o thousand years. We
called him Mahatma. He
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blessed us in this dream. He planned; he was
the master builder- of this reorganisation.
Today, that dream is coming nearer to its
fulfilment. If it comes nearer to its fulfilment
we find the tempo and the temper of the
people rising high. We find clashes, we find
arguments. We dispute on things that we
never dreamt of disputing, and today, we find
ourselves expressing our own opinions here,
in this House and outside. I do not say that we
should not express our opinions, but one
should be guided by one's conscience and one
should state honestly what one feels. I may
here refer to the speech made by the Prime
Minister, just the other day, in the Lok Sabha.
It was a magnificent statement. It was a
magnificent approach to sink our differences
and still keep India united, for India is a sub-
continent, even bigger than Europe put
together. In Europe, there is a babel of
tongues. So many of the countries of Europe,
taken separately, are smaller than most of our
States taken individually, even at present. If
that be so, and, if we do decide to reorganise
on the linguistic basis, if today, after the
Commission that was appointed of eminent
men—if they have impartially, calmly and
dispassionately gone through the question of
reorganisation and they have come to a
conclusion, we do not say that we agree with
them on everything—we must respect their
decisions, though we may differ, and we may
find other ways. They undertogk a tremendous
task and they have fulfilled it to the best of
their ability.

Sir, 1 think it was Mr. Dhage who referred
and I think Mr. Deogirikar, who referred that
two members had resigned from the Citizens'
Committee of Bombay,. and 1 feel that I
should explain the whole situation,. We were
members of the Bombay Citizens Committee
in the late forties. Then, there came an
interregnum when nothing was done. At that
time when we lent our names to this Citizen's
Committee, we had the larger interests of the
country at heart. Since then, late in the forties,
till the election, we travelled around. We
saw the people we
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[Shrimati Violet Alva.]
saw the districts and our villages. We
understood the meaning of the bond of

language. Not only that. We did not
resign  because of that, but, we
resigned on a more serious issue.

They published a memorandum which
was not circulated, at least to us. We

did not know what the memorandum
meant, and our names were affixed to
that memorandum. What was any one
to do? What was a citizen to do,
when the memorandum was not plac
ed before him? The only honourable
thing to do was to resign? Under
these circumstances, we resigned from
the Bombay Citizens Committee. [

hope, my explanation would be enough.
I was not present here when both the
references were made, but I hope, this
will satisfy those who raised the issue.
Now, Sir..........

SHRI V. K. DHAGE (Hyderabad): 1 had
raised the issue to say that you had resigned
from that Committee.

SHRIMATI VIOLET ALVA: I am only
giving an explanation. Now, Sir, the time is
limited, and I want to confine myself mainly
to the comment in Mr. Basappa Shetty's
speech in which he referred to Karwar taluk or
North Kanara. I would like to go into details,
for Bombay interests me also and my
sympathies are with the Maharashtrians.

On their brawn and their sinews was built
the city of Bombay, the miniature India you
may call, window to the whole of India. It
was built on their brawn and sinews. First
came the Britisher, who developed the natural
harbour of Bombay. Then ¢ ime the Jews. Let
me give you the Oicper history of Bombay.
The family of Sassoons; then came , the
Parsis, then came the Gujeratis. And now, as
someone has said, the Maharathis will'have it.
We have no quarrel with any one, but when
you talk of a city state, I would like to draw
the comparison of the Spartan city. What
happened in Sparta? They tried the city state
long long ago and they quarrelled among
themselves. We do not want to hsvp an
imitation of the

Spartan city, as it is in India. Let us decide the
issue. The Prime Minister has told us which
way to go. Cold logic alone cannot be
focussed to it becadse the issues are more
complicated. They take administrative con-
venience strategy, culture and everything. Let
us divide it in a calm way; but city state, I do
not think will work. I may not here divulge the
name of the gentleman, but he was connected
with the Commission *nd he said, do you
want Bombay city to-be turned into another
Guatemala, with the foreign trade interests and
with the vested interests. That city would
indeed become a Guatemala. This, I think, is
worthy of analysis,, when we think of the city
state of Bombay. I think, it was Mrs. Munshi,.
who talked of Maharashtrians about
molesting, of stone throwing; but you do not
judge a people by a few-ruffians. If that is
done, let me here tell you today”, that quite a
few Gujeratis have told me, professional
people, that we have to now pack up and go to
Saurashtra, or go to Delhi, because Bombay
may go to Maharashtra. Why are they thinking
in. these terms? If there is fault on both sides,
they must iron out the differences.

The issue today is between the haves and
the have-nots. If that issue is made clear, there
will be a healthy situation in regard to the city
of Bombay. It is this complex of the haves and
the have-nots that is prevailing, and raising the
temper and the tempo of the city to such an
extent, that whatever solution may be found,
there will be bound to be basic differences.
So, let us see from this angle of haves and
have-nots. I appeal to my friends, the 'haves',
who have built the city—as they claim so, but
I do not say, that they were the only ones who
built the city. Today, if they want an amicable
settlement, let the Maharashtrians and the
Gujeratis decide.... How many minutes can T
have, Sir?

THE VICE-PHHBGIBENY (Suri H. C.
MATHUR) Another six minutes.
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SHRIMATI VIOLET ALVA: Too short and I
have lost my point also. Yes, I was talking
about the 'haves' and the 'have-nots'. If you
will accede that Bombay was built on the
brawns and siMews of the Maharashtrians,
and the money power not only of the
Gujeratis, but of the Jews, the British and the
Parsees, then we can sit down and talk. When
you talk of percentage of employment, what
about the rest of percentage that exists and
lives in Bombay, which is neither Gujerati nor
Mabharashtrian, but something else. The
'haves' go on making propaganda. People
receive printed pamphlets. They hire someone
like me. That is true. The Andhras and other
ay, "We want this or that". That is the wrong
approach. You will never have goodwill, and
where there is no goodwill, you cannot live
together.

States Reorganisation

Sir, the claim is that they Want North.
Kanara, and they want it tc be brought into
the Marathi-speaking area. I often feel that
they are casting their eyes, not on Supa,
Halyal and Karwar; but on Goa. If Goa must
go into Maharashtra, 1 do not mind. But 1
would say that Konkani is a dialect by itself,
it has not originated from Marathi.

Sir, T have here Statement No. I, which is
taken from page 29, Section 2. Chapter 10 of
the Census of India, 1931. It says that the
language spoken in Goa and parts of the
Western Ghats is derived not from Marathi,
but from Prakrit. It varies with the kind of
speech of high-class persons. It is Portuguese.
Mussalmans combine it with Urdu and Arabic
words.

SHR. V. K. DHAGE: May I know whether
the Kannada language is derived from
Sanskrit lor it is a Dravidian language?

SHRIMATI VIOLET ALVA: It is an Indo-
Aryan language. It is a dialect. It is not
derived from Marathi. That much I can say,
because it is spoken down to Malabar and
there, it gets mixed up with Malayalam. M[ay
I point out another thing? When a claim

[ 23 DEC. 1955 ] Commission's Report, 1955 4150

is made on Supa, Halyal and Karwar on the
basis of this dialect, why do they not make a
claim on South Kanara? Because Konkani is
spoken more numerically by a larger number
of people in South Kanara than in North
Kanara. If they claim Supa, Halyal and
Karwar, I would say the whole of South
Kanara speak Konkani.

In regard to Karwar district, I shall here
point out that, according to the Censu" of
1951, 7 per cent, of people speak Marathi, or
claim to speak Marathi, and 30 per cent, of
people speak Konkani. According to the
Karwar District School Board, there are forty
thousand school going boys, out of which 36
thousand go to Kana-rese schools. That is
because the langu-age is Kanarese and not
Marathi. If it was a Marathi-speaking majority
area, what happened to the Marathi schools"
Why are they not there? Then, as far as
language goes, in the Census Report that was
out during this month, you will find that
Konkani has a place by itself. It is marked in
blue. Red mark is Marathi, and yellow, is
Kanarese. So, even the Census Report, just
out this month, says that Konkani is a dialect
by itself. It has nothing to do with Marathi.

THE VICE-CHAIRMAN (SHRI
MATHUR): It is time.

H. C.

SHRIMATI VIOLET ALVA: How can one
wind up when one is in the heat of argument?

I come to Belgaum. Since I must say about
it, let me finish with Belgaum. I will go into
the position of Belgaum historically. It was
never a part of Maharashtra. It was in Bellary
in the last century, even after the British came
into India. 1 am able to say that the people are
Kanarese in Belgaum. The Rajahs were
Maharashtrians, and that is why this language
was forced and this impact of the language
was felt in Belgaum. That is why I say that,
on this account, it should not be taken that the
whole of Belgaum is Marathi-soeaking area.
If I take the religious
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[Shrimati Violet Alva.] point of view, there
are two holy places—Dyamova and
Basvanna. The names themselves show the
origin of the countries. So, how can you put
Belgaum into Maharashtra?

From out of 2,200 land-holders in
Belgaum, only 300 are Marathi-speak-ing
land-holders.

So, Belgaum belongs to Karnataka and it
should be included in Karnataka.

I am closing. I have many points to make.
But there is no chance. It was Mr. N. C.
Kalelkar the Maharash-trian leader, who in
1920—at that time tempers were displayed
and there was a clash of opinion—said that
Belgaum belonged to Karnataka.

I have no further time to enlarge on the
other points. I thank you very much for giving
me this, opportunity. So far as the Karnataka
goes, the recommendations are commendable.

SHRID. D. ITALIA (Hyderabad): Mr. Vice-
Chairman, first of all, I thank you for giving
me an opportunity to speak on the S.R.C.
Report and their recommendations. The
Report was received with great pleasure
throughout the country. The members of the
Commission are fair-minded, well-learned and
experienced eminent persons and foremost
leaders of our country. The hon. Home
Minister at the time of initiating the
discussion on the Report, laid great emphasis
on the Commission's ability, thoroughness and
objectivity. No doubt, there may be certain
differences of opinion in some points. But I
am sure that every Member of this House has
in his heart one aim and one objective, and
that is the welfare of the State in particular
and the prosperity and progress and the
national interest of the country as a whole in
general.

As the time at my disposal Is very short, I do|
not want to express my j thoughts on the
whole Report, but 1
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submit my view point on only two States—
the one State, where I was born, and the other
where 1 have settled down. I was born in a
village in Surat district of Bombay State in
1882, and since 1889, i.e. since last 67 years, |
have permanently settled down in Hyderabad
State, from where I have been elected a
member of this House.

I will first express my humble views about
Bombay State. The hon. members of the the
S.R.C. after ascertaining the views of the
people of the various schools of thoughts
throughout the State of Bombay and adjoining
States, and after mature consideration,
deliberations and careful thought, taking into
account the economic conditions, financial
stability and administrative ability, came to
the unanimous conclusion, and accordingly
recommended, that the Karnataka districts of
the existing Bombay State be separated, and
the Marathwada districts of Hyderabad State
be merged with Bombay, to which should be
added Saurashtra and Kutch, thus creating a
bilingual, composite Bombay State.. This
recommendation of the S.R.C. is, to my mind,
very sound and would have been welcomed
by all the parties, as it is in fulfilment of the
aspiration of the majority of the people. But,
unfortunately, the people of Maharashtra are
not satisfied with this recommendation, and
demand a separate Samyukta Maharashtra
State with Vidarbha, with Bombay city as the
capital.

My hon. friend, Mr. Deogirikar, when he
spoke the other day on S.R.C. Report, gave
assurance that the minorities of the city of
Bombay will be safeguarded, and they must
not have any kind of apprehension of being
lii-treated or of being dominated. But it pained
me very much when I read the speech of hon.
Mr. Gadgil, when he put up the claim on
Bombay City, and said that if the question of
Bombay city is not decided by the Parliament,
it will be decided in the streets of Bombay. It
is no doubt a very threatening speech. When
we observe
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what happened in Bombay city on 18th, 20th
and 27th November, the minorities believe,
that they will not be safe if Bombay city is
handed over to Maharashtra. So, if for any
reason the recommendation of S.R.C, re: ing
the bilingual composite Bombay State is not
acceptable to the Maharashtrians, it should
under no circumstances be handed over to
them; it should be kept separate.

The Parsees, after they had migrated from
Iran, came and settled down in India 1325
years ago in Bombay State. After they came
to India, they have not only adopted India as
their mother country, but they also gave up
Persian language, which was their mother
tongue, and adopted one of the Indian
languages, Gujerati, as their mother tongue. It
is a well known fact that Parsees contributed
more' for the development of Bombay city
and specially in the development of com-
merce and industries of Bombay City. So, the
Parsees and other Gujerati speaking people
are actually the builders of Bombay. The
present status and development of Bombay
city are entirely due to the efforts of Parsees
and Gujeratis. It is but natural for the
Gujeratis and Parsees to dernand that either
Bombay should be a composite state, or
should remain separate for their betterment. If
that is not conceded, then 1 think, the
recommendations of the Congress Working
Committee, that Bombay State must be
divided into  three states, namely,
Mabharashtra, Gujerat and the Greater
Bombay, should be accepted.

Many of the Maharashtrians unnecessarily
blame the members of the S.R.C, that they
were influenced by some interested parties.
No one, can deny that the members of the
S.R.C. are very honest, straight-forward and
soundminded men and no one can doubt their
bonafides.

I now come to my State, i.e., tr.e State of
Hyderabad. I believe, that after great thought
and after taking into consideration every
point, the JLiR.C. has recommended the
disinte-
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gration of the Hyderabad State into linguistic
divisions. According to this recommendation,
the five districts of Marathwada and two
Kannada districts will be separated from the
existing Hyderabad State, and merged with
their neighbouring States, and the remaining
nine districts, in which more than 90 per cent,
of the people speak Telugu, will remain as the
residuary State of Hyderabad known as
Telangana. The area of Telangana will be
45,300 sq. miles and the population 113
lakhs.

I entirely agree with the recommendation,
with a few minor changes. The two talukas in
Gulbarga, viz. Tandur and Korangal, and the
two talukas of Raichur district, viz. God wal
and Alampur, where more thati 70 per cent,
of the people speak Telugu, will be retained
in Telangana State. In the same manner, the
three taluks of Bidar district, namely, Udgir
Ahmedpur and Nilanga, where majority of
the people speak Marathi, will be separated
from Telangana, and handed over to Bombay
State.

There is no ground for doubt or
apprehension that this small State of
Telangana, that is, the residuary State of
Hyderabad, will not be viable and stable one.
I definitely say that recommendation of the
S.R.C. is very sound, and Telangana will
prove viable and stable. There is no fear that
the economic condition, or the financial
stability, will be affected. The separate
Telangana State will definitely prove
successful. If we look to the S.R.C. Report
carefully, we find many States which will be
even smaller than the separate Telangana
State both in size and population, such as
Jammu and Kashmir, West Bengal, Vidarbha,
Mysore and Kerala. When these smaller units
are able to maintain their separate entity,
there is absolutely no fear that Telangana
State will not exist, as some people imagine it
to be of a small or little size, but it will be a
medium-size State, neither small nor big.

I am sure that Hyderabad State will be a
pointer ‘owards future reorganisa.
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[Shri D. D. Italia.] tion. Its size will be a
model for future; because time will come
when #maller units may be considered to be
more preferable than bigger units, from the
point of view of administration. Briefly
speaking, smaller states may be able to
administer intensively, and thus, may promote
social welfare more effectively than larger
States.

No doubt, there are a few people who want
that the Telangana or the Hyderabad State
must immediately join Andhra, and form
Vishalandhra, with Hyderabad as its capital.
Sir, it gave me great pain to read the speech of
hon. Mr. Ananthasayanam Ayyan-gar, whrein
he said that the supporters of separate
Telangana are creating another Razakar regime
and they want to establish a Reddy Raj. I
cannot understand how he dared to say that,
and unnecessarily blamed the supporters of
separate Telangana. It is not only the
supporters of separate Telangana that count,
but that is also the wish of the majority of the
people there, to remain separate, as also, there
is the unanimous recommendation of the States
Reorganisation Commission who are supposed
to be the foremost leaders of our country, that
Telangana may remain separate for five years,
and at the end of Ave years, the then Members
of the Legislature will by a two-thirds
majority, decide whether they want to remain
separate or join with Andhra. Sir, in this con-
nection, may I refer you to paragraph 386 on
page 107 of the States Reorganisation
Committee's Report? They have stated in that
paragraph eas follows:

"After taking all these factors into
consideration, we have come to the
conclusion that it will be in the interests of
Andhra as well as Telangana if, for the
present, the Telangana area is constituted
into a separate State, which may be known
as the Hyderabad State, with provision for
its unification with Andhra after the general
elections likely to 'tie held in or about 1961,
if by a two-thirds majority, the
legislature

of the residuary Hyderabad State expresses
itself in favour of such unification."

Then, Sir, they have stated
388 as follows:

in paragraph

'Andhra and Telangana have common
interests, and we hope these interests will
tend to bring the people closer to each
other. If, however, our hopes for the
development of the environment and condi-
tions congenial to the unification of the two
areas do not materialise and if public
sentiment in Telangana crystallises itself
against the unification of the two States,
Telangana will have to continue as a
separate unit."

THE VICE-CHAIRMAN (Suri H. C.

MATHUR) : Please wind up now.

SHRI D. D. ITALIA: Sir, I request my
friends to accept the recommendations of the
S.R.C. in toto, and in a spirit of
understanding, and  co-operation  and
goodwill; because we must join hands as
friends, and remain as friends for ever in the
best interests of the country.

Lastly, Sir, our congratulations are due to
the members of the Commission for the
enormous labour that they have put in, and for
the creditable work which they have done for
the preparation of this Report.
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"The redistribution of provinces was
declared as a political objective of the
Congress."
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DR. RAGHUBIR SINE: Mr. Vice-Chairman,
I am thankful to yoiji for calling me. Three
wise men from India, our motherland, were
entrusted with the most stupendous and ardu-
ous task that could ever have been entrusted to
any person. They have earned our gratefulness,
and I join with everyone of us who has paid a
tribute to them. But I feel, more than
gratefulness, they deserve our sympathy also.
It is yet too early to judge as to what the
verdict of history will be in respect of this
Report. But one thing can be said without any
possibility of doubt that historians will
continue to debate as to ' whether the Report
was a wise step or not. The Report has caused
huge convulsions; glasses have been broken;
Ministers have been battered; houses have
been burnt; and even threats have been given
that the battle will be fought in the streets of
Bombay. We are yet to know what is still to
come. And all this as a result of this Report.
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Now, Sir, I had hoped, and confidently
hoped, that the three experienced wise men
would try to cift the Gordian knot which has
beeh the cause of all this continued serious
tension From what little i have known and
studied, I find that all this tension is because
of one thing; one thing that was created by the
British; or rather we joined the British in
creating a new myth, and that was the myth of
provincial autonomy, i First of all, history
tells us that the Bjritish-ers had created the
myth of autonomy of the Indian States. After
their withdrawal, the autonomy of the States
ended, and consequently, the Indian States too
collapsed. Now, this: myth of provincial
autonomy is the creation of historical events.
It is well known that in our struggle for
independence, in our struggle for taking
power, the
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transfer of power began from below. We were
given, first, of all, local self-government, and
after that, we tried to sscure power in the
provinces. Therefore, in that process of our
struggle for power, we strived to make the
provincial autonomy a reality. It is a fact of
history that provincial autonomy, as it is
known now, is not more than 20 years old. It
was created by the Government of India Act,
1935, and twenty years have still not elapsed.
I had hoped that tnese three experienced wise
men would put an end to this myth of
provincial autonomy. [ feel that all this
trouble, all this grab for power, is because of
only one thing. People think that if provinces
are created and if the provinces continue to
enjoy certain powers, they will enjoy the same
authority. This struggle for autonomous
provinces is the cause of all this trouble. If the
myth of provincial autonomy were ended, and
if a much stronger Centre would have been
created, all this trouble would have ended. 1
would still urge.

SHRI A. ABDUL RAZAK: May I
submit................

DRr. RAGHUBIR SINH: I do not yield the
floor please. *

Sir, I still think that what should have been
done is that the Centre should have been made
much stronger, for what history tells us is, that
in India, it is always a strong Government that
has been conducive to national unity and
national prosperity. Anything that has ever in
any way reduced, or taken away from, the
strength of the Centre has been the cause of
danger to national unity. It is for this definite
reason that I would still earnestly urge and
would persistently plead, that the Centre
should immediately be made stronger; and 1
feel that this Commission sho"” have said that
something defir t-j should be done to make
the Centre stronger. Sir, to quote only one
instance, time and again In this House, we
have been told that our educational system
cannot be in any way Improved by the
Central
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[Dr. Raghubir Singh.] Government,
because it is a provincial subject, and that it is
in the purview of the States. The education of
the millions of boys and girls cannot be
improved, because the Centre is weak; the
Centre cannot intervene and the Centre cannot
take charge of things. That has been the
position all these 20 years. Now, Sir, I can
easily understand why trje Commission must
have thought of trying to demarcate the
different new States within the framework of
the Constitution.

SHrr H. C. DASAPPA: May 1 ask
him whether ..........

DH RAGHUBIR SINH: I do not want any
interruptions please.

SHRIH. C. DASAPPA: ... he is
satisfied with the way in which the Centrally
Administered areas have worked in regard to
education?

Dr. RAGHUBIR SINH: Because they have
not got complete control over the educational
system in the entire country, the Centre
follows the States in this respect.

Now, the next point that I want to say is
this. With regard to the States that have been
formed now, I am not personally happy with
what I call the residuary State that has been
created by the Commission. What has hap-
pened is this. The Commission has said that
this should be done, this should be done, and
what areas they could not adjust anywhere,
they collected them together. There is a Hindi
saying which is very appropriate in this
context:

wff # 5z 74T &1 T

AR F a7 ANET 0
This is how the would-be state of Madhya
Pradesh has been created; I am not at all very
happy about it. The other day, our revered
leader said in the other House, that in the
beginning he was quite surprised because the
proposal was a novel one. Afterwards he has

said, 'the more we discussed and the more we
talked, I became
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more and more convinced that it was the right
proposal.' Sir, my misfortune is that I do not
have the advantage of knowing the
discussions and the reasons by which he has
been, convinced. That is why, in all humility,
with a desire to seek light, with a desire to
putting forth my real doubts in this respect, I
am raising: this matter. I have been of opinion,
as I have mentioned already, that anything that
reduces the strength of the Centre is harmful
to the nation. History tells us that all big States
are always a danger to the nation. If fhey
become strong, they are a real danger; if they
are weak, then also

they are a source of real 3 P.M.

And that is why I

say, that I have a feeling, that -the
new State will not by any means be well knit
and homogeneous, but it will definitely be
weak, and as such, it will undoubtedly be a
source of danger to the nation.

danger.

Now, Sir, I have three points to put before
you in this respect. Number one is, any State
that has got some major internal tensions
cannot possibly develop into a strong State.
Sir, in this Report, the members of the
Commission have mentioned, and mentioned
to their advantage, the continued tension
between Indore and Gwalior. It was quite
obvious at that time that the new State that
would be created would have similar or more
tensions of a similar type. First of all, the
tension has already started with the capital.
Jubbulpore people are still persisting in their
demand that Jubbulpore should be the capital.
Bhopal has successfully demanded that
Bhopal should be made the capital. And then,
there is another demand. We have just been
told about the demand of making Saugor the
capital. Now, the powers that be, have
declared Bhopal as the capital and in that
respect I do not know how far the Jubbulpore
people will ever be happy. I have heard it
more than once that the Jubbulpore people are
very unhappy over this decision. The House
has heard, with what eloquence Capt.
Awadhesh Pratap Singh could
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command, how they are not happy about the
merger of Vindhya Pradesh in this unit. Then,
the cry has been raised about the northern
districts of Madhya Bharat. (Interruption.) I
do not yield the floor please. The cry has been
raised about the northern districts of Gwalior
that they want to go to U.P. Now, these are all
internal tensions and I do not know how t/hey
can be easily or readily set right.

THE VICE-CHAIRMAN (SriRi H. C. ,
MATHUR) : Two minutes more.

Dr. RAGHUBIR SINH: Then, coming to
the next point, the second pjoint that I wanted
to raise is that the new State has not many
major linejs of communication. I can quote
from] the S.R.C. Report itself, where they say:
""that units should not be so unw,ileldy as to
be without any intrinsic life of their own or to
defeat the very purpose for which larger units
are suggested, i.e., administrative efficiency
and co-ordination of economic development
and welfare activity." Therefore, 1 do think
that—seeing the | line of communications that
they have got in the present State, I do not
know how—the requisite efficiency could be
kept tip,' to make it a really well administered
unit.

Finally, I should say that I feel that a State
can exist only if it can have and it does have a
germ of internal cohesion. The S.R.C. Report
itself has admitted that the various parts that are
put together in this new State have never been
together in the past history. They have never
(been together. The ties are few and! far
"between. And in view of the internal tensions, I
am afraid that the difficulties for the new State
are very great and the early years will be Irears ¢
of trial. In view of these years of trial, and the
plans about the | next Five Year Plan, especially
regarding communications and railway lines,
they do not forecast any new improvements in
this respect. Therefore, I do earnestly plead and
I do hope that all these factors will be taken into
consideration, and something wijll be done to
see that, if the State is to be

created, all these difficulties are removed, and
the few points that I have raised are carefully
looked into and duliy attended to.

ot dawingw (W-) : JUAHEY
agT, 79 B ol gud gd dar @
T @ m g, a8t 3t g1 e
w7 & B ummER o T g, @ o
g aw al # ) st @ wwe @ o
T & UFT ¥ FW UNTR A BT 79
®1 wi wvd o § | @nntas § T 9w
Tq T T@ o P g et #1
SAQT MTHT B AR T g | o A
tiw a4 @ w faw T witegme
ydoredl %1 e g ver Wi, 98 Wi ah
qFedt 7% A o e & T an wiim
7 % Tou Mg g, g amm
frprr gon Yo smarm weg = ot @t
air &, Tegram & AT et Wt
af wr €. g T g @ #1 on wwal
¥ twr avg @ WAt @ @t & 1 9ER
R gad ft galea 797 gon 1w P
ﬁoﬁoﬁoﬁ'ﬁm@:hﬁw
T 78 I AR T 79T &7 gEE §
=t wg @ gemww W @ww §
o o dho Pevid® ff gF, e i o
2 T W FT e £ an A
e 73 Praf & am aig wraw g ol
Fig oft wr # aw @ FER g, Ww
AT MT TET TE | AT AT N A T
ts fefmtes wew =1 faofr &=
g@ o ¥t Aty 7§ alh aw g wren
# | zafm atz apr 3= weEmaE #
s Al @ gy AW A A8, oy
¥s 3o =0 wF araa = P aan 7@
gadfty #¢ | o Ta ¥ M= gwo wwe



4187 States Reorganisation [ RAJYA SABHA ] Commission'! Report, 1955 4188-

(s gawtr=a]

dio gaft oo @ Poge gom 1w o
tww @ @ ad af v R g, Wy
ATH a7 WA qEIN TH awar @ A
wir ot WOTER W T &1, a8 39
Prefer @ awor off | weaw @t &l W
Foet Trgmar @ @ewr wEed agt ot
qg FHGT  FTAT g | e @b wE
L1 T3 T T WA T FEAW TAT, A
T ST AT MNEAR W TS FT o0 )
g g dfe A o w7 @ &) gaten
e Wi AT w o et 4 AR
& 2te At @ | ST A T G
at wud dtr awar Pagaa Pad
qr s & gawt e o, gEwl
Pereanfar o, o g9% F AW A | W= 0@
g o 15 e @ gget & S
wEE AT A AR 4T | R TE W TR
qrFe | W ® wee @ wgEm & 9
gt T s e P wgT wr @ gt A9
T8t ar &t #° qzon Pw 3w g o P
Yararr afe Pedt s & ) v g
I at A ¥ W wew gm T
To waw 4 =ty wwy # dm e
ge & a2 g7 & aft At 9y F qEw
AT aad qAar 31 & day oF et §, A
terr dan 3 wp At e

[MR. DEPUTY CHAIRMAN in the Chair.]

FaT A TR AFD & 0% IAQ A WY
GEeq g & Tga #h @ w5t awn g
grar 2 @ W ave @ Tew v S
wraw gan, Pt 4 gww? Premm
a4 TIr, A% A @@ ;F AET
Year, wre arw @ M Aw Yool @@
ghyr AT g, att v g em staw
78T & | I g FAE FTW Fve o,
emitas &, P9 g9 0% o A onoet et
aier dar =2 1 # P wher @ o v € 9@
wer o ot aTeh dEE wemrs WY Wi
o &1 | o% ¥ & ww ¢ Yw g W et |

9y Fve gW, A ATH FEA TEA E,
% raas #t aft wom ow aw
Ity gt artaar, ol 4 Peelt o & o
vl gURT WqEa WEgER &1 Wi W
@A Taar, o 39 gEe & W A
gty A Wi 4 gur 3% 7 | ArtEven
e & fw owwm F ot W
frule® gt & | o godt witgr wt
fraie’ gt of g g T gwdt ata
egT 7 g7 & | & g 9 wew bw
At A ®y A wns w0 Fw A
e i 7 d4° g #ew € P& oo o
gur Tord s gt a1 8 qg ot =
Foar o g2l wt v Yo @ g few
#1 forame @ 7T Pwap | A ag v @
Y gwaia daeftadt @ o Toen, g ow
4 s Year ot arsst P @ w1 T,
=y 7 W wEen 8° o s wnew
ARE L I e

o, T oF T d o o of g
et & g wgee @ @t W gl eeey
T ot et e
o, worg @ gt w, P @ e of
ate gast o oft gl ¥ | wEh wT F 2
% aw whg 4 31§, Pe e 2

WETS; ¥ avw g
Paeaf & a2 P #

W 70 go awan : IEEIR A W%
Pr Pagaf 4 sp 727 P P
areat Tewr fanf & Paamn
ared wt oot feaid o
& 1w @ o Yerar &

M fsstamw s gw A @ W Ay A
T | s EE gw A A F Pw ol
TR gt ®1 gest ot qof Pean, alh



4189

T3, WA, AT & AEE @ qEad
atad T 9w F T o I o=
Pear & 1 qwdt wan g o, Tt Wi A
@} 5 few wg @ ad ww & A
eaw fqawg ol g8t A s Hw
71 Toret, ot avg @ N7 g wOT W
wai A Hap TR & 2 gHt aw A
WEW FE FHA A R AT Ao
wes o v Peoay s Fownfew
T 31 tawtrw =1 & @ gw gust oft
3% e dR # oy amoEr @ oAwd &

States Reorganisation

T, T T W WY, OF Ageael a7,

Y= Yo avg 4 oo speae et # o=
g & o §F oE avg & A A ")
wgat & R 0% wg & o, afs ww
e wg st A el wE ow a
UH A A TR w AU e e wid
v ) gg guEl s oft g o gwd
wer, T Yawr avz @ et o 0w am
w2 e § I av & gaw oft o
& arf g entew ot Pw owwd
FiF= 3 97 UF IR o Wy gy 9
WETT AR T 16 g7 e T g wid | gwdt
wwe et win gz @ Te Taesd met
whird ot & 4 @ g% a7 F a1, ol
ax wzat Tt ow ag ww o atr Pear
W | g W gt woamw g el
& ot PonteT w7 F 2 9 g T
off it wmfer ot | g anfar o ot o
#fx am faf w gwe awo do
Yawtem & Trem At ol a2 awr swrer
Pregd 1 A" e wgm e & T o
TF AT F A TR B AT § g
A adivmd ol i awad & =
HgWTez &1 At e ) gepta e,
e ger, A T, ofgaer e rodt
e # S Br oot Peelt o wet
72T Py g

f i abvrds ;o Yomogw s
& v Wt Fat weer e & 2

[23 DEC. 19551 Commission's Report, 1955 4190

st gwaierw : gz 8° AT wiew awm

Eigont el A & & @ I
Torarn amrar € ) Tt ale ot wimr 2 &
qral & gt et agt gt @ &
bt T wgrrg & ale o 2 a
e A wgw g M §

Bt T XivmE oW A A 7
€310

B fuwirw : U awA wneE 8
T et st & @ g wem & Te ol
A & T TR wE g

Mt ITnTETE: ATE AEEw Tt
wig” wg at wwel i aw A 2

W faeiemrw: S gl @ A B
ot qrel o ofe ey @ off gEw J
faeeh miwi gt & st Peelt o
&t wret & o quar o gt e &
&, gagpta & s g7 &, Pawedt wwem
ottt oty mgratsrar o § sl ate
Pl of mreat & mit o aet & 1 4 ol
a9 = gAWEr & gEed F 8 oA wd
ale waemd aen & | oo w4 f P
Yaw T W 3wt A wed P
it s} wteat A e adeat
#} T T o w9 AW TF HI 6
d danive g Sreh ) o oee wed
& b ety Pae Wb ) Aty gt et
Amitownd g v T A b
wridE wr e sw A gw € 7 A
w7 T aEt @ ddw 3 ot qAe
7 ut mE g g &) T ovRl O A
ot s Yew T s #F owerem ond
71 et 12t & wmw = o dem "
A1 gt s F wen O gd Pt
bw @ #W F om wOA @1 St w1
o o Pt alk o deht et



4191 Mates Reorganisation [ RAJYA SABHA ] Commusion's Report, 1955 4192

Ft ow Pwar | arT wEER @ abwrEh e
74 mmon mt @ agEed & g,
=t AW gEAT AWy gt § ? oW b
ay = § wgd v &, amd wft
U g AgT Tedr & | W A T
T TR A A qan ¢ Tw ol &,
game |, o Tew wmarelt &t ww g
gid & oww @ FTH oowst W g
staga gl g aned b Ao ae
Hafeel @ 1w @ AvE TR HT I
F7 aFd £ | (@w9 8% €eN) TES e
v aifv emrer Tean ate g §
weremr il & am wEwIteraw 4 Al
goem o # wad a@ Toew
merateaT & | gEn W gaw s
T AT € ) oft airerger e AT
it # wm o ot g Teaim sh
werer it o wad v Pymw 0 gwW
AT AT TET a7
& et o & Pawd Pw oo w4y wiwd
P g7 ord e g w e ¢ 0 g
a Frd Ewe arget d qpen e
£ ot Wy ged gt & g
A ¢ T5 4 Tpgmm @ s w9
a1 o3 & | gl A feegmm 7 ot
ptrmr g & 14 g we W oar &
=R a /e ¥, ST & a9 8, e
FaAf T I ATd S 1 d UE AR o
ST F7 g U WA @ A v wwd o )
a for w2 3R aww F T=F o # T
AR e ® @t F9T € WD S E
afiFT W A FAE 2 A wg
FRMCEE wEen W & & ar @ o
Tz wvg @ WA TW g AW TR
#F

st do do mfrw GpAE): &
#1
ot e ;oo = wvd F wt At

Fft far ¢ P ow wgw F gl o
a¢ wig' # 9% %3 T q g wer ww
&, atus @mr & af sl & &, i
T4 A T A7 N A T FH FAH
¢ aly gier vt g o §, @ @
few guted @ ster wig a5 w7 @ w1
7 P5 qw arer gt aren 2 | ween € T
T AGT FAE § AR AT T 4T TN
T &, ol TAR ore wwE Agt €, W
Famrate Wt a® # 1 o Fw oma ad
o ¢ T oy o7 g’ & v P qw W
arat ?

(T = g2

AT FANR TE AR IIT A F AW
g T qw et g, qF et d9r #ed
g1 A FA T W At qeEe, w1 A
T YH FEA TGS & 2 A wnbn #
™ s wEH wiw weEy w1 Ate @
sqFr At i Mg aw & 0 &t
arten ® # T & wgat § s §
T% o gar 7 sivd P& @ gwa Al
aTTET AT A & g, Tegar @ §
qg @A & 9 | T ¥ew I1 A Fat
wgt gl 7 danteet w1 am | syt et &
e & 2 A At FaigEAEt e Aawd §
AT |

UF @ § i FEon A g
st TwmaTTTE ;A W E AT

sht fawitaw - Taw ow & oz it

s & | afed aw /A ag & Te gwd
@t gA agd smin § Tw e g W FE
T THH! A AT wEm w3 Ao

7 73 & o % e A AT et

2R amr o aef orw & 1 Fmoawd 4y | o At e AET @ Td & af atew



4193  States Reorganisation
wih & A7 Ty A e gA wne
et ) A wre wT O www & P o
afy ¥ ww % 9y div o=t ¥ @,
few qrg ¢ P o' Wi 4 od amel
i A it R e @
diat awat &1 e g g -y
T TAA G, ARG T THAT G A
srrg &1 atuw & atvs TaaE g
agrrs @ wAy % Mo o 98T awar |
Tmo dlo dlo dte & afed v & &
ANET T FT GAFT AT, :

"M.P.C.C. cannot conceive the idea
of a Maharashtra State without the city
of Bombay".

oty o AT T o AT dE
IO THE TAN WES & W A o
i wE T dF g g # B
fanf @i, ewet Tt owtEat W
g TE@E T 44, 9€ A T e
IT 1 3 7T F R T g s,
At ot daiw g e g o daiw @
AR | G AR W T3 AN §H a0
T A Ty Al A oW 0w
AT A qAET @ @F @A AT A
git | o e i & ot
Tweamn awed & 1 anft wp Tar gu 3w
¥ & A96Tr 9ET o & aw gw &dt
et wf e R 7 o7
wEwTS? A, e # A A wwe P

SHKI BODH RAM DUBE (Oriss™): Mr.
Deputy Chairman, I thank you very much for
the opportunity that you have given me to
take part in this debate. The States
Reorganisation Commission consisted of very
eminent people like Shri Fazl Ali, Dr. Kunzru
and Sardar Panikkar. Thjere can be no doubt
about their sincerity of purpose and integrity.
The main question in this case is whether the
members of the Commission have devoted all
their efforts in coming] to

5R.S.D.—5.
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the conclusion to the purpose for which this
Commission was constituted. I cannot but
appreciate tiie good recommendations that
have been made by this august Commission,
namely, the abolition of the office of Rajpra-
mukhs, and the abolition of the different
classes of States, such as Part B or Part C
States. But I would place before this House
pome of the errors which have crept into the
Report of the Commission. *

No doubt the Commission has
recommended the formation of Kar-nataka,
Vishal Andhra in the near future, and
Vidarbha. They are all good things, but, I
submit, that justice has not been done to the
State of Orissa, from which I come. The real
considerations have not been given by the
Commission. Speakers from Orissa have
already dealt with in detail the just claims of
Orissa over Singbhum, Sadar, Seraikella and
Kharswan, which cannot be overlooked. I
reiterate Orissa's claim to those areas on the
floor of this House My friend Mr. B. K. P.
Sinha, who was here some time back, said that
Seraikella and Kharswan will remain in Bihar,
but he has not advanced any tangible reasons
for that. The then Chief Minister of Orissa,
Mr. Harekrushna Mahtab, had agreed to the
inclusion of these two tracts in Bihar on the
ground of political expediency for the time
being, but he did not mean that it will be
separated from Orissa for all time to come.
Mr. Bodra and another Jharkhand Party
leader, Mr. Jaipal Singh, also claimed that
they would be a part of Jharkhand, but there is
no point in that argument. There is no doubt
that these tracts have a majority of Ho people
but these tracts are not claimed by Orissa on a
linguistic basis. Mayurtoharq district in Orissa
has got majority of Ho people. Their social
customs and culture bear affinity with the Hos
of Seraikella and Kharswan and they prefer to
come to Orissa. For that reason, Orissa claims
these tracts from Bihar.
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[Shri Bodh Ram Dube.]

Sir, I am not going to deal with that area in
any more detail since my other friends have
already discussed it. But I should like to
discuss at some length the tracts which are in
Madhya Pradesh and are quite close to
Sambalpur from which place I come. These
tracts are contiguous to Sambalpur district.
Having gone to those places, and having
travelled widely over the entire tracts, I have
come to the conclusion that Orissa has got a
just cause to plead, namely that these should
be included in Orissa. The tracts which I
would like to mention are Phuljhar, Bindra
Nayagarh and Deobhog of Raipur District of
Madhya Pradesh, Chandrapur, in the district
of Bilaspur, portions of Saran-garh, Raigarh,
Saraipali pargana in Sarangarh tehsil lying in
the east of Danab-Karwat forest, Pussoir,
Revenue Inspector's circle in Raigarh tehsil,
Tapkora, Revenue Inspector's circle in Jaspore
tehsil, and eastern half of Ghargorha tehsil
and the enclave known as Sankara consisting
of five villages Shankara, Rabo, Mahodi,
Bharatpur and. Rampur.

Dr. Grierson, in his famous "Linguistic
Survey of India," has included Phuliar as an
Oriya speaking tract. The S.R.C. has
overlooked this fact. They have instead been
guided by the report of the O'Donnel
Committee, whose decisions are based on
inaccuracy. The S.R.C. have said that the
Oriya-speaking people are not in majority.
The O'Donnel, Committee based their
recommendation on the evidence given by a
Mohamadan and a cultivator. Similarly, the
S.R.C. did not consider the evidence of the 13
Oriya witnesses who supported the Orissa
claims, but considered the two exceptions.
That is the reason for their saying that Oriya-
speaking people have no voice.

Sir, the Finance Minister, Shri C. D.

Deshmukh had settled the area in 1931, and
he observed as follows about Phuljhar:

"The bulk of the population consists of
Oriyas and  Larias (Chhatis-garh
immigrants), the most import-

ant of whom are Kultas from Sambalpur
and Agharias from Chandrapur and
Sarangarh. It is principally the industry and
enterprise of these two castes that has made
Phuljhar the flourishing tract it is today."

Then, Sir, I submit that the Oriya-speaking
population of Phuljhar, in 1921, was 72,242,
and in 1931, it was 72,692. There was an
increase to the extent of 450 people, whereas
the total population of the Raipur district, of
which Phuljhar is a part, was 13,92,768 in
1921, and it was 15,27,572 in 1931. The
increase in the population was to the extent of
1,34,805, that is to say, about 10 per cent. But
so far as the Oriya-speaking population is
concerned, the increase was only to the extent
of 450 people, which was far less"than 10 per
cent. If the increase had been to the extent of
10 per cent, the population would have been
82,000 instead of 72,000 and odd. Therefore 1
say that the Census report is faulty. Then, Sir,
I submit that the Raipur District Census
Handbook, based on the Census held in 1951,
gives tehsil-wise figures. There are two parts
of the tehsil Mahasamund, Part A and Part B.
So far as the tehsil is concerned, the Oriya-
speaking population there is 53 per cent., and
the Hindi-speaking population is 13 per cent.
The tehsil comprises of Phuljhar and Bindra-
Nawagarh. And so far as Part B is concerned,
the Oriya-speaking population is 36 per cent,
and Chhatisgarhi population—that is only a
corrupt form of Oriya—is 27 per cent. The
total Oriya population is 63 per cent., and the
Hindi-speaking population is 35 per cent. So
there can be no doubt that Phuljhar Zamin-
dari and Bindra-Nawagarh of Mahasamund
tehsil are predominantly Oriya-speaking
areas.

Sir, the O'Donnel Committee Report is
based upon the version of the Zamindar of
Phuljhar who was against the inclusion of
Phuljhar in the State of Orissa, and upon the
version of two other persons a Mohammedan
Malguzar under him, and a cultivator.
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That report was not based upon the evidence
of even 13 Oriyas. From this, it is apparent
that the Report is not based upon true facts.
Further, Sir, I find from the O'Donnel
Committee's report that there is also some
trade in bidis with Bargarh, and the means of
communication are even better than at Raipur.
And, Sir, the' O'Donnel Committee observed
that Phuljhar can be administered equally well
from Raipur and Sambalpur, and the trade
there will not suffer. Thus. Sir, it is clear that
the S.R.C. should not have relied upon such a
report.

Then, Sir, so far as Bindra-Nawa-garh is
concerned, the O'Donnel Committee's report
is based upon the statement of the Deputy
Commissioner of Raipur to the effect that
there was a sprinkling of the Oriya-speaking
people in the south-east corner. That report is
not based on a proper enquiry.

Then, Sir, Phuljhar was in Sambalpur till
1905, and the Chandrapur-cwm-Padampur
area was also in Sambalpur till 1905. But
after that Padampur has gone to Orissa in
1936 But Chandrapur was kept back, due to
the report of the O'Donnel Committee, which
is based upon the version of the Settlement
Officer to the effect that some Gountias and
tenants are against the transfer of this area to
Sambalpur. I submit that this Report of the
O'Donnel Committee is not based upon a
proper enquiry Therefore, Sir, I submit, that
the S.R.C. should not have relied upon such a
faulty report and come to the conclusion that
these areas should not be included in the
Orissa State.

Further, Sir, I submit that Shri Nilmani
Sainapati, who is now the President of the
Board of Revenue, Orissa, was the Deputy
Commissioner of Sambalpur at the time when
the O'Donnel Committee was making
enquiries. He made a statement to the
Government that 100 people of Phuljhar area
were present to give their evidence, but the
members of the O'Donnel Committee refused
to take
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their evidence. That is all the more reason
why that report is faulty and not based on
facts. If that Committee had taken their
evidence, it would have been convinced that
those areas were predominantly Oriya-
speaking areas. Moreover, Sir, the Report of
the S.R.C. is not complete, inasmuch as the
Chairman of the Commission abstained
himself from giving his opinion regarding
these areas. His opinion would have been the
best, as he was in Bihar for some time. He
was the Chief Justice of Patna High Court.
And then he was the Governor of Orissa for
some time.

In conclusion, I submit, Sir, that the
recommendations based upon such a faulty
report should not be implemented, because
these areas are predominantly Oriya-speaking
areas, and their cultural affinity, social
associations, geographical situations, histori-
cal  background and  administrative
convenience demand that they should be
included in the Orissa State. 1 therefore
appeal to the people of Madhya Pradesh not
to grudge to part with these areas in favour of
Orissa, especially when they are going to
have a State with an area of 1,71,000 sq.
miles and with a population of about 26
millions, whereas these tracts comprise an
area of about 1,000 square miles at the most
and the population whereof would be about 3
\ lacs. More so, when our claim is a legitimate
claim. Thank you, Sir.

SHRI KAILASH BIHARI LALL (Bihar):
Mr. Deputy Chairman, my throat is bad
today, and I am sure that I will not be able to
do full justice to the subject under discussion.
As we know, man proposes and God
disposes. Sir, I had the hope to speak on the
21st. I had actually given my name, and there
were nearly three or four speakers and I
thought I would be called upon to speak. I
was given an assurance also that I would be
given an opportunity to speak. My name was
fifth in the list. But later on, God only knows
what happened. I was told that I would get an
opportunity to speak at five or
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[Shri Kailash Bihari Lall.J six P.M., and my
cold was increasing, and I could not speak. I
went away. Yesterday I had a temperature of
102 degrees and I could not come. Today, my
voice is still choked and I cannot speak and 1
will be doing violence to my physical frame.
Thank you, Sir; I think perhaps it is the will of
God that I should not touch the subject.
Otherwise, I felt like giving my own ideas on
the subject. What I was going to say was that
India should be divided into five zones: Uttar
Pradesh, Dakshina Pradesh, Purvi Pradesh,
Paschimi Pradesh and Madhya Pradesh. Some
of my friends also urged me that I should
explain my idea in detail. I would have very
gladly done so.

SHRI AKBAR ALI KHAN: Did you give
this idea to Panditji?

SHRI KAILASH BIHARI LALL: Yes,
Panditji has spoken about this. Of course, it
has to be worked out in detail. When I spoke
in Bihar-Bengal members' meeting in the
party, some people laughed at me because
they did not like the idea, because the
linguistic consciousness and individuality was
there. The linguistic individuality still persists
with them, and so they laughed at my idea,
but if we want to be really united, and if
really we want to come closer together, then I
think, this is the only possible course. Of
course, the details of this will have to be
worked out. What-can be the details? The
regional langj"jge should be preserved. My
idea was that each of the zones should have
four provinces, and if this is done, they can
very nicely work this out. Even in Madras,
which was not only bilingual but trilingual or
quadri-lingual, the administration was satis-
factorily working out. Bengal, Bihar, Orissa
and Assam at one time were part of one
province, but in view of the parochial feelings
and linguistic vanity of some of the provinces,
they began to illtreat their brothers, and that
still more inflamed parochialism, and the
result was that every province

wanted to separate. So, there is no saying that
this thing happened and that thing happened.
Let people search their own hearts as to how
they behaved. Of course, there is one con-
venient reason ascribed to it that the Britishers
wanted it, and that they wished us to separate.
But the British did not put absuses in our
mouth. See how we were abusing each other. I
can tell you one instance. When I was reading
in the school, some of the students went to the
Bengali teacher and said that they had passed
in other sections whereas they themselves in
their own sections had failed. He said, "You
chhatu, hew can you pass? You are not
worthy of passing.' Thai was the reply of my
teacher. I remember the occasion because 1
had to suffer several times in this way, but it
is no use thinking of old stories. We have to
become good neighbours at all times, if India
is to exist. Now, this is my challenge to the
other provinces. Let there be no Bihar, no
Bengal, no Assam and no Orissa. I know
Bihar would not mind. There is no need for
such a name. Let us all remain together.
Language has some value, but it is not
necessary to form provinces based on
language. Still people suffer from this mania
of assuming that the Bihari people are
parochial. ~What signs have we of
parochialism? If you say that it is because of
Hindi, I would say that it is not our fault. We
did not want that we should be obliged in this
way. If you adopt Hindi, it is for your own
existence. It is not the Hindi-speaking people
that you are going to oblige. The Hindi-
speaking people do not want to be obliged.
My friends often ask me to speak in Hindi, but
I said that I would speak only in English so
long as people thought that Hindi was being
imposed on them. Let them generate the
impulse or urge for having a common
language. If they want the unity of India, if
they want to have one common country and
one language, then it is in their own interests
that they should learn Hindi. Why should we
care about it? Let English remain for another
100 years. It matters little to me. If you



4201  States Reorganisation

feel the necessity, learn it, but not to oblige
the Hindi-speaking people. It is only to save
yourself. That is my standpoint. What is the
charge against Bihar? No Bengali can carry
on his head the two strips of lands that have
been transferred, but let this not be
misunderstood. I oppose the transfer because
there is a tendency towards parochialism on
the other side. Are the people inhabiting those
strips of lands chattels to be transferred for
others' exploitation? Are they animals that
they should be transferred? If you ask them,
and if they agree to it, let them be transferred.
So long as they are not agreeable to that, why
should we think that they are, chattels? We
Biharies never objected when Orissa wanted
to separate. We sajr], 'All right'. Let us part as
friends and you have our good wishes. We
allowed Orissa to go away.

SHRI S. PANIGRAHI: Do you know with
what difficulty the Bihar! Government agreed
to it?

KAILASH BIHARI
instance of ingratitude

LALL: It
if they

SHRI
is an

SHRI S. PANIGRAHI: We know how you
took care of the Oriyas.

SHRI KAILASH BIHARI LALL Don't be
provoking. I say: if the other people and
States want to go to Orissa, let them go. Let
them become Oriyas. It is not by your desire
to grab territory that you can becom; great.
Let Seraikella, Kharsawar;, Sambalpur and
part of Chota Nagpur be put into Orissa and
let Orissa become a great State. That is a false
idea, my friend. That is not going to be great
that way. I do not understand the meaning of
people wanting this portion or that portion.
Let us all be part and parcel of Purvi Pradesh.
Let the name of Orissa, Bihar, Bengal and
Assam be obliterated. That is my challenge.

SHRI M. GOVINDA REDDY: Is Bihar
willing?
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SHRI KAILASH BIHARI LALL Certainly.
I spoke the other day in the party meeting
also. I said: This is Bihar's challenge to the
Bengalis. Let Bihar and Bengal be obliterated.
Let there be one province and let the question
of capital be settled later on. But still the
Bengali friends hesitated. Let them accept this
challenge. Panditji has given . this challenge.
Accept the challenge. Pandit ji's every word is
a challenge. You don't understand what is the
meaning of challenge. Challenge does not
mean that he will come like an insignificant
person. If Panditji has spoken, preparation is
going on that line and they are working on it.
It has come in the papers. The work is going
on. I would say that if you want to raise a
voice, you begin to do it. What is going to
happen is before you. If India is to be one, if
we are to become one nation and one country,
we have to submit to it. This parochial cry
must go once for all. You cannot blow cold
and hot in the same breath and you must be of
one mind. You cannot have something on
your lips and something else in your hearts.
All the time we have been hearing of
nationalism and have been practising
parochialism and communalism. 1 had a
valued friend when I was in the Legislative
Assembly—he is no more alive. He said,
'How can we talk about parochialism and
communalism?', when there was a question of
distribution of services in the Railways on the
provincial basis. When the Government
replied that the Government did not believe in
the distribution of services in the Railways on
a provincial basis, he cheered the
Government. But just the next day, when
there was a tea party, he presided over the
function. When there was a question of an
appointment of a clerk for the Party, he would
appoint the clerk from his own province.
When there is an appointment of a
stenographer, that will be from his particular
province and then he would forget everything,
and would talk tall when opportunity suited
him. Now i ?ry recently when the questioi.
cam' up for having one language for
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[Shri Kailash Bihari Lall.]
the whole of India, then the cry began
to come up. Oh! it means losing the
loaves and fishes. Where went your
nationalism? Can't you keep silent
for some years? Just as you master
ed English, you can master even Hindi
in the course of a few years, and you
can come on the throat of everyone.
But for few years even, you are not
going to give up your parochialism
and you must have English for all the
time, till you can be sure that Hindi
can be displaced. The cry has been

raised against Hindi and all the
nationalism has gone to the four
winds. All  the nationalism that we
have so far been hearing has gone.

So long as you have this pride of
parochialism  and  you  have two
tongues in your mouth, you can never
deceive anybody. You know you are
deceiving none. (Interruptions.) You
speak of nationalism but when it
touches you, you say that Hindi is
being imposed on you. Who is impos
ing Hindi upon you? Nobody is going

to do it. When there is any matter
of communal talk or any parochial
pride, you at once take up this point.

Still our great leaders also bow down.
They will go on talking about provin
cialism and communalism to be burnt
alive, whereas when the matter comes
then they say, 'Yes, we have advanc
ed so far that we cannot retrace now.
It is very difficult because such and
such great personalities are behind
this scene'. In this way .................

(Time bell rings.)

I am finishing. I did not look even at the
clock. I did not like even to speak. However, I
don't like to speak much and I have already
given you my ideas. I would have spoken in
detail which I don't want to kn«w. I have
given the idea that Bihar is not parochial.
Bihar is always prepared to compromise and
speak on a sound basis, but if you believe in
parochialism, don't think that you can prick
others and remain safe. That you should
remember. If parochialism is to survive on
account of the folly of some foolhardy
people, then Bihar

must be as equally parochial, as you can take
pride in it. Then, you cannot blame that Bihar
is parochial but I can say from the record—I
have read the speeches of the members in the
Bengal Legislative Assembly, and I can very
well tell you how they have abused. I have no
time. But I can say that if you accept the
challenge on plain grounds, come up. We are
all for India, and we are all Indians, and
nothing besides that, but if you want to creep
in through back-doors and keep parochialism
and want the lion's share to yourself and make
big arguments for yourself, you will be
deceived yourself, and you cannot deceive
anybody.

SHRI SUMAT PRASAD (Uttar Pradesh):
Mr. Deputy Chairman, I thank you very much
for giving me time to participate in this
debate. I join in the tribute paid to the hon.
Members of the S.R.C. for the impartial,
patriotic and realistic approach in the solution
suggested by them of the difficult and
complicated problem of the reorganisation of
States. They have attached due importance to
the linguistic consideration in arriving at their
conclusions, but have kept in view the
paramount interest of the unity and security of
the country as a whole, as well as its financial
stability anf economic development. To
safeguard the development and culture of the
minorities, they have made various
recommendations in Chapter IV of the Report.
To ensure equal opportunities to the minorities
as regards appointments in the Government
services, they have provided all sorts of
facilities. The Prime Minister in his speech, in
the other House, has gone to the length of
suggesting  incorporation of  adequate
safeguards in the Constitution in their
interests. The Report has been criticised
mainly on the ground that the members of the
Commission have departed from the principle
of the formation of States on a unilingual
basis, particularly in their recommendations
regarding the organisation of the Bombay and
the Punjab States. The other criticism is as
regards the adiustment of boundaries
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of various States as a result of their
recommendations to add to or exclude from a
State  certain areas on account of
administrative and other considerations. The
terms of reference of the Commission make it
clear that the language of an area is not the
only consideration in the reorganisation of
States.  There are  other  important
considerations and the first essential condition
is the preservation of the security of India.
Implementation of the Second Five Year Plan
is the other important consideration. In the
statement before Parliament on 22nd
December 1953, the Prime Minister said that
the Commission would be appointed to
examine objectively and dispassionately the
question cf reorganisation of the States of the
Indian Union, so that the welfare of the
people of each constituent State as well as the
nation as a wholi- is promoted.

4 P.M.

It has been argued that the Commission has
not adhered to any one principle. Before
dealing with the individual States, the
members of the Commission have examined
the various principles which should guide
their deliberations and ultimately they arrived
at the right conclusion that it would be
unrealistic to determine any case by a single
test alone. The JDar Commission and the
J.V.P. had also adopted a similar view, and
had expressed themselves against a monistic
approach to the problem. They are, therefore,
justified in examining each case on its merits
and in its own context. They have taken an
objective view in each case and have given
due regard to all the considerati >ns, so as to
serve the best interests of the country, and to
promote its reconstruction with the goodwill
and co-operation of all concerned.

Sir, India has come to be regarded as an
important nation in the world on account of
our revered Prime Minister and the policy he
is following in international affairs of easing
tendon and promoting international peac.
Tndia has also to develop internally so
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as to maintain her independence and to
discharge the responsibilities which she has
undertaken.

The report of the States Reorganisation
Commission is a historic document and it will
go a long way in further consolidating the
country.

Sir, Sardar Panikkar has recommended the
partition of Uttar Pradesh. He has proposed
that a new State should be created consisting
of Meerut, Agra, Rohil-khand and Jhansi
Divisions of Uttar Pradesh, minus Dehra Dun,
Pilibhit, the district of Datia from Vindhya
Pradesh and the four districts of Bhind,
Morena, Gird and Shivpuri from Madhya
Bharat. His other colleagues have differed
from hiin and they have opposed this
partition. His main reason for proposing this
partition is the large size of Uttar Pradesh,
both in area and in population. According to
him, this has created a sort of imbalance and
he thinks that great disparity in the areas and
populations of the States is likely to create
suspicion and resentment and is a danger to
the unity of the country. He has admitted that
in other countries there are wide variations in
respect of the size, population and resources
of the federating units. But they have provided
equal representation to their units. He has
given the example of Russia and the United
States of America. But the experience of how
the Parliament of this country has functioned
during the last eight years is a complete reply
to the apprehensions expressed by him.
Parties have been formed, not on regional
basis, but on political and economic
considerations. There has never been a single
occasion when there was any division on the
basis of north and south. The division of Uttar
Pradesh is no solution to the apprehensions
entertained by Sardar Panikkar. The different
parts, even if Uttar Pradesh is divided, can
easily comDine on any question and defeat
the objective of Sardar Panikkar. Sir, his
apprehensions are imaginary and not well-
founded. Strictly speaking, India Is goinp
forward more and Eiore toward*
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[Shri Sumat Prasad.] * unitary form of
government. Once it was proposed to have a
sort of loose federation; but it was to satisfy
the demands of the Muslim League. After the
partition of the country, at the time of the
formation of the Constitution, a great many
subjects have been reserved for the Centre. A
reference to the Concurrent List shows thatt
the Centre has vast powers and the States
cannot have their own say and discriminate
against any community section. Those rights
have been guaranteed by the Fundamental
Rights.

Sir, the Note of Sardar Panikkar has raised
an unnecessary apprehension and if is due to a
fear complex. Up till now there has never
been any north and south question. Many
revered leaders from the South have occupied
eminent places in the past and even now are
occupying important places. At the time of
Sardar Vallabhbhai Patel, the eyes of the
country were always towards Gujerat, during
the time of the fight for freedom and even
subsequently and he had solid backing of the
nation. Now, Pandit Jawahar-lal Nehru
happens to be the 'Prime Minister and he has
got his own place in India and in the
international world. Therefore, he commands
so much influence. This will always be. I am
afraid this Note might, in future, raise this
new controversy of North and South.
Fortunately, his other colleagues have
disagreed from Sardar Panikkar.

Sir, I belong to Meerut division and I can
say, there is no genuine demand tor partition
of Uttar Pradesh. When the Commission
visited Meerut, hundreds of people,
representatives from all sections waited in
deputation on the Commission. They included
lawyers, professors, chairmen of municipal
committees and district boards. And all of
them, with one voice, opposed the partition of
Uttar Pradesh. The western districts of this
State are not labouring under any dis-
advantage. Due care has been bestowed by
the State Government on the development of
the western districts. ~ Unfortunately, Uttar
Pradesh

is an agricultural State and its development
has not been as good as that of Bombay and
other industrial places. Therefore, on nation
building departments, Uttar Pradesh could not
spend much, compared with the other
progressive units.

(Time bell rings.)

With the advancement of industries in the
province, I hope the expenditure will rapidly
increase on nation-building departments.

In the end, I want to make one suggestion.
In the Rihand Dam, a lake of about 180
square miles is going to be constructed. About
30 square miles of Vindhya Pradesh territory
are included in that lake. Part of Vindhya
Pradesh will also be benefitted by that project.
If that area is included in Uttar Pradesh, it will
be of great advantage. I am talking of only the
small area where this lake is going to be
constructed. If that area, which will be
irrigated from the project and will receive
power from it, could be given to UP. it will
benefit us. It is only a minor adjustment. If
you concede that, it will be to the advantage
of the area itself. I welcome this Report and 1
submit that fissiparous tendencies should be
checked and the unity of India should be
maintained.

SHRI S. N. MAZUMDAR: Mr. Deputy
Chairman, many Members have spoken and
have expressed themselves against the
formation of linguistic States, particularly Mr.
Agnibhoj, but I think they will have to forgive
me if [ do not try to deal with their arguments
as I have to deal with men whom they have
accepted to be bigger and wiser than them.

Dr. Raghubir Sinh referred to the members
of the States Reorganisation Commission as
the three wise men. When I refer to the three
wise men, I do not mean any disrespect to
them. In fact, I would like to congratulate
them for their painstaking labour and for
some of the good recommendations that they
have made, namely, the abolition of the
Rajpramukhs, the abolition of the difference
between the different categories of States as
also regarding
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the formation of some linguistic States in the
South. But then, 1 shall haVe to differ and
criticise sharply som. of iheir, not only
conclusions but also, the principles on which
they have proceeded. In addition, 1 would like
I to deal with the wise men of the C< ingress
High Command and also the Wisest of them,
Shri Jawaharlal Nehjru. Yesterday, Shri
Jawaharlal Nehru, during the course of a
speech in the other House, made a suggestion
about the formation of zonal councils.

SHri H.  C. DASAPPA: Day before
yes'.erday.

SHRI S. N. MAZUMDAR: That is all right.
It is not clear to me. The implications of that
proposal are not clear to me. If lhat proposal
is coi n-terposed to the formation of linguistic
States, then we strongly object to it and
oppose it, but if by that proposal it is meant
that after the reorganisation of States on the
lingui: tic-basis, for the co-ordination of
development plans in the different regions
these councils will be formed as advisory
councils, then that can be given due
consideration.

Now, Sir, [ am coming to the miin points of
my speech. The hon. Home Minister
requested us to view and discuss
this Report in a  Q.is-passionatedf
manner. A noble sentiment, no
doubt, which 1 also share, but I
would like to po”ntout thatyou cannot
be dispassionate if you start with the
assumption tliyat all balanced thinking is your
monopl[4y, .ind all the unbalanced thinking is
on the other side. I think for a proper and
dispassionate discussion, the Government—
and particularly the Heme Minister—
should keep an open mh\d. The principle of
the formation of linguistic States has been
castigated as In-guistic fanaticism, as
linguism, as separatism, as giving rise to
fissiparqus tendencies, etc. All these wise men
forget certain things which are  very
apparent to people who have no xlin~
common wisdom. Many have referred to the
question of the formation of linguistic States
beginning from the All-Party Committee
presided oyer
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That Committee
observations which have been
overlooked. Those observations are "If a
Province is to conduct itself and do its daily
work through the medium of its own language,
it must necessarily be a linguistic area. If it
happened to be a polyglo-tic area, difficulties
will continually arise and the media of
instruction and work will have to be in two or
even more languages." I lay emphasis on
these two, because in the movement for  the
formation  of  linguistic States two trends
are working. And this should be distinctly
understood. One is the healthy and just demand,
that is the desire of the people speaking a
particular language mnot only for the
development of their own language and
culture, so far as it is embodied in the
language," but also to take part in the
administration of that area, to actively
participate in the administration of that area.
People speak so much about democracy but
the essential of democracy is that the common
people must be able to participate in the
administration and that can be done 'only if
the administration of the area is carried on in a
language that is intelligible to them. If there
are bilingual areas or multi-lingual areas, what
will happen is, that either English will be
maintained or one of the languages which is
dominant will take the place of precedence,
dominating over the others. So, the desire of
the people to actively participate in' the
administration of that area can only be fulfilled
if the administration is carried on in their own
language. That desire is quite justified and
healthy, there is nothing wrong in that. That is
essentially a just question but, in connection
with this, it must not be forgotten that there is
another trend, in the sense that there are some
vested interests who want, in some cases, " to
extend the area of their own eploit-ation, in
some cases want to priserve .and consolidate it,
and in some cases they are afraid that the
reorganisation will lead to a  diminishing of
their area of exploitation, or that they will be
placed in places where the popular

by Pandit Motilal Nehru.
made certain
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[Shri S. N. Mazumdar.] force will be more
strong and their exploitation completely
checked or very seriously challenged. These
people, in some cases, taking advantage of the
just desire of the people to have linguistic
States, are creating all these quarrels, all these
jealousies and all these fissiparous tendencies.
In order really to avoid- all these tendencies, it
is necessary to hit at that trend, the trend
instigated by the vested interests and
supported and carried out by politicians, may
be by some unknowingly or unconsciously, by
some knowingly or consciously. It is precisely
that which the wise men of the Congress High
Command did not do; it is precisely that which
the wise men of the States Reorganisation
Commission have not done. Rather, they have
helped these tendencies. It may be asked,
"How?" The terms of reference have helped
them. When the States Reorganisation
Commission was appointed, we know what
were the terms of reference of the Commis-
sion. Such were the terms that they helped to
widen the scope for making claims for other
territories, for making claims for the grabbing
of other territories. Such arguments were
forthcoming from the various quarters which I
am at a loss to understand. How can such
arguments be put forward in India today?
Some said that according to history such and
such area was historically united under the
British rule. If those arguments are valid, then
the imperialists will claim that they having
lived here for so many years, India should re-
main—as part of the Empire. Instead of hitting
at those fissiparous, tendencies, the wise man
of the H«gh Command have helped them. In
what manner? Take the case of the eastern
region, the dispute between Bihar; bengal and
Assam. The Chief Ministers of Bihar and West
Bengal are part of the High Command. They
sit in the meeting of the Congress Working
Committee and speak of unity but when they
come out, they make claims and counterclaims
and make such speeches which incite the
people to

fratricidal quarrel. They are not pulled up.

As regards the claim of Bengal, some
claims were made on Bihar territory on the
ground of the necessity for a corridor—there
must be a corridor—or for the rehabilitation
of the refugees or for the catchment areas.
These arguments and these claims are fostered
by the very terms of reference given to the
States Reorganisation Commission. We in
Bengal have never justified these claims. Our
stand is very clear. Our claim is that the
reorganisation and readjustment of boundaries
should be made on the principle of language
and contiguity and a village should be taken
as the unit. Not more than that. We in Bengal
have clearly stated that to ask for a corridor is
fantastic, because it is not a question of
communication between two independent
States, but in the same Union. Similarly about
other areas. Now, Sir, I am to say that if these
quarrels have been somewhat aggravated, it is
because of the Congress Governments in
those States, and some of the leaders of
Pradesh Congress Committees. I went to
Dhanbad two or three days after the S.R.C.
visited that area and I found slogans written
on the walls of quarters:

& 0T AT g T
. - m
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Why did not the wise men of the Congress

pull up those gentlemen? Who were behind
those gentlemen?

SHRI H. P. SAKSENA (Uttar Pradesh):
Why did you not do it when you went there?

SHrI N. D. M. PRASADARAO: They are
not our people.

SHRI S. N. MAZUMDAR: Please listen.
The Provincial Committees of the Communist
Party of Bihar and Bengal issued a joint
statement on this principle that those areas
which are Bengali-speaking will go to Bengal
on the basis of contiguity, and village as the
basis. tisthe Com-
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munist Party of Bihar which expressed itself
strongly against the oppression of the
minorities. Similarity in Assam, our people
have raised their voice when the. Congress
Government and some of the Congress
leaders—I do not say 'all'—behaved in a, very
inglorious manner as regards the Bengali
minorities there. The Congress Pre-ident had
to go there in order to enquire into the causes
of insult and oppression on the Bengali
minorities of that area, but we do not know
whether those who are guilty have been pulled
up. No condemnation of these fissiparous
tendencies has come forth from the wise men
of the Congress High Command.

Sir, our stand is very clear. We have said
that those areas about which there is no doubt,
which are clearly Bengali-Speaking, in the
border of Bihar and Bengal, should be merged
with Bengal, and about some areas there have
been claims and counterclaims and it is very
difficult to come to a decision. Census reports
have been objected to. Therefore, our sug-
gestion is, as we have advocated it for such
disputes all over India,, that an impartial
boundary commission should go into these
things, anji the impartial boundary
commission should try to settle the issue by
agredsment between the two neighbouring
States. Similarly, about Assam we have said
the same thing and there have been claims and
counter-claims. While there are these counter-
claims, it is clear from the S.R.C. Report thfct
the S.R.C. did not go into the question
thoroughly We suggested that since the census
figures were being contested, under their
auspices, let a new census be taken so that
there might be no scope left for this sort of
claims and counter-claims, but the S.R.C. has
not even thought it fit to mention that
suggestion here. Then, in those disputed areas,
we say the wishes of the people should be
ascertained. We do not want that any
unwilling people should be brought either into
Bengal or anywhere. Now in this connection I
would like to say,  was pained
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yesterday when I was listening to the speech
of Mr. Jafar Imam because, in order to defend
the retention of that area in Kisnengaj in
Bihar, he made some remarks to' the effect
that the Muslims in Bengal have been
oppressed. Sir, such generalisations are very
dangerous, and this will be made use of in
Karachi, not here. I can say that we in Bengal
have fought for the rights of the Muslims
also, and we can say this much that if they
desire to come to Bengal, we shall fight for
their interests also. We shall see that no
oppression comes to them. But we do not
want any unwilling people to go there.

Then, Sir, I come to say that as regards
these trends we should make a clear
distinction. In multi-lingual areas, the
working class unions are based not on
grounds of language but on the ground of the
unity of all the workers. In Bombay also, the
trade unions are organised not on the basis of
Marathi or Gujerati. Marathi, Gujerati,
Telugu, Hindi-speaking, all workers, are
united and belong to one union. They know
from their own experience that they have to
fight against exploiters, and exploiters
belonging even to their own language group
do not cea™e to exploit them. They fight,
therefore, in a common manner.

The organised peasant movement, that is
also organised not on the basis of language. In
multi-lingual areas, peasants belonging to
different language groups are united in one or
the other mass organisation for their common
demands. That is why, Sir, the organised
labour movement does come forward in
support of the formation of linguistic States,
not on the basis of claiming territory which is
unjustified, but on the basis of language. At
the same time it has also come forward in
support of giving full protection to linguistic
minorities, to the rights of linguistic
minorities. Sir, we, who mix with the people,
who work in the mass movements we, who do
not view the people from aerial heights or
from beautifully decorated rostrums, as
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[Shri S. N. Mazumdar.] they do,, we
know, that among the common people
theue is no quarrel.

Sir, the S.R.C. had stumbled on the real
causes of Indian unity when it said that
Indian unity came because of the common
desire to fight against and to end foreign
rule and also against the hereditary rulers.
In this connection, I like to say that in this
House compliments were paid to Sardar
Vallabhbhai Patel for the integration of
the former  princely States in the Indian
Union.  Well, compliments should be paid,
but, at the same time, I like-to point out that
those hon. Members forgot the role of the
people in the princely States. The people in
the princely States rose in revolt against the
rulers, in Junagadh, and many other places.
Mr. Varma, this morning, referred to what
people did in Shuket. They strengthened
the hands of those forces which were working
for the integration of the princely States in the
Indian Union. So, it is the desire of the people
to be free and it is the desire of the people for
national reconstruction to build up a really
prosperous  and democratic India, that is
the main cementing factor. Those
gentlemen, who have no connection with the
people or who view the people from aerial
heights, mouth some sermons or
highfangled ideas to the people about unity.
In spite of all this agitation about linguistic
provinces, the people of India showed
magnanimous and magnificent unity on the
question of Goa. People from different
linguistic areas went there to lay down
their  lives, but that unity was frowned
uponby the gods of New Delhi.
They like only that pattern of
unity which, is laid down by them and only on
the lines  which are laid down by them. So,
Sir, among the common people there is no
quarrel. This quarrel has been engendered by
vested interests in different forms. So, in
order to fight against those interests, it is
necessary to tell the common peo pie the
toiling people of all linguistic groups, that thjy
have a common interest to end
exploitation and to

build India as a really happy and prosperous
country, which i free from exploitation.

Now, Sir, I shall come to some other
points. As I said, the members of the S.R.C,
in spite of their sincere desire for unity, have
made serious blunders in many respects.
They contradicted their own principles and it
is they who must be held responsible for giv-
ing rise to this sort of acrimonious disputes.
Why? In one place, they speak of unity of
India; in another place, they recommend a
corridor. Are they not contradicting
themselves? On one principle, they say
district should be the unit, but in another
place, they detach a portion of the district.
They have not followed any consistent
principle. It is because of their wrong
approach to the whole problem that these
difficulties have arisen and it is also because
the Congress High Command is trying to
solve it in a manner which is actually giving
rise to these acrimonious disputes.

Sir, we have seen on the floor of

the House that on that side, our hon. friends
could not speak with one voice, but we on this
side could speak with one voice on this issue,
because  our approach is the same. Our
approach is from the interests of the toiling
people and we know that if any quarrel on
linguistic grounds or on provincial grounds is
allowed to grow, that will endanger, and
threaten the unity of the mass movements,
and that will endanger the common people.
Because of this wrong approach of the gentle-
men of the Commission, they have done a
great wrong to the tribal people, because the
demands of the tribal people hav, not been
gone into thoroughly, and they have not been
given proper consideration, j must, first of
all, make it quite clear that we do not support
the slogans for a  separate Jharkhand or for
a separate Hill State in Assam, but still we
think it is necessary to go deeply into the
question of what the tribal people want. How
has the Commission approached this
question with regard to the tribal areas? They
did not try to ascertain their wishes except
inthe case of
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Assam. Speaking about the dispute over
Santhal Parganas between Bengal and Bihar,
they have given arguments concerning Bengal
and Bihar, but,' they did not think it necessary
to ascertain the wishes of the Santhali people.
They did not think it necessary, while giving
their recommendations about the dispute
betwen Bihar and Orissa to ascertain the
wishes of the tribal people living on that
border. We think that the just demands of the
tribal people should also be considered. If
they are not considered, then out of that
frustration, they may be misled: by such
slogans as those of Jharkhand State, or of a
separate Hill State And what is their just
demand? It is the same as of all other people
all over India, that is, to participate in the
administration, and to administer their own
development plans, and to fashion their own
destiny within the larger context of Indian
unity. If their demands are not taken into
consideration, then many difficulties will
irise. In Assam, the tribal people complain
that Assamese is being imposed on them to
the detriment of their own language. It may or
may not be correct, but that is their complaint.
And we have said in Assam that this should
not be the case, because they should be given
a chance to develop their own language.

Coming to West Bengal itself, there is a
small minority group—the Nepali-speaking
people in Darjeeling. They constitute a
majority in the thief hill sub-divisions, but
even after eight years of independence, their
feeling is that the Government of West
Bengal does not care for them. Even after
eight years, they have not been able to secure
Nepali as the medium of instruction either in
the primary or in the secondary stage. Even
nov the Chairman of the Darjeeling Munici-
pality is nominated. The district bpards and
the sadar boards of Kurseong: and Kalimpong
are nominated. This ife the democracy that is
obtaining tlhere. Therefore, we suggested that
they should be given regional auto aomy
Inside West Bengal and we said this should
be the solution in the different
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tribal areas also. There are areas
inhabited by the tribal people, and we know
that their special  position is admitted in
the Constitution. Their just demand can
be fulfilled if this regional autonomy is given
to them. I shall define regional autonomy. It
is not something very new. In fact, the Sixth

Schedule of the Constitution gives some
idea. It provides for autonomous
district  councils  and regional councils, but

there, not only the Governor but even the
Chief Commissioner has been given
overriding powers in all matters. So the
autonomy of the district and iegional
councils has been made into a farce. Their
complaint was not thoroughly gone into by the
wise men of the SR C. They have simply
mentioned that an impartial tribunal
should go into this and a Commissioner
should be appointed to act as a link between
the hill areas and the Governor of Assam. Sir,
in Darjeeling, we submitted a memoran dum to
the S.R.C. outlining what we meant by
regional autonomy. There it was stated
clearly that the district should be reconstituted
with the three Hill sub-divisions. Then there
should be elected regional council. The mem-
bers of the legislature in West Bengal from
Darjeeling will also be ex-officio members.
Nepali-speaking people should be
represented  in Parliament. Those members
will also be ex-officio members of the
council, and the powers enumerated in
the  Sixth Schedule should be enlarged.
This should include education, local self-
government, forests, land, labour,
medical and public health, agriculture and
cottage industry. And that elected regional
council will be responsible within the overall
jurisdiction of the Government of West
Bengal, or of the State Government, for the
administration of the development projects in
that area.  If this is applied for all tribal areas,
that will give the tribal areas, that will give the
tribal people a feeling of satisfaction. It has
been admitted by all those who have studied
the problem of tribal peopip very thoroughly
that for their develor ment, what they cherish
and what they require is a sense of self-
reliance, a
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[Shri S. N. Mazumdar.] sense of having the
right and power to administer their own
development schemes. So, in the larger
question ol the reorganisation of the States,
the tribal people in the different States should
not be forgotten.

About the question of linguistic minorities,
there will be linguistic minorities even after
the State boundaries are redrawn on a
linguistic basis. There will be two sorts of
linguistic minorities. One will be those minori
ties who happen to be there; as I have
mentioned in Darjeeling. There will be
another kind who will go there for work.
They are non-residents. Now, they should
have proper safeguards and it is the duty of
the people in the linguistic States in their own
interests to fight for the right of the linguistic
minorities. So there should not be any
discrimination.

Now, I come to some particular points. As
regards Trlpura, the S.R.C. has recommended
that it should be merged with Assam. It has
been mentioned by hon. Members already that
the S.R.C. contradicts itself in the case of
Tripura and Manipur. What it says about
Manipur contradicts its own stand regarding
Tripura, and what it says about Tripura
contradicts its own stand regarding Manipur,
and this sort of contradictory policies or
standards are giving rise to all sorts of
acrimony. The people of Tripura do not like
to merge either with Assam or with West
Bengal. There are economic factors. They
have plans of their own. They are not
interdependent or linked with Assam. West
Bengal is not contiguous with that area.
Neither the Government of West Bengal nor
the Government of Assam want them. Still,
they are being thrown there. They have a
sense of separateness since a long time, since
1365. Now, the Bengali-speaking people are
in a majority there, but formerly the tribal
people were in a majority. The interests of the
tribal people should also be seen. So, it is our
stand, it is our desire that Tripura should
remain as a separate unit; with a legislature,
not

as a Centrally Administered area.

SYED MAZHAR IMAM: Why not with
Assam?

SHRI S. N. MAZUMDAR: Thev do not
want to go to Assam and I shall come to that.
If my friend is a little patient, he will
understand. Unity cannot be imposed from
above. | re-co”ect having read a novel bv
Mere-jokowsky relating to the time of Peter
the Great in Russia. There, in order to spread
education, Peter the Great introduced a
system of education ano in the schools in
order to see that the students do not escape
from the class rooms _ a policeman with a
birch rod used to be posted in every class.
That is one way of looking at unity but those
days are gone. If Assam can inspire the
confidence of all non-Assamese areas, then
only Assam can make a claim. But today
there are apprehensions and Assam has failed
to inspire that confidence even among the
tribal people who inhabit Assam. That fact
cannot be gainsaid.

SHR1 AKBAR ALI KHAN: The basis is
apprehension or the consent of the people
concerned?

SHRI S. N. MAZUMDAR: Sir, Mi. Akbar
Ali Khan is trying to turn m\ arguments to his
favour and I have no time to go into these
interruptions.

Now, about Tripura, we demand thi.t there
should be a legislature. Why? The S.R.C. has
said that if any territory is retained as a
Centrally administered territory, it will have
representation in Parliament, and so there is
no question of not having a democratic set-up.
By democratic setup, we do not mean only
sending a few representatives to the Lok
Sabha and the Rajya Sabha. We also mean
that the people of that area should be able to
take part in the administration.

There is an Advisory Council. But there
may be a small Legislature. They need not get
big salary, they need not have the luxury of
Governors. There may be a common Gov-
ernor between Manipur and Tripura. In this
way expenses can be curtailed



4221

down. Then, if the plans of development are
formulated on a real democratic basis, both
Tripura and Maul pur and Himachal Pradesh
and places like this, are bound to develop,
wnen their potential, resources are developed.
So, in regard to Himachal Pradesh, Tripura
and Manipur, 1 say, they should remain
separate and With popular administration on
the same grounds. In Himachal Pradesh also,
they have apprehensions that their languages,
their culture, their clus-toms, their economy,
would suffer, these would not be looked after
if they are merged. The other day, Diwan
Chaman Lall was saying about the cultural
unity of the area. Culti ral unity between
different parts of India is there. Then why
should you say that Himachal Pradesh should
meirge with Punjab? Culture actually does not
know any frontiers. I do wonier about the
fallacy of those hon. Members who speak
high and loud ab|out the unity of India in one
voice and in the same voice they say that if
States are reorganised on a linguistic basis,
that unity is going to be broken, as if the
linguistic States are parts going out of India.
Well, those hon. Members who have said that
there sholuld be one unitary Government,
there is some logic in it. But if you admit that
there should be different States, mat there
should be a federal structure then why don't
you understand the fall icy of your own
arguments? Though you speak about the unity
of India, you .ire at the same time afraid of
Maharash-trians or Himachal Pradesh, or
Manipur, or Tripura, if they remain separate,
as if they go out of India. As regards the logic
of having a unitary Government, well, I have
said that the federal structure in India was
evolved after much thought and from jthe
experience of the movement for freedom. It is
unity in diversity. Tha is the pattern of India.
The S.R.C. has referred to the experience in
U.S.STL, Yogoslavia, and there is the
experiep.ee of China. They have united there
but that unity has come as a result of
voluntary unity, from the same fueling which,
in our independence straggle, united the
people of India. If you
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can enthuse the people of India with
the feeling and confidence that you
are really trying to remould India on
a basis, on a pattern in which there will
be no scope for exploitation, where
people's life will be bettered and
people's livelihood will be secure, then
the feeling of dishonesty will not be
there.......

MR. DEPUTY CHAIRMAN: It is time.

SHRI S. N. MAZUMDAR: I am closing.
There is only one last point. I want to mention
and that is about NEFA. I confess, I have not
made a thorough study of this question, but
there are two aspects to it. There should not be
complete segregation from Assam. Even the
democratic movement in Assam has demanded
it. And it has been complained also, that
foreign missionaries are allowed to go there.
But people from Assam are not allowed to go
there. Well, exploiters should not be allowed to
go there and exploit simple, backward people.
At the same time, for the development of the
NEFA area, those people who will be sent there
to administer, they will '« have to be people
selected properly so that they do not go there
with an air of patronising. They should not, in
their enthusiasm for reforms, disturb overnight
the pattern of tribal life and culture. Regional
autonomy should also be extended there.

Before I conclude. I wish to say that I need
not dilate upon our attitude to Visala Andhra.
My friends have expressed clearly that we
support it. Our attitude to Maharashtrians'
claim to Bombay is also clear, as also the
fears and apprehensions which are arising in
regard to Telengana, or as regards Bombay
City. In our opinion, behind the back of all
these apprehensions, is the hand of the vested
interests. They are afraid that they will be
swept away by the popular forces who
happen to be strong.

SHRIMATI PUSHPALATA DAS (Assam):
Mr. Deputy Chairman, [ am
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[Shrimati Pushpalata Das.] thankful to you
for giving me this opportunity to speak just
after Mr. Mazumdar has spoken. I would not
have taken part in this debate with my sore
throat. Since we are provoked from the other
side, I feel, it is my duty to refute the charges
levelled against Assam. I feel, Assam and
U.P. have nothing to complain as far as the
S.R.C. Report is concerned. But when we are
provoked I must reply. I want just to-refute
their points with their own arguments. I won't
add anything new. With their own arguments,
I will try to refute their points, within the
short time which 1 will get with your
permission.

Now, let me tackle Mr. Mazumdar
first. Anyhow, he is going away. I
request him to wait for a few minutes.
No doubt, I agree with him on certain
points, but not on all the points. If
States are to be reorganised on ling
uistic  considerations alone, the State
of Assam would be divided into 123
small States like the old Greek City
States. Will Mr. Mazumdar allow such
a thing in a border State like Assam?
He charged the Assam Government
that it is not doing justice to the mino
rities. First, let mete start with a prac
tical example. Whet is it that you see
in this Council of States, our represen
tation in the Council of States? Muha-
mmadens in Assam are only twenty
three per cent., but we have got here
in the Council of States three repre
sentatives .......

SHRI S. N. MAZUMDAR: That is only a
facade to hide the reality.

SHRI"PUSHPALATA DAS: I will tackle
all the points, raised by you and I would
rhallenge you to refute my points. Please wait
and listen. We have got here three Members
from the Muslim community, those who are
in a minority. In Assam, women population is
less than that of men; yet we have got two
ladies—one tribal friend though they are in a
minority—and, of course, one from Manipur
and Tripura. Now, yesterday, we heard Mr.
Thanhlira speaking on behalf of the tribal
people.

I just want to know whether Mr Thanhlira is a
proper representative or Mr. Mazumdar. Mr.
Thanhlira said yesterday that they agree with
the S.R.C. Report, as far as the inclusion of
Tripura is concerned, and also the
incorporation of N. E. F. A. with Assam. He
said that tribals are in a minority and if
N.E.F.A., Tripura and Manipur were merged
with Assam, they would be in a majority. So,
they want to strengthen their cause, they want
to join with Assam. Our memorandum was
criticised by many. But what was our
memorandum? Many said as a joke that
Assamese are not fighters, they do not want to
take others' land, because they are timid and
that is why they want to keep the status quo. If
we want to go to the old history, we can even
claim upto Dar-jeeling, and up to Purnea of
Bihar which were under the King of Kamrup.
But we want to be practical. We do not want
to be impractical like the San-rakshan Sabha,
or the Assam Jathia Maha Sabha. The Assam
Congress and the Assam Government wanted
to be very practical. They said we do not want
an inch of land from others; neither we want
to part with an inch of ours. Jupt like
Pandavas and Kau-ravas fighting for an inch
of land, we do not want that. The Assam
Government and the Assam Congress said we
do not want an inch of other's territory. We
want to keep the status quo. And we are glad
that we have got more than that. There is a
saying, if you want to grab others' property,
you won't get anything. If you want to
sacrifice, then you will get everything. So, in
the Assam Congress Committee's
memorandum, and the Assam Govern ment's
memorandum, it was stated that we want to
maintain status quo. We want you to be just to
the border States. We want to be secure. So,
whatever we can gain by right, that much we
want.

Now, my friend says that there must be
referendum. That is. people's will must be
ascertained and we should concedeto the
wishes of the people. 1 accept that challenge.
If the wishes ef
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the people are to be ascertained let ithem be
ascertained not only in Goal-para but in
Cooch-Behar, Jalpaiguri, Darjeeling,
everywhere. Let people decide whether they
want to be With Assam or with West Bengal. |
take up that challenge. You know. Sir, 'and
many of our friends know, that at the time of
the Constituent Assembly, even our Prime
Minister was committed that people's wishes
should be ascertained—with regard to Cooch-
Belhar. But for certain reasons, best known to
everyone of us, without informing anyone,
without consulting the people, Cooch-Behar
was given to West Bengal. We do not quarrel.
I sympathise with West Bengal, because it
suffered most, and I bow my head to medieval
Bengal, to the great men of West Bengal who
not only protected the culture of West Bengal
but protected the (cultures of the suppressed
sister Stjates -also.

States Reorganisation

When a section of the Bengalis wanted not
to recognize  Assamese ais a language in
the Calcutta University, it was Sir Ashutosh
Mukerjee who said that it was 200 years older
than Bengali and he recognised Assamese
as a language in  the Calcutta
University. According to Dr. Grierson and
Dr." *Sunithi Kumar Chatterjee—the great
authorities in philology, in the whole world—
prose literature was  wr tten by Lattimer in
the West, and by Bbatt sDev from Kamrup in
the East. First prose was written by Bhatta
De*' of Assam, 550 years back. Why do
"you bring all the past history? 1 do not want
to quote past history. Yesterday one hon.
Member said that Bengal can claim even Agra,
because at the ime of Moghuls, Bengal and
Agra were governed by the same king. Then
India can claim Afghanistan, because Afgani-
stan was part of India during the days of
Mahabharata Can India have a claim on it?

Coming to Goalpara, it is a painful
living why that forgotten thing was
'taken up by Mr. Mazumdar. Because
' -you have not got a place, you talk of
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Goaipara? Let me ask my friend what happened
in Bombay and what happened in Goalpara? I
throw a challenge, even now to prove all the
allegations against Assam. When the
Enquiry Committee, appointed by the Congress
President came to investigate matters, people
revolted  against it. but the Assam Provincial
Congress Committee was committed to it and
they allowed this enquiry to go on in
Goalpara. Those people who' had a
powerful press in their hands, said all sorts of
things against Assam  which  were utterly
false, because we are docile people; so
anything can be said against us. Mr.
Mazumdar said that it is the minorities who
want protection and he was supported by Shri
Bodra and Shri Tompok Singh from Manipur.
In our memorandum we have stated that unless
the people of Manipur and Tripura are
willing, we do not want to force our views on

them. Now when the S. R. C. has
recommended to  merge  Tripura  with
Assam  we will welcome them with an open

hand, and if they come and merge with us, we
will give them all protection. This
assurance is not mine—it is the Chief Minister

of Assam  who  has assured that whatever
rights they are entitled to wunder the
Constitution, they will get them. Let past

history show how martial the Assamese are.
Why should there be such things between the
Bengalis and the Assamese? There are so many
non-Assamese in Assam, but except Bengalis,
they are quite friendly with the local people.
We always appreciate the Bengali culture.
We are proud of West Bengal.  Then, why
should this bitterness be there? It is a fight
between complexes, I can say, because they
came with the Britishers to Assam. That is
why the local people also have certain suspi-
cions, because they always  suffered from
a superiority  complex.  Of course, I can
never generalise that all Bengalis are such—
only a section of them is creating all these
troubles. It was in 1826, that Goalpara came
under  the British. Then the rest of
Assam had not been conquered. For 16 times,
the Assamese defended their freedom against
the Moghul invader, with the help not only of
the oeopto
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[Shrimati Pushpalata Das.] of Assam, the
hill-tribes, but witl' the help of the King of
Manipur and Tri-pura also, and we defended
our honour. Aurangzeb failed in his attempts
due to this unity: to break this unity certain
concessions were given to the Brahmins even
with regard to brahmottara property. It is
really a story how Mir Jumla and Ram Singh
were defeated. So, I do not want to take the
time of the House by illustrating these things.

Sir, many people ask us why there is fight
between Bengalis and Assamese in Assam?
This is just a war between complexes and
these must be removed. We sympathise with
the refugee problem and it is a problem net
only of Assam, Bengal, Orissa or Bihar, it is
an all-India problem. It must be tackled on all-
India basis and wherever land is available
must be given to them. If the climatic
conditions of Delhi, Bombay, Madhya
Pradesh and ftajasthan suit Bengali officers,
why it will not suit the East Bengal refugees, 1
do not understand.

Sir, the other day some Census figures were
given by Shri Ghose. I do not want to go
through them as my friend Mr. Ahmed dealt
with them. There was the question of the grant
of Divani. In 1766, with the grant of the
Divani, the district passed into the hands of the
East India Company. With the Britishers came
Bengalis as clerks, interpreters, lawyers,
businessmen, even as zamindars. No zamindar
would take a local iran, unless he knew
Bengali. So it became a fashion for the local
tribal people to call themselves Bengalee.
After Independence, when there was a
complete demarcation, they had a resolution
passed in 1950 that Assamese must be taught
to the children because they would have to
come into contact with the Assamese Deople.

Coming to the North East Frontiei Agency.
I want to touch upon the argument that the
North-East Fron-

tier Agency, constitutionally, is under the
Ass m  Government. The Bar-doloi Co
imittee  constituted by the-Constituent
Assembly said that after ten years, it must be
integrated with Assam. But what is the policy
that is being followed today? Mr. Tompok
Singh said that no one goes to Manipur. 1
wanted to go there in 1945. 1 say, I am

meek and mild for a revolution yet, I was
not allowed to-enter Manipur. When my
husband was elected to the

Constituent. Assembly, and he wanted to
go to Manipur, he was allowed only up to
Kohima and to Manipur and that also
with  much restrictions. [ fee) sorry to
oay, Sir, that even after independence,
whether  consciously or unconsciously—I
cannot say—the same policy had been
followed with regard to N. E. F. A. No one
is allowed to enter there, except
NEFA officials. = Among those  officials
also, there are few Assamese. 1 fail to>
understand how NEFA is going to be
integrated with Assam with this pro ceSs. Is it
the way in which we are being gradually
integrated? I am gHd that many of my
friends have supported the case of Assam,
that NEFA,. should be gradually integrated
with Assam.  The process must be that the
Assamese people should be allowed to 'go
there, because the NEFA, people do not
come direct to Delhi; they -will have to come
through the Assam Valley and will have to
talk to  the Assamese in their own language.
Both must learn each others language. Today
even Ministers of the Government of Assam
are not allowed to go to-NEFA without
previous permission. Is. this the way to
integrate NEFA with Assam?

The other day, Mr. Nalinaksha Dutt
said that there are 17 million acre*
of cultivable land ...............

Mr. DEPUTY CHAIRMAN:
have taken more minutes.

SHRIMATI PUSHPALATA DAS: Let me
conclude just by sayirg one thing. Mr.
Mukerjee said yesterday that We must be
generous towards: West Bengal and  that
we are not

You:
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generous. We welcomed friends from East
Bengal to come and stay in Assam when we had
enough land. Now, we cannot afford to be
generous at our cost. There are about one lakhs
and odd of Bengalis in Goalpara; in Kamrup and
Nowgong there are three or four lakhs. But why
do they want a particular place forgetting the
interests of other Bengalis residing in other parts
of Assam? With regard to Bhutan. Sir, the Prime
Minister wanted Hhe Assam Government to
donate 200 acres of forest land, and just tc k«jep
the prestige of the Government of India, the
Assam Government allowed those 200 acres to
Bhutan. Even now, we are willing to
accommodate them provided we have enough la
id , for ourselves—for our future gene-a-tion.
We only wish that the eeoi o-mic stability and
the solidarity I of the border State must be
mair.taineu. With these words, I appeal to the
House not to be misled by false arguments. We
did not intend taking part in the debate, but were
forced to take part on certain grounds.  Thank
you.

BEGAM AIZAZ RASUL:
last four days, this
discussing the Report of States
Reorganisation Conimiss-and it is but fit
and proper that the representatives of the areas
which are virtually affected by this
Report should have had an  opportunity to

Sir, tor. the
House has been

express their views.  Although i.he
surgeon's knife has not been appljed to
Uttar Pradesh, there have beten
provocations of all  kinds and criticisms

about the size of this State, and questions as to
why it should not pe vivisected. T think
that the shoulders of the people of Uttar
Pradesh are strong and broad enough to be 11
the burden not only of the administration of

this big State, but also lof the criticisms  that
may be leveHpd against it. But it is only
fair that Members from this State should be

given an opportunity of putting fc.r-ward
their  points of  view and of meeting
arguments that have been

raised in this House and also iii th« Minute
of Dissent that has b"en

written by a  very eminent n
pP.M. member of the Commission,

Sardar Panikar. But before I proceed
any further, I would like to pay my tribute to
the three eminent members of the Commis-
sion.". They are men much respected in the
public life of this country. They are well
known for their ability, integrity and
independent views. The work that they have
done on this Commission deserves our
wholehearted gratitude.

1 would first like to say thsft [ do not agree
with the vicious and pernicious principle
of linguistic states. It i a principle that will
give rise to many  dangerous  trends. In
vne words of the Home Minister, "Language is
no doubt important; its importance cannot be
minimised: it reflects the culture and character
of the people, but language can also be a divid-
ing factor." Therefore, when we are working
for a united and prosperous India, and are in
the middle of our Five Year Plan the
tendencies that are bound to arise on a
redistribution of the country on a linguistic
basis, and  the social and economic
upneaval that will take place will not, I am
afraid, help in the achievement of the
principle we have in mind. Problems
which had never occurred to people have
been raised We have been hearing the
acrimonious debatt that has been going on in
this House on the future of the States that are
either to be cut up or joined to other States.
After the wvery brilliant approach to the
problem by the hon. Pt. Govind  Ballabh
Pant and tnc masterly analysis made by our
Prime Minister, I do not think that there can be
many people in this House who still agree with
the point that India should be divided into
small States. It is tc. the benefit and to the
prosperity ol India that it should have larger
States And from that point of view. 1 an

very glad that the Commission has
recommended the abolition of the Part B
and C States and thatin
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[Begam Aizaz Rasul.] future there will

be only Part A States.

Before I come to the case of U. P., I should
like to say that this is the first time in the
history of India that a Commission on the
question ol reorganisation of States and on
the re-allocation of boundaries of this
country has been appointed. This is entirely
the function of the Executive and they could
have easily re-allocated the boundaries and
borders of the States, by executive order but
it goes to the credit of our democratic
Government that it wants to associate itself
as much with public opinion as possible and
so appointed the States Reorganisation
Commission; and it will be on the basis of
the recommendations of this Commission's
recommendations that the future States of
India will be organised.

Sir, turning to U. P., of course tu the
uninitiated the arguments given by Dr.
Panikkar would have, and ha”e certainly had
an appea” but it is amazing that any one
should say that U. P. has a dominant position
in the counsels of the nation. It is true that U.
P. has the largest population, that U. P. has
the largest bloc of Members in the
Parliament, but at the same time it is to be
remembered that though Congress is the
ruling Darty in the country, never once has
U. P. functioned as a bloc on any legislative
or other measures that have come up in
either Houses of Parliament. Sir, it is the
functions and not the numbers that determine
the composition. Anyone knowing the
working of our Government knows that
Members do not vote territorially but
according to the mandates of the party. The
role of party discipline in the actual working
of a constitutional position has been very
easily and entirely ignored in the note
submitted by Dr. Panikkar.

We know our Rajya Sabha enjoys in the
Constitution of India practically the same
powers as the

House of Lords in U. K. Dr. Panikkar has
stated in his note that in Bis-marckian
Germany  Prussia  wag  given  less
representation in the Reichsart or the House
representing the States than she was entitled
to on the basis of population. Let me point out
for the information of hon. Members thai U.
P. has been given much less representation
than she was entitled to on the population
basis. The average population per seat in the
Hajya Sabha is:

Part C States 10 lakhs : 1 Seat
Part B States 14 lakhs : 1 Sear
Part A States 18 lakhs : 1 Seat

but in the case of U. P. it is 20 lakhs to one
seat.

SHrRI R. U. AGNIBHOJ: What is the
proportion in the Central Cabinet?

BEGAM AIZAZ RASUL: I should like to
say that if there is a bigger number of
Ministers in the Central Cabinet it is a matter
of accident anl not of circumstances.

SHRI JASPAT ROY KAPOOR: Even that
is not so.

BEGAM AIZAZ RASUL: I would not like to
say anything else because I do not want to
hurt the feelings of any hon. Member of this
House. 1 would like to continue with my
speech.

If U. P. had been granted representation on
the basis of population, sne would have a right
tb send 63 Members instead of 31 that she has
here today. Dr. Panikkar has chosen three
countries to illustrate hfs view point as to what
should constitute the federal principle, and
while he has laid emphasis on the equality of
representation in the Rajya Sabha, he has
deliberately omitted any reference to the
powers enjoyed by the Senate of the U. S. A.,
the Soviet of Nationalities of the U. S. S. R. or
the Reichsart either of Bismarckian Germany
or under the Weimar Constitution. Our Rajya
Sabha is a revising Chamber with very little
powers compared to the House of the People.
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SHrRI GULSHER AHMED: Only in
financial matters, otherwise we are equal.

BEGwvVl AIZAZ RASUL: But the
Government is not responsible to this House
and other powers as giveiji to the Senate of
the U. S. A. or to the Soviet of Nationalities
of the Soviet Union are not given.

Further, U.P. has an agricultural economy;
it has no minerals and no haavy industry. I
should like to ask hon. Members that if U.P.
had a dominant position not only in India but
in! the Cabinet and in Parliament, then we
would have seen that there were more
industries, heavy industries located in the
U.P. Today there is none.

The fact is that because U.P. s a large unit it
has been able to Keep up its administration,
but if it is split up then at least one part will
become non-viable. U.P. needs some outlel for
its surplus population as it is overcrowded
population. If there is a demand from certain
districts of Vindhya Pradesh to join with U.P.
then it should not be rejected oni the basis that
U.P. is already too big,; but its merits should
be considered ”s it will give some much
needed minerals to U.P., more space for its
population, and please the people of Vindhya
Pradesh.

Again, 1 would like to say that U.P. has
never once raised the question of U.P. or non-
U.P. personnel either in its' Government or in
any other branch of its administrative
machinery. At one time—only three or four
years ago—five or six heads of departmlents
in U.P. were non-U.P. men. They were mostly|
Bengalis. We have had Vice-Chancellor from
outside U.P. We have other officers from
outside, but never once has U.P. raised a voice|
against it. On this it has been truly national.

Sir, 1 should like to say that thg
administrative structure of a country is a very|
delicate mechanism arid if you start breaking
it up everywhere then there will be absolute
chaos: It
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is very fortunate that the S.R.C. leaves some
areas intact so that they . will not only be able
to maintain some stability but will also be
able to provide reservoir for helping the
Centre and Oiher areas with trained
manpower. Sir, as a Member representing
India as a whole, I would welcome the divi-
sion of UP. if it was for the good of the
country. But, as I have said, after the speech
of the hon. Prime Minister, there is no case at
all for the division of U.P. or of any other
State. In fact, I would welcome that the whole
of South should constitute itself into one big
area. That has been suggested by some other
hon. Members also. If we had only four or
five big regions in the country, that would go
a long way towards the strengthening of the
country and would be of great help.

Then, Sir, I would just like to say i few
words about Punjab. There has been much
talk about Punjab. And I snow that the people
of Punjab feel very strongly about their future.
There Is no doubt that geographically, the
States of Himachal Pradesh, Punjab and
PEPSU are one, and it was only at the time of
the merger of the States that Himachal
Pradesh was created. But now that there is
again this question of redistribution of the
boundaries. I think, Punjab should be made
into one. }t must be realised that economic
consequences in this case must be the
predominating principle. It has a purely
agricultural economy; it has no minerals and
therefore no  heavy industry.  So it is in
the best interests of the Punjabis that there
should be one unit. I have great respect for
my Sikh friends. They are chivalrous, they
are brave and they are self-sacrificing, and I
do not think they need have any fear. I hope
that saner counsels will prevail, and they will
realise that the good of not only their own
State, but of the whole country, lies in the
formation of one unit as recommended by
the majority of S.R.C. members.

Sir, the hon. Chairman of the States
Reorganisation Commission has  ap-
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[Begam Aizaz Rasul.] pended a Note on
Himachal Pradesh. I am afraid that, with due
xespect to him, I do not agree with his
allegation that the hill people do not trust the
plains people and should have separate
homelands. This argument would also then
apply to Jharkhand, nagas and kumani. Sir,
hills and mountains are our great defenders,
not only from the point of view of invasion
from outside, but also from other points of
view. There are great rivers which originate
in the hills. They flow down into the plains.
Therefore, the economy of the hills and the
plains is an integrated economy, and hence
they must be kept as one.

Then, Sir, just one word about Bom
bay. Much has been said about Bom
bay. I do not think that, I have much
right to say anything about it. But I
would just like to draw the attention
of the hon. Members to the J.V.P. Re
port, which says that "it is essentially
a cosmopolitan multilingual State, the
nerve centre of our trade and com
merce, and the biggest window to the
outside ~ world. It recommended
Greater Bombay to be formed into a separate
unit. This proves the national character of the
city and the importance it commands. Sir, the
S.R.C. recommended the formation of a
bilingual State, and it would have been
extremely good if the people of Bombay had
accepted that recommendation and had set a
concrete example of working in a spirit of
cooperation and in the larger interests of the
country. I hope saner counsels will prevail
among the parties concerned and they will
accept that recommendation of the
Commission. But if they do not accept the
recommendation of the S.R.C, then I hope the
decision of the Congress Working Committee
will be acceptable to them.

Sir, with these few words, 1 conclude
my speech.

SURYANARAYANA
Mr. Deputy Chairman, T
thank vou for

SHRI K.
(Andhra):
heartily

giving me this opportunity to participate in the
Marathon debate on a historic matter that is
going to undo so many old arrangements and
reshape the lives of our countrymen. Let me at
the very inception pay my humble tobute to
the conscientious work done by the S.R.C.
They have ably drawn for us a true picture of
what India was, of what India is, and of what
India should be in the near future.

It is the peculiar fortune of our generations
that it is given to us to be agitators,
administrators,  builders, planners and
consolidators all at the same time. Though this
is a difficult combination of duties and
responsibilities, we have been proving not
only worthy of the trust reposed in us, but also
rising up in the estimation of world opinion by
doing  everything  peacefully and
democratically.

It is our good fortune that we have at this
juncture of history a Prime Minister, whose
influence is great, whose authority is
unquestioned and in whose judgement all
sections have confidence. 1 pray for his
impartial consideration of all questions and for
using his uniting influence to bring all people
together in order to settle outstanding
questions and start working for the nation as a
whole.

I am proud to belong to a part of India where
the people have been pioneers in the
matter of agitation for the redrawing of the

irup of India, giving recognition to
different language units. After the
formation of “.he Andhra State,  during

the last two years of their carecer as a
separate linguistic unit, they have proved how
successful a language unit can be a™ how it
can add to the prosperity  of the unit and
strengthen the unity of the country and the
security of the Union.

Now that the opportunity for major
reorganisation has presented itself to the
country, it is but proper that we should set
about correcting old mistakes, removing old
grievances and
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sources of dissatisfaction all over the country.
This will pave 'he way for the establishment of
strong and contented units which will strive to
promote the welfare of the unit as well sas o<
the nation as a whole. There is now a case for
lessening the number of States and reducing
the expenditure on general administration. Re-
organisation of States involves disintegration
and integration. The major disintegration has
fallen to the tyt of the present Hyderabad State.
It is unfortunate that some ambiguity has been
left about the future of T"lugu districts in
Hyderabad. Throughout their examination of
the rase for Visalandhra, the S.R.C. have
undoubtedly displayed their appreciation for
the cause of Visalandhra. Their hope is that
Visalandhra will be formed very soon and that
people will work for it. But the evident hurry
with which the concessions given by S.R.C.
out of respect for the feelings of certain
sections of public opinion in Telangana have
been seized upon shows that the people want
to kill the spirit behind the grant of
concessions and raise an unalterable structure
falsifying the hopes of the S.R.CJ

The case for separate Telangana
weak. It is not in
geographical

is very
accordance with
considerations, linguistic and
cultural considerations, and economic,
social and historical ecurrents.
Visalandhra is  going to solve various
problems  with , one stroke, and a separate
Telangana is .giving rise to all sorts of
complications which  cannot be easily
resolved in future. Formation of a separate!
and irrevocable Telangana, if it domes
about, will be judged by future historians as
a blunder of first magnitude in Indian politics.
Formation of Visalandhra will put an end to all
sources of emotional dissatisfaction andl
will put the Andhras permanently op. the road
to soulful and abiding activity It will be one
of the very sjtrong pillars supporting the
edifice of Indian Union. Some of the Telangana
friends say thatthey have got a surplus
budget but it will not  remain |so in futv re.
.And, of course, there is a feel-
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ing in Telangana that the bona fide guarantees
that were offered by the esent Andhra
Government may not be implemented. But
their fears are groundless. So, I would request
the Government to make a clear promise to the
Telangana people about safeguarding the
interests of the backward areas, especially in
Telangana. Along with this major question,
there are a few minor adjustments that have to
be made on the borders of Visalandhra. It is
the peculiarity of the Telugu region that they
have on their borders all around except in the
east five language groups.

In the whole S.R.C. reoort the examination
of Bellary issue stands out as a true and
enduring specimen of the concentrated
wisdom of the S.R.C. They have marshalled
all arguments and appealed to the responsible
public opinion in the country to accept their
verdict. The Kolar District where the Andhras
are in majority was given to Karnataka and
they were asked to agree for giving over
Bellary, Siriguppa, Hospet and retaining
Mada-kasira of Anantapur in Andhra. It wih
be unreasonable on the part of
anybody to argue against this recom-

.endation.

When the members of. the S.R.C. visited the
Bellary and Tungabhadra area, the Karnataka
people had submitted so many memoranda in
different ways. After taking into consideration
all their representations, they have decided
that the Bellary area including Tungabhadra
Project should be given back to the Andhra
State and they said specifically in their report,
"After very serious consideration they have
decided to recommend exclusion of a portion
of the present Bellary district along the course
of the Tungabhadra from Karnataka and its
transfer to the Andhra State." They have not
used this kind of strong serious words
anywhere in their report.

You know, Sir, that recent'}- some people
have started a so-called satya-graha
movement iu the Tungahhadra area.  But it
ia</nly a farce and a
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tShri K. Suryanarayana.]
srage-managed  one. The  procedure
followed by the Mysore Government
in allowing the so-called Satyagrahis

who do not know the reasons of their
movement to go in procession with
Congress flags and with drums and
trumpets and taking them to the place
of law-breaking and bringing them
back under arrest..............

MR. DEPUTY CHAIRMAN: Do not make
any allegations against a Government which
is m not represented here?

SHRI K. SURYANARAYANA: If the
Government is willing,  the movement' can|
be stopped in three days by suitable action. If
is therefore no reflection on the will of the
people of the area.

In conclusion I appeal to the Government
of India and also to my Mysore friends
particularly who are in this House to unhold
the recommendations of the S.R.C. which are
in the best interests not only of the people of
the area concerned but in the national
interests and made by eminent persons of
undisputed ability and integrity.

Lastly, with regard to the northern
boundaries of the present Andhra State, i.e.
Koraput, Parlakimedi and other places now in
the Orissa State ard which were previously in
the old Madras State. Everybody knows how
these places came to be incorporated in the
Orissa State. All the relevant facts were
placed before the Commission but I feel that
the Commission has not given any proper
consideration to the grievances of the Andhras
in the Orissa State. So, i appeal to the Gov-
ernment of India to appoint Boundary
Commission to go into all the disputes raised
in the discussions here and by the people
concerned and finalise the matter in
consultation with th« Governments concerned.
Thank you, Sir.

Kazi KARIMUDDIN: Mr. Deputy
Chairman, I congratulate the S.R.C. for the
splendid work done by them. I heard the
appeal of Begam Aizaz

Kasul that tnere snouia oe an extension of
U.P. I offer the whole of India to her.

Sir, while praising the work of the S.R.C.
report, I am convinced that it is a bundle of
contradictions. When the Commission started
its work, three or four principles had been laid
down by them:

(i) preservation and strengthing. of the

unity and security f of India; (ii) linguistic

and cultural homogeneity; (iii) financial,

economic and administrative
considerations, and
(iv) successful working of the

national plan.
While working further, they had laid down
the following:
(i) composite State does not create
homogeneity; (ii) larger States better

than smalL
(iii) it should not be against the wishes
of the people.

While travelling from one end of the country
to the other, they had forgotten all these
principles. When they came to Bombay, all
these principles were forgotten and they say
'that the likely psychological dissatisfaction of
the Gujarati and other communities* in the
event of Greater Bombay forming part of
Mabharashtra, may be very great.' So Bombay
was denied to-Maharashtra. The reason is the
psychological dissatisfaction of the Gujarati
people. That is mentioned in the report itself.

Then, when they come to Vidarbha,. all
these basic considerations which they had laid
down as basic factors had been forgotten, and
what are the grounds on which Vidarbha was
to be formed? The importance of Nagpur will
dwindle down. The second point raised was
that tenancy laws will have to be remodelled.
It is humanly impossible to remodel tenancy
laws? The Commission thinks that Bombay
has framed better laws for tenants and that
such laws do not exist in Vidarbha.  That is
another ground. The
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third ground is that, if it is linked wi th United
Maharashtra, there is the clanger of
communalism being introduced into the
body politic. My frierd, Mr. Dangre, has
delivered a very nice speech in this House. 1
know that be is a very good mass speaker. He
hljjn-self admitted that he is not a parlia-
mentarian. He said that he was Die-pared for
any referendum. He said that 90 to 95 per
cent, of the people of the area are going to
vote for Vidarbha. It is very surprising to
find that 90 tier cent, of the Members of
Parliament who have been elected to this
House and the other House all stand solidly
for united Maharashtra, while
according to him, 95 per cent, of the people
of the area stand for Vidarbha. Mr. Dangre is
a political ~ speculator and may do very well
on the Bombay Stock Exchange, but as far
as his figures are concerned, they are easily
disproved. There is one seat  vacant now
which has been  created by the election of
Mr. Briiilal Biyani bei ig invalidated. It
is my challenge to Mr. Dangre. Let him not
take a Congress ticket and let him stand on
the issue of united Maharashtra versus
Vidarbha. Mr. Dangre has forgotten
what  is Vidarbha and what is Nagpur. He
has always been thinking that Vidarbha is
Nagpur and Nagpur is Vidarbha. Tne long
agitation that was there from the year 1905
onwards was about the four districts of Berar
and not about the four districts of Nagpur,
because Ber&r has been always a pawn in the
political chess board. We were thrown into
the hands of the Nizam. The Nizam gave
these four-districts to the Briti;h, and now
these four districts are linked with Nagpur,
with a population pf only 70 lakhs of people
and it 'is sought to be  formed as
Vidarbr|a. Therefore my submission is that
the formation of Vidarbha, the division of
the  Marathi people from United
Maharashtra is most unjust, is mcjst
inequitable and my friend Mr. Dangjre has
said that there is an allegation that Marwaris
and Komuttis are agitating for Vidarbha. 1
only say the majority of those leaders who are
agitating for the establishment of
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Vidarbha are non-Marathi speaking people.
It is my challenge and that challenge has to be
met by anybody. The persons in Berar who are
agitating for Vidarbha  are some of the
Muslims,  Gujaratis and  Marwaris. The
majority of the Marathas who live there stand
solidly for a United Maharashtra. This is the
position and it will be clear if an election
is held in Vidarbha on that issue we are sure to
succeed. What is the effect of the
recommendations of the S.R.C. report? The
recommendation  of  the S.R.C. report to
establish a bi-lingual State of Bombay is in the
interest of capitalists,  and industrialists of
Bombay and Gujarat. Exclusion of Vidarbha
is in order to outbalance Maharashtra as
against Bombay and Gujarat. The
establishment of a  City State of
Bombay is for the continuance of the capitalist
system of Bombay and Gujarat. Are
these the considerations on the basis of which
you say, Berar is to be established as a
Vidarbha State? =~ My submission is that as
long as Madras  and Calcutta are not
declared as City States, it is impossible for
anybody to contemplate that the City of
Bombay could be a City State. Why not
Hyderabad which predominantly has a distinct
culture and language? 48  per  cent.
Muslims inhabit that place. Why a City State
of Hyderabad is not made? Because it is

inside Telangana, because it is inside
Vishalandhra. Look at the map of
Bombay. It is situated in the heart of United

Mabharashtra. Then our stand in regard to Goa
is that it is geographically a part of India.
Now if that is the stand which cannot be
disputed by anybody  except America, is
not Bombay part of United Maharashtra?
Simply because the capitalists of Gujarat
have built their factories there, therefore
the City State of Bombay is to be created in
the interests of those people. Can
English tea planters of Assam establish an
English City State in Assam? Can the
American  industrial companies settle
down in India again and create an American
town in India? This is
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[Kazi Karimuddin.] the fallacy under
which "the S.R.C. was working. The
establishment of a City State of Bombay
will be monumental and historical insult to
Maharashtra. That is my contention. I am
not a Maratha. If Marathas may be accused
of communal spirit, I am a Muslim living in
Vidarbha. I know the intensity of the
feelings of Marathas. Although some
Muslims think that the percentage of their
population will decrease in Maharashtra and
bigger Maharashtrians will be ruinous to
them, I want the Muslims to forget that the
downfall of the Moghul Empire was brought
about by the Marathas. I want the Marathas
to forget the battle of Panipat where they
were crushed by Muslims. I want the Hindus
and Muslims of that area to work for the
establishment of a United Maharashtra
forgetting their past history. Let us share the
joys and griefs and aspirations and march
onwards in a secular spirit. Let us share the
joys and griefs and be one with them
particularly in view of the fact that
Aurangzeb is buried in Maharashtra and
Sivaji also lived there. Removal of the
historical conflict will be to the lasting good
of the Muslims and they must realise it.

Now Mr. Mazumdar, while speaking on
Kishanganj said that Mr. Jafar Imam's
speech was objectionable and that the
communal bogey is being raised. I will read
some of the speeches of the Bengal M.L.As.
who are creating a communal bogey.

SHrRI S. N. MAZUMDAR: We don't
support them.

Kazi KARIMUDDIN:  Sjt.  Sudhir
Chandra Ray Choudhury said:

"Communal disturbance in Noa-khali
did not have any repercussion in Calcutta..
It had a great repercussion in Bihar where
Muslims I were massacred on a very large
scale by the Biharees."

Is this not a communal bogey that is being
raised by the Bengal M.L.As.?

Suri S. N. MAZUMDAR: Not by all
Bengalis. Say 'some’'.

Kazi KARIMUDDIN: Yes, some. Not only
this. When the Bengalis are claiming
Kishanganj on the ground that they want a
corridor, it is just like Hitler claiming corridor
from Poland for going to Prussia. This
demand is untenable. It is anti-national
because thfefy is a national high-way and it is
under the control of the Central Government.
Now unless Bengal is dreaming of an inde-
pendent State, this demand is impossible.
Now what is the attitude of Bengalis if this
part is not given? I will read from the speech:

"Shri Atulya Ghosh, the Congress
Chief, inspired us when he said
that he would do his best to get the
lost territories back to Bengal. If
necessary, he promisterf to march to
Bihar." T
that. Dr.

Not only Hirendra Kumar

Chatterji said:

"In the first Act (of the drama enacted by
the West Bengal Pradesh Congress
Committee and the West Bengal
Government) we find the valiant knight the
President of the West Bengal Provincial
Congress Committee, issuing marching
orders to his non-violent Army to go to
Bihar by crossing the frontier like
Napolean's expedition over the Alps."

SHRI S. N. MAZUMDAR: That shows
that the claim of the Chief of West
Bengal Congress............

Kazi KARIMUDDIN: It shows that
Bengalis are dreaming of an independent State
because they want a corridor or approach
between North and Soulh. It is not a new idea.
At the time of the Partition of Bengal Sarat
Bose and Fazl-ul-Huq and Suhra-wardy were
talking of a Sovereign State of Bengal. It is in
that connection that they want a corridor.
Therefore my submission is that on
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that ground, corridor cannot be allowed to
them.

My friend Mr. Mazumdar said that a
communal bogey has been raised. Now you
will see that the Jamiat-ul-"Ulema Conference
held in Calcutta in 1955 has said that lakhs of
Muslims ewho are residents of Calcutta and
Bengal are homeless. They have not been
rehabilitated in spite of the fact that they have
not gone and Dr. B. C. Roy said in the course
of his speech that Kishanganj and all these
territories are required T)y them for
rehabilitating the refugees and now when the
Commission has said in the report that it is
impossible to rehabilitate the refugees there
and that the culture and language of, the
Mussalmans will be destroyed if this is done,
they say that as far as possible, it will not be
done. This plea is also untenable. The
Commission has said that there is no space
and the position is this that there was more
land available in the border districts of West
Bengal than in Manbhum and other parts of
Bihar. Shri Megh Nath Saha, President of the
East Bengal Refugees' Association has
publicly declared that there is enough land
available in Bengal and there is no scope in
Bihar for the settlement of refugees. He is the
President of the East Bengal Refugees'
Association who has made this statement. |
submit that if land is available there, if
refugees can be settled in Bengal, s why do
they want to acquire lands from Bihar against
the wishes of the people? From the Com-
munist side it has been argued on several
occasions that nothing shauld be done against
the wishes of the people and the people's
representatives should be heard. Now it is my
challenge to any Communist or anybody from
Bengal that, let them have a referendum and
they will not get 3 per cent, of votes in the
Kishanganj area.

SHM S. N. MAZUMDAR: Why dis
tort the Communist stand. We iiave
said clearly.............
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, KAzl KARIMUDDIN: Therefore I say that the
claim of Bengal over Kishanganj is nothing
but to have a corridor between North and
South when there is a national highway.

(Interruption from Shri S. N. Mazumdar)

Mr. Mazumdar, you have spoken already.
Therefore when it is the considered opinion of
the Jamiat-ul-Ulema people who have given
facts and figures that lakhs of people who are
residents of Bengal are homeless and their
houses and properties have been taken aWay
by the refugees, now do you not think that
people living in that area are apprehensive of
their future? First of all, you should convince
and ensure safety to the people who are
residents of that place. Secondly, it has been
stated by' the Members of the Commission
that there is no accommodation there. When
there is no accommodation, when you declare
that no refugees will be settled down there as
far as possible, then why you want that area of
Kishanganj? What is the idea behind the
intended acquisition at all? Therefore my
submission is that the Bengalis' demand in
regard to Kishanganj is most unjustifiable and
it. cannot be supported on any popular
ground.

My hon. friend Mr. Mazumdar said that the
population in the areas which are to be
acquired or rather recommended to be given
to Bengal is Bengali-speaking.

SHRI S. N. MAZUMDAR: No, I have not
said that.

- KaziKARIMUDDIN: May be some
other speaker, probably Dr. Mookerji.

SHRIS. N. MAZUMDAR: Let not
the hon. Member confuse between me
and Dr. Mookerji.

Kazi KARIMUDDIN: ' But that is not a
fact, for in Kishanganj 97 per cent, of the
people speak Hindi or Urdu and only 3 per
cent, speak Bengali. If this contention is
correct, how can you give this area against the
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[Kazi Karimuddin.] wishes of the people?
How can you do it? There is absolutely no
justification for that. Therefore, my sub-
mission is that the S.R.C. has blundered in
respect of Bombay, Vidarbha and Bihar. Look
at the map. All the States are linguistic. But
here lingu-ism is being discarded. Why? Be-
cause they want to make an exception in the
case of Bombay. Why is that? Because of the
capitalists in Bombay, because of the Gujarati
capital invested there. My submission is that
we should have a united Maharashtra with the
city of Bombay, and including Vidarbha and
the portion referred to as Kishanganj should
not be given to Bengal.

THE VICE-CHAIRMAN (Surt H. C.
MATHTIR): Shri R. C. Gupta? He is not here.
Then Dr. P. C. Mitra.

Dr. P. C. MITRA (Bihar): Mr. Vice-
Chairman, this Commission was appointed to
implement the Resolution adopted by the
Indian National Congress held in 1920 at
Nagpur which was moved by the Father of the
Nation, Mahatma Gandhi, as well as to fulfil
the aspirations of the whole nation, for the
formation of provinces . on a linguistic basis.
Subsequent to that Resolution, three
committees were appointed one after another,
viz., the Nehru Committee, the Dar Committee
and the J.V.P. Committee.

The Nehru Committee recommended the
formation of Provinces on a linguistic basis,
but the Dar Committee and the J.V.P.
Committee recommended, along with the
linguistic basis, some other factors also and
laid emphasis on them. This made a simple
matter a complex one and the present
discontent is the outcome of that. Had the
S.R.C. recommended only the linguistic basis,
there would have been no discontent. The
Report of the S.R.C. has produced great
horror throughout the length and breadth of
the country, even among \hose who are
benefited.

Now I come to the case regarding the
Bihar and Beneal dispute. The

States Reorganisation Commission Report
suggests the amalgamation of Pu-rulia sub-
district, although Purulia is the headquarter of
Manbhum district, minus the Chas revenue
thana and this, in my opinion, is inconsistent
and self-contradictory and I say so for the
following reasons. Sir, the Commission
recognised that the demand for a separate
State of Jharkhand, to be formed by separating
Chotanagpur from Bihar, would affect the
entire economy of Bihar and upset the balance
between agriculture and industry. Yet, in the
same breath, they have recommended the
transfer of Purulia sub-district of Manbhum to
West Bengal.

The Commission has rejected the demand
of West Bengal for Santal Pargana, on the
ground that Bihar in that case would lose the
Rajmabhal coal fields, but I regret to say, Sir,
that in the case of the transfer of Purulia, they
have overlooked such considerations though
there are more coal fields there.

The Commission rejected the demand for
some portion of Purnia district by West
Bengal on the score of high density of
population, but in Manbhum Sadar sub-
division the density of population is 552 per
sq. mile and in Bankura in West Bengal which
is contiguous to Sadar sub-division of
Manbhum Purulia it is 498 per sq. mile. The
Commission has recommended the transfer of
Bihar's territory to enable West Bengal to have
control over catchment areas of rivers like
Kusai and Ajoy, which are flowing into West
Bengal. But this strikes me as a wonderful
recommendation. What about the catchment
areas of the Subernarekha river whose origin
is in Ranchi district and which produces havoc
every year in the district of Balasore in Orissa
State? Then, on the same basis, may I ask
whether Orissa in order to have control over
the catchment areas of this river can claim
Ranchi district?

The Commission has laid down that in a
democracy, the wishes of the-
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people of even a small area are entitled to the
fullest consideration. Accordingly they
recommended the transfer of four taluks of
Travancorle-Cochin to Madras.

The Commission respected the pea- j pie's
wishes in the matter of the Kar-natak State and
in proposing the disintegration of Hyderabad.

However, the Commission does not
recommend the unification of Telai-gana with
Andhra on the same ground. They do not
disturb the present boundaries between
Andhra and Madras in the absence of an
agreement. They transferred the fi/e Marathi-
speaking districts of Hyderabad to Bombay,
in accordance wilth the wishes of the people.
But these considerations, while being
applicable to other States, have been
absolutely ignored in the case of Bihar. The
people of Manbhum Sadar ajid Kishanganj
have been ignored, Although the wishes of
these people have been demonstrated beyond
doubt.

Sir, in Manbhum  Sadar there is horror
over  the proposed  transfer Therefore, |
would appeal to the higjh- ; power committee
recently appointed j by the Congress
Working Committee : to reconsider the case of
Bihar. Bihar wants justice.

Let me remind the House, Sir, that in
1905, Lord Curzon made the partition of
Bengal against the wishes of the people of
Bengal, but as we all know, it was nullified
by the determination of the people of Bengal
and Bihar, in 1911.

SHRI D. Y. PA WAR (Bombay): Sir, the
States Reorganisation Commission have done
a good thing in deducing the number of
States to sixteen. Further they have formed
the States on a linguistic basis, except the
State of Bombay. I would like to draw the
attention of the House to paragraphs 117, 119
and 131 of the Report and also quote
paragraph 134 vhich reads as follows:
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Finally, 'it is contended that the urge
for linguistic States has now gone deep
down into the minds of the masses and a
refusal to create such States at'this stage
would lead to a widespread sense of
frustration which might have very grave
consequences."

But having agreed to this, they have totally

ignored the formation of Sam-yukta
Maharashtra. Why?  Because the S.R.C.
feels that Bombay city which is
Mabharashtrian,  if merged into Maharashtra

might hurt the interests of a few  politicians
and the capitalists. But fora moment they
did not think of the feelings of the 30 million

people.  They  thought that these simple,
poor and honest Maha-rashtrians would
keep quiet, even if insulted. But, Sir,

Mabharashtrians may be poor, but they will not
take an insult. =~ The  Commission recom-
mends the reorganisation of the State of
Bombay. The arguments that it adopts are
amazing in their variety. It feels that what
is being recommended  is the
continuation  of the existing State of
Bombay. The present State of Bombay is
trilingual and it is proposed to be made
bilingual by the transfer of the Kannada-
speaking districts to the proposed State of
Karna-taka and the inclusion of the adjoining
three units of Kutch, Saurashtra and the
Marathi-speaking districts of Hyderabad.
But this will substantially change the
boundaries of the existing Bombay State. For
one thing, they would get all the
Gujarati-speaking areas together. But when it
came to the Marathi-speaking areas, they
recommend the formation of a separate State
of Vidarbha. Personally, I think this was a
trump  card which they kept in their hand.
When the Maharashtrians made a ~ demand
for Samyukta Maharashtra with Bombay city,
they say that it is not possible for  the
Mabharashtrians to get Bombay city; if they
at all want Samyukta Maharashtra, it could be
formed with the inclusion of Vidarbha and that
they would persuade Vidarbha to join
Samyukta Mabharashtra. 43 per cent,
of the population of
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[Shri D. Y. Pa war.]

about 30 lakhs in
Mabharashtrians who
doomed to a life of
by the 54,000 capitalists
nature living in the city
City State of Bombay is formed. It
would not do to belittle the contribu
tion of Maharashtrians in the struggle
for freedom. The Maharashtrians
have been sacrificing their all to se
cure the independence of the country
since at least the 17th century when
North India lay prostrate under the
Moghuls. At that time, it was the
Mabharashtrians who protected, pre
served and promoted the ancient cul
ture of the motherland. Sir, the dis
tricts of Colaba, Thana and Ratnagiri
which surround Bombay are part of
Maharashtra and are solely dependent
on the city. The Maharashtrian work
ers working in the city of Bombay are

Bombay  are
will be
servitude

of various
if a separate

also dependent on the city. Then,
how can Bombay be separated from
the Mabharashtrians? Geographically,
Bombay city is part of Maharashtra,
historically, it was part of Maha
rashtra. Then, would you, for
the interested few, mnot give the
Mabharashtrians their  legitimate

demand? Sir, why not give with grace what
cannot be retained by force? The States of
Maha Gujarat and Samyukta Maharashtra are
likely to be formed. A few days back a
deputation came to Delhi regarding a small
district in the Bombay State. That is called
Dang district. The population of that district is
45,000 and the area is 700 square miles. It is
on the borders of Maharashtra. 99 per cent, of
the population speaks Marathi. Their customs,
the way of living and everything is Maharash-
trian. The balance one per cent, of population
comprises of friends froVn Gujarat who are
there as contractors because thte district is full
of rich forests. These people feel that if these
rich forests go to Maharashtra, they will lose
quite a lot; and only these few, who ignore the
local labour and bring in labour from outside,
demand the inclusion of Dang in Gujarat. I
feel that this demand of theirs, the demand
for the inclusion

of Dang in Maha Gujarat, is most fantastic. [
feel that our demand for Samyukta
Mabharashtra with Bombay city as the capital
is most legitimate The proposals of the S.R.C.
are not acceptable to the Maharashtrians.
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SHRI MAHESH SARAN (Bihar)-: Mr.
Vice-Chairman; Sir. I am very grate ful to
you for giving me an opportunity to speak
on this very import-snC"subject. I do feel
that this subject has been discussed
thoroughly and all points of view have
been presented, but the angle from which the
whole thing has been looked at v*
something which really gives mea little
shock. I have all along felt that we have
been looking at it with a coloured glass. We
have been trying to create an atmosphere of
hatred between people speaking one language
and people speaking another language. When
I read the speechs of some of the hon.
Members and when I heard some of the

speeches, 1 felt that the people were
obsessed with  linguistic  principle.
Linguistic principle is  all right by itself,
but one has to see whether this is the

sole criterion to iudge this very complicated
question. I find that people have not looked at
this from all poimts of view. Sir. we find
that the Government !  India rightly
indicated some broad principles whteh should
* govern the consideration  of  the
problem '  of reorganisation.  They are
preservation and strengthening of the unity
and security of India, language and cultural

homogeneity, financial.  economic and
administrative considerations and
successful working of the national Plan.

Sir, except the linguistic question, all other

aspects seem 10 he forgotten. People's
thoughts 'we not ireen directed towards
the other important questions and. therefore,

the net result has been that we have art hid
a true picture o! India that would
emerge after this reorganisation.  Now,
Sir, I  think

the main idea that should be there
in the reorganisation of the States is
the strengthening of  India and

emphasizing on the question of unity.
But on the other hand, we find that
this question of unity has been lost
tight of. Here some people have
oppo:-: hey aVe quite good
friends, but ihey have opposed each other
because they feel that both of them are
claiming a certain territory, fore, bitterness
has crept in,is not a thing which should
be there when we are considering such
serious problems. Now, hon.  Members
should not come tolI'u conclusion that I
do not consider the linguistic ~ principle  to
be an important consideration. Itis neces-
sary that all the languages should be
strengthened and they should be
enriched.  That is true.  Not only the major
languages but even the minor languages should
be taken care of. There should be schools
even for the minor languages.  Therefore, I
am not opposed to the linguistic principle. but
the point is that the other vital principles should
also be kept in view and then if this also
happens to fitin, itis absolutely all right.
But we forget the question of strengthen ing the
unity and security and we concentrate only
on carving out the States on a linguistic basis.
I think that it is not a correct thing to do. I also
feel that this language question is bringing

frustration to those people who  speak a
language  which  is spoken by only a few
persons in the State.  They feel that they have
no voice in the proposed new State.
This attitude of mind will hamper the
development of the State. It is true that

certain safeguards have been suggested by the
S.R.O. and if -carefully followed they will
remove many difficulties. These  safeguards

are firstly, the right of linguistic minor'-to
instruction in thei* mothe" tongue, use of
the minority language in the administration,
representation of minorities in  the
State's services  arid  instruction in their
language in the  primary stage These

safeguards are there but we, are
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tackling the whole problem from ah
angle which is not the correct one. We are
not emphasizing these things; we are
emphasizing the 'diversity an ! not the
unity. Now, the reorganisation of the
States is u»seless un it creates a strong
and united India, but I am afraid  the
insistence an reorganisation of States on a
linguistic basis alone is apt to undermine
the unity of India. The demonstrations
at many places during the tour ftf the
Commission, and the incidents that
have occurred after their Repoj*t was
published, clearly show thit people are
obsessed with the lingutis-tic principle and
friction has already started among people of
States speafc-kag different languages
and between States and States. We also
find thit there is a strong opposition by
ia section of the people to the Commi|s-
sion's recommendations regarding
Bombay State. This is due to tljte
fact that they do not want a  bilijn-gual
State though from every poiht of view
the S.R.C.. recommendations are the best.

It is, herefore, njiy view that we
should follow carefuljy the principles .
which should govern the

reorganisation of  States ailid should
not be m a hurry to give an opinion merely
on linguistic principle.

The other point which has struck me most
is the area and the population of the different
States. I thought that the States should be
more or less equal in population if not in area
not exadly equal, but nearly equ”l. We find
that Madras has an area of SO, 170 sq. miles
and 30 million population; Kerala area
14,980 sq. miles and 13-G million
population: Kama-taka 72,730 sq. miles and
19 million population: Madhya Pradesh
1,71,200 sq. miles and 26-1 million
population: Rajasthan 1,32.300 >?q. miles
and 16 million population: U.P. has an area
of 1,13,410 sq. miles; West Benkal area is
34,590 sq. miles and population 26°5 million.
Now. when we Are dividing the whole
country into units, the units should be nearly
equal ajnd I feel that "hk, disparity is not
adv's-->ble  Therefc-e. 1 wish to put
this 1
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point 0i view before the people who are to
decide things at a later stage.

SYED MAZHAR IMAM: In population or
in area?

SHRI MAHESH SARAN: It should be in
population, of course. There must not be such
great disparity so far as these things are
concerned.

There is another point of view
regarding the linguistic principle that has been
placed before this House and some of the

speakers have tried to trace the history of the
Indian National =~ Congress in regard to this
question. Thoy have quoted facts which

show that in the beginning Congress was in
favour of linguistic Provinces. Now, of
course, it is true that the Nagpur Congress
in  1920—then the Congress in 1927 and
1928, and as a matter of fact, t™M1
independence was achieved—was in favour of
linguistic Provinces. But then one must realise
that then we were not free. We
wanted the propagation of the idea of
independence to the masses. It could
only be possible ‘it the message was given in
the language that the people understood.
The  propaganda wag easy if the Provinces
were divided on  linguistic  principles.
But after  independence, when  India
became free and the administration came in
our hands, we had to look to this problem
from a different angle. We find the first sign
of change inthe election manifesto of
1945-46 wherein it was stated that,
administrative units should be constituted as far
as possible on a linguistic basis. Note the
words "as far as possible". That puts a
qualifying clause.

Then, we find a perceptible change
in the outlook after the advent of
irfdependence. Pandit Jawaharlal
Nehru, speaking before the Constituent

Assembly on 27th November, 1947 soon
after the partition, while conceding the
linguistic principle, remarked: "First thiwgs
must come first and the first thing Is tne
fierurfty and stability of India " We  then
have the Dar Com-
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[Shri Mahesh Saran.] mission Report
which said that the formation of Provinces
exclusively or even mainly on linguistic
considerations would be undesirable. The
Commission felt that in forming Provinces
the emphasis should be primarily on
administrative convenience.

Reorganisation

Again, m December, 1948 we have

the J.V.P. Committee Report. It
says: "When the Congress had given
the seal of its approval to the gene
ral principle of linguistic provinces

it was not faced with the practical
application ot the principle and hence
it had not considered all the impli
cations and consequences that arose
from this practical application; the
primary  consideration must be the
security, unity and economic  pros
perity of India and every separatist
and disruptive tendency should be
rigorously discouraged." 1 have quoted
all these to show how Congressmen
from 1947 onward clearly indicated
that language could not be the main
consideration for reorganisation...................

THE VICE-CHAIRMAN (Suri H. C.
MATHUH): It is time.

SHRI MAHESH SARAN: I will hurry up.
St>, later on we find that people have taken
this point of view rather than the previous
one about which reference has been made by
hon, speakers.

Now, Sir. I am glad that Pandit Jawaharlal
Nehru has spoken in *he Lok Sabha things
which  give great hope and great
encouragement to the people in the reorganised
States to be. He has said that the reorganised
States of IndK -hould be grouped intn fotr- or
five zones with advisory council. This is most
welcome, it j will ensure better working of the
reorganised States. Such zonal advi- I sory
council, he said, would have a group of three,
four or five States |

% nnil it would be advisory in
character. Nov/, Sir. such an advisory
council should be welcomed by 1 even those
who favour reorganisation
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on linguistic principles, because the Prime
Minister has said that greatest importance will
be given to the zones. Such a zonal advisory
council will create a feeling of fellowship in
the zones and will be able to create goodwill
and economic prosperl*y not only within the
different zones but throughout India. That is all
I wish to say.

SHRI H. P. SAKSENA: Sir, at long last I rise
to make my observations on the S.R.C.
recommendations. In doing so, I speak as an
Indian first, as an Indian last and nothing in
between. I recognize no linguism; I recognize
no parochialism; I recognize no provincialism;
I recognize no capitalism. I do not recognize
any other 'ism' excepting socialism of the
Gandhian type.

hon. Home Minister while
these  recommendations  to
claimed that the authors of
the Report had presented a very whole
some and a very balanced Report.
Strange enough, as it may seem, this
balanced Report has unbalanced the
minds of the hundreds of millions of
people in this country. I am at my
wit's end how to call this Report as
a  balanced Report when it has
unbalanced and unhinged the minds
of millions wupon millions of people
in this country. Sir, this Report was
called upon for the purpose of creat
ing and building a new India, pulsat
ing and thr .bbing with all that a
newly born growing child wants for
its growth. Language can be a uniting
force, but at the same time it is also
a very powerful separating force and,
therefore, I will be the last person for
any States to be reorganised on the
basis of language alone. This language
question can only refer to the birds.
to the insects, but not to human
beings. I would not like the parrots
to be put in a particular cage and the
mairas to be put in another particular
rage. And this system, this practice,
this method nf creating States where
human beings live, where they work,
where they dream, where they buifd
a strong ........

Sir, the
introducing
our House
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SHRI S. N. MAZUMDAR: Is UP a
linguistic State or not?

SHRIH. P. SAKSENA: .....cccooveie for
midably country, to be divided in
water-tight compartments on the basis

of language? Regarding UP. 1 need
not be provoked. I was sorry that ny
hon. friend, Begam Aizaz Ra ul,
brought in the name of UP. in Ihe
debate. Had it been left to me, I would
have not uttered a single word abjut
UP. The greatness of the Himalayas
does not lie in shouting that it is [the
greatest mountain of the whole world.
It lies in its lofty size and stature.
One little thing I may state.

SHRI S. N. MAZUMDAR: It is linguistic.

SHRI H. P. SAKSENA: I wc uld remined
this hon. House and the hon. Members, of the
first war of independence in 1857. At that
time, it was UP. which led the revolt against
the British imperialism. That should not be
forgotten. When the rest of India was lying as
cold as cucumber or it was slumbering
peacefully, it was UP. which was leading the
revolt whereby thousands and thousand! of
people were awakened. (Interruptions.) I do
not want any interruption. I am not going to
yield and if I lose my temper, I shall not be
responsible for it But my friend whom I
listened to with rapt attention has made great
advance in interruption science.

SHRI S. N. MAZUMDAR: I am all along
listening.

SHR1 H. P. SAKSENA: The first and
foremost consideration—linguistic or non-
linguistic;—should be the security and the
stability of India. When I have sacrificed my
all, when I have done my best for bringing
this cherished goal of independence to my
country. I cannot allow it to be jeopardised by
the deeds or misdeeds of any person however
great he, may be. Who lives if India does?
Who dies so long as India is alive? So, we
should concentrate our energy for the I
pre-
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servation, the promotion and the con-
solidation of the peace and security and the
progress oi the country. Nothing short,
nothing more, nothing less. That should be
our ideal. We here in this House are fighting
for Samyuktha Maharashtra or separate
Bombay. In fact, threats are being issued—
"Hands off Bombay. Let nobody look at
Bombay with any other angle except that
which the threat-givers happen to have". That
is not the way in which the great people of a
great country should be inclined to look at
things.

Sir, this Report is not an award. I want to
make it abundantly clear. The final say, so far
as the implementation or otherwise of the
Report is concerned, rests with the Parliament
of India. The authors of the Report were
simply requested to give their suggestions, to
give their recommendations like all other
Reports. It lies with the Government of
India—administratively speaking and looking
at the recommendations—to have the last say
to accept whichever they think proper and
reject which they do not think proper.

So, I do not look at this Report as an
award. It is neither like the Mac-donald
Award or anybody else's award. It is not an
award as the Bank Commission has given. It
is only a set of recommendations. So far as
their labours and their efficiency, integrity
and all that are concerned, I endorse what the
hon. the Home Minister has said, that they
have done their woTk very admirably and
with a great deal of objectivity. That all is
true. But the final say rests with the
Parliament of India.

Unfortunately, Sir, this Report pre sents to
us three very big dangerous spots. To begin
with, there is the Punjab which used to be the
granary of India and it can even today be con-
verted into a granary of India provided this
internecine war between the Sikhs and the
Hindus and others Is put to a stop. The other
is Maharashtra and coupled with it are
Bombay and Gujarat. There is also
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[Shri H. P. Sakesna.] some talk about
Visalandhra. It is a proposition which it is
very difficult to understand for a man like
myself.

Then. I have to make a recommendation
regarding the inhabitants of the Laccadive
Islands—TI have received representations from
those people— and they have made a plea
that they should be merged with the Province
of Kerala which is going to be newly formed.
So, those who decide finally the shape of the
future States will do well to keep this point in
mind.

Now, I have to say a word about Sardar
Panikkar's note of dissent about U.P. in which
he has recommended its being partitioned into
two. It stands discredited for the very simple
reason that the cogency of his arguments
could not satisfy even those two of his own
colleagues with whom he has worked for
more than a year and he could not reconcile
his arguments even to bring in those two per-
sons along with him. Now, it is obvious that,
such weak, arguments cannot bring
conviction to anybody else when the
renowned Sardar could not even satisfy the
complaint whatever may have been of his
own two colleagues. So. it does not deserve
any greater consideration at the hands of any
other authority whatsoever. So far as the
question of the charge of U.P. dominating the
other States or the Centre is concerned, I say
that U.P. does, not dominate and has never
dominated any other State. If it dominates at
all, it dominates all other States of India by
means of its services. Should not the rest of
India be proud of and thankful to UP. which
has given its best jewels in the persons of
Pandit Jawaharlal Nehru, Pandit Govind
Ballabh Pant and other Ministers, who
constitute the Cabinet here? And then, most
ungratefully a complaint is made that U.P. is
manning the entire Cabinet of the Indian
Union. This is a matter for which U.P. should
have been thanked: on the other hand, a
grievance is made out of it that TT.P. is
dominating the Cabinet. I am today prepared
to withdraw all these Mfnisters who constitute
the Cabinet.

They have got their own Provincial
legislatures. They can go there. I would like to
know who are the men who would be manning
the Cabinet of the Indian Union when these
persons are removed? Let me see the face of
_any one of them. Let any friend quote to me
the names of persons who will replace these
persons when they have gone to the
Legislative Assembly of U.P.  U.P. is big
enough.

SEVERAL HON. MEMBERS: Uttar Pradesh
is big enough.

SEVERAL HON. MEMBERS: It is a
challenge to other States.

SHRI H. P. SAKSENA: I do not want to
hear any interruptions.

Now, many fantastic things have been said
in this House. My friend Dr. Gour is not here,
but I hope his bosom friend, Mr. Mazumdar,
will convey it to Dr. Gour.

SHRI S. N. MAZUMDAR: I shali convey
your feelings.

SHRI H. P. SAKSENA: While he was
comparing Uttar Pradesh to an elephant he
told a white lie.

SHrl S. N. MAZUMDAR: 'Lie' is
unparliamentary.

THE VICE-CHAIRMAN (SHrl H. C.
MATHUR) : Please do not use such words. You
can use some dignified words.

SHRI H. P. SAKSENA: I am, sorry. I never
thought it was undignified or unparliamentary
to call a lie a 'lie' A thing is lie if it is false.
Anyway, | withdraw the word and inform my
friend. Dr. Gour that his opinion that . Urdu was
being killed and brutallv and mercilessly
slaughtered in Uttar Pradesh was based on very
wrong information that he received and he
should change his opinion. I learned my Urdu
from my mother, Urdu is my mother-tongue.
my mother whosp sacred memory I still cherish
taught me to speak Urdu. Can anybody even
imagine that so long as I live in UP. and so long
as [ am alive any harm
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can come to Urdu? Never, never, never.
(Hear, hear).

THE VICE-CHAIRMAN (SHrt H. C.
MATHUR) : It is time, Mr. Saxem..
SHi?i H. P. SAKSENA: It is seven

minutes. I saw the clock when I started.

THE VICE-CHAIRMAN (SHrRI H. C.
MATHUR): YOU started at 6 27.

Surt H. P. SAKSENA: 1 do lotubt
your word. I will sit down as soon as you
riiiy the final bell.

THE VICE-CHAIRMAN (SHRI
MATHUR) : 1 don't ring any bells.

H C.

SHRI H. P. SAKSENA: I wish to say a
word about Vindhya Pradesh'. The wishes of
the people should be the determining factor
so far as the delineation of these States is eo I
see no logic why if the Deopj Vindhya
Pradesh—when their State if not permitted to
remain as an independent unit—should be
forced to marge in Madhya Pradesh, instead
of merg-. ing in Uttar Pradesh. We do not
invite them, we do not ask them to join Uttar
Pradesh, but if they arc so willing we cannot
but welcome them. U.P. has always been
hospitable to all of its friends who desire to
join with It. I am sure this consideration vill
weigh not only primarily but even finally
with those who decide the 'ate of the States of
the future.

My friend, Mr. Bodra, emitted i ire-smoke
and lava but without any result whatsoever.
That entire gun-powder was wasted, but I
was happy that this
august House did not catch fire.

My friend. Mr. Mann is not here, but |
would like to tell him that kK is » wrong
impression chat the unfortunate brethren of
ours who migrated from Pakistan and came
to various Provinces of India were not treated
and received with affection and nice
treatment. If anybody did otherwise he is
sure to blame; but let my friend, Mr. Mann,
or any other friend from
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the Punjab not take the feeling or the
impression that we look upon them as
strangers, outsiders or foreigners. After all,
what is it if I live in Punjab, or in South
India. It is all the same. We are all limbs of
the same body.

The case of Assam has been very
successfully put before the House by the hon.
lady friend. My friend. Dr. Subbarayan, for
whom [ have the greatest respect, wanted
Madras to be as big as Uttar Pradesh. 1 wish
him god-speed. I offer him the entire Indian
Ocean which he can add to the territories of
Madras.

SHRI V. K. DHAGE: Not the Arabian Sea?

SHRI H. P. SAKSENA: II he wants he can
also have Uttar Pradesh to boot so that the
vanity of a dear Erfa should eventually be
satisfied by having a State which is bigger
than Uttar Pradesh.

We have all read the masterly expression of
our popular Prime Minister, Shri Jawaharlal
Nehru. Eventually, it so apears to me that the
decision will have to be made by him. There
never.was in the history of the world a more
popular Prime Minister, there never is in the
present world a Prime Minister as popular and
as beloved as our Prime Minister, there never
shall be, if I hazard a prediction, in future who
is the master of the hearts of 360 million of
people. We have all our hopes centred in him.
Just as he has by administering shocks and by
his other various methods solved so many
knotty problems in the past, similarly I
endorse the view expressed by some hon.
friends that the entire question of the
reorganisation of States with this blue-print,
the S.R.C. Report be entrusted to the care of
our popular Prime Minister, and I am positive
and certain that the result will satisfy the
wishes of each and every one of us. With
these few words I take leave.

{ 22) R

Ly - .__.-.2-.'..5 T L,..;', i

o U a2 epey i s



4371 States Reorganisation [ RAJYA SABHA ] Commission's Report, 1955 4272

[g@mml‘_‘JU]
Gl s S Aol S e

aie & (W akiggS 8 S ey
Sort K o it K e
M g iy S Ay B g0
N & JENPR I Y P
S 2 ko i g s
Ga g L S e ) o6
Sy &yl & Sl K ey
I
ez il Jele - a8
A 2 pom P & U o
L e g 0L - 8 Ny
e & e L:)l:l'-‘-'a oy - A ]
a K ety U‘J t,la ]
s e B gy o ey S

e Sale £ dber of taaged

P TR ¥ B POC I R T |
ﬁﬂj)éum‘sh‘r?h‘"—‘ o
% R R S R ST ¥ |
-2 :’.I) LS Sl a-_sLl u-i LJS
wret e K S 2 Ly
el 48 (gp Ukpam a5 - 0
2l o e Wl clelae o o
™ RN S ¢
st N U gae 1A -
S S el & ge Lala WS
2 # e po S
ot @l S oy s
~ed R e mdla S
S o S e e 9

L Ay e

el e Y K @K e
Wlat o _siagsdy oyl Ja
€ g S ey Sy Ja
e o g e S S
S 2 & fa opne S eamed
th By Tt ge o Joh
Tt et JigtS g
S sbo d.at.aﬁ."'l ¥y &KL s
U VS SR Y- ey
ST e e aaila L yla
e s e R S ST
ol aed i KL ey S
dpy 2 Wy fe o JT
S et oS B - 8 emy ST
Sy oS L g e Be s
Y 20t oS a5yl e L
- oM S g -
gl 48 2 L e Ki
Gt e olasi ) . oL
Woote M ek S S
e Sote o T e ole
ot by 2 s 4 <
2 f o o e Ll oa
A ¥ raate oL M.
e R e
pp-darte Uy Jo o by
S ole gler & 2 e @
Ly Jals ey Ul eyl
s l._J S 2 &y &llbe Nl
S8 S We B L Sl
Lo Y dul o plwa g@u-xﬁ



4273 States Reorganisation [ 23 DEC. 1955 ] Commision's Report, 1955 4274

"J’rﬁc Claa 5 el gyl 2
é“‘%—gﬂ;wrﬁ o =S8 géﬂ—w'
4_5-(3 e ¥ ,{ ot J,L-l- Fi)
o sl ol oF o 5 4
FPLR NP S < PR VIS S
ELINCLOE TS ORISR
¥k S e pan g gy
ol ol S oy pile dage
why (ol . A b S P

el C PN SR PR LR B
S S crd ) e dg
by Ul 1agll plal o bl
ool & et S R -
ieagfn glat oKy S el
lollae o &liggd @ oaulg a2 ¥
T I TS O S TR R
Sy o S 2 s ey
wl oy & Sl whd o ahd
S duly b S e S

3

fagil ot - a5 S e &
M - B fa mye g
Sy e 19 b o S By
A el S opled A
199 W - S g Leld e
TR S R
faltdn & 3 plly drl e !
P SRR S B TS NI ST
o gy Rl U atd e
W % 8 wlda S e D
NEIO SR 116 RS TURRIVI U & S
a5 g allye Sl 4 Gty

S ol ¥ ey 15 sl

LYY N P R M R RPN |
L‘uzuu‘ ‘lj J*b d;,& ré.b‘ e ‘1.?..!
ot i e A e
e atye UrsS y lae (el
Sale Ups S pam dnl ) e

e AT g s

UF UHES 90 st g YR

PN i R e
imatilae wlgo 0 LD ap
T R LR I O PR 1
& JoRa Jose S gy 2w S
sar 3 e G i Kl
o B gl ple aime S
po S palad 4 gyl e
¥adint Glake S et
R
o5 - A ey SER) S8 e
ot 1 de el s
oy b pioe en et @By gy
ol 1e8 B &gty am wylye
S oEt Semd AL e
o R el A sy ayer o
e B
ae ksl plpngye e ofolyy gy
R R R L RO
g 5 Rlm S r sl Xt
R O I ULy LEagy



4275 States Reorganisation [ RAJYA SABHA ] Commission's Report. 1955 4276

[Mmldn'rb]

S bl Sl e 2y s

Sot B Ble S plig b | s S5y e a oy

N SR S PPN N TSI N
e @y foedhs Sl e
9t oSO ewd S Sl
A5 wr WS &y gae Kt - 8
W 8 a2 e gle a8
ot K S s Chb S
T I QTR - R
o ol b el £ K
Soer cals Lge S s WL
Gyogle 6 yiilmdl o
N N A A o KA
L st £ T oS oy oayp
S e bt R - A
¥ e 9l e S e
SSder Ky e g S b

! oyl - S ey (MR b
I R N
oyl M S Bl
vampls oS gl 8 oo K Ay
o ntet ! KR oy Jly S
22 ol &l sy Kl
S Mmooy S S
$ by o & S tp e
S et 5 S b S
S 2 gltawe - S e S
L gl £ JBu 1o e
lawg o3 hE sy o b
Sppan o £ o - A2 e
P Jo e S5 o S (e
S ey ady el - F Ry

C AT L AR T I
Sl ol e R - e
At Spln 8 jea Linls UgayS
ot o Sy gyl gl S S
prd & - e el US b S
ook Ihr d e S
Ogagly £ akeas rL.S o = .
¥ IS ple ¥ Ly e

'u‘““"

W o o e AT e
R ol 8 e s
MMK:_(.I»‘,_,L&,_.L_.&Q.’L‘@J

ot ol § o el sl B
2w - Kdla g lag ilsa)
R, i s "™ Rt SR

Surt W S S e sy

¥l Fle S B ala o yae

el &5 o Lty U ) okt

Ay K LBy 5 oM al 4xa
-l

1lewht

tHindi transliteration.



4277 States  Reorganisation [23 DEC. 1955] Commission's Report,

e § A qgi &7 mem AR & A A
TET Al AW A FF W den ot
& | ITomw T A W A gar £ ol
T @t it 9 aledd wel ) Pewww @i
g Fme w1 & 1 | e £ T g e
o Gve g9 WA &7 ATeTan & Tw 7
TarR S R A & |

WoqEy & e & Pawiaen o
= P gp o ar | gy e men B
FEIM A AT A Fm v ¥ | g wEay &
T= awer & @6t ot & & o sonEe
T TF TEW 9% WWEN gEm anT & Srer

1955 4278

AN AT A g9 & TE e9F @ @
Toq gwt g% o oreew % Yeww ¢
Preaw g e ot 3w Praw d gw
I AT | wmogw 9e A6 wed T
a2 Y g ) wrg e A 7w owr ad
ot Zw? Tewi TaEm % gme 7 7 Pt
g A gw TEE Avg IHA TAn dAn At
# 1 wwer AT ag § 7% Paen @ et A

& T® ¥ g @ Sl AW SR A5

# 1 Tereran &° Tew gaen g1 #gen e
g Tx Tor gat Tae teer apw & i
dan 77 & V& a8 At oF T ol e
Toalt graver ¥ S & € | ST AW

aga § % Paem At ST A A T

gast § & g e agd Troegieat W
TATET AT AE AR ST OTAER &1 OAGHE W
g ger Wt 7T Tear o v ) Py

1wy g wg § 7% Fee T & O @

ar 7 & @ PRl wme dtww m o Aw

7 ¥ atew 78 TAAEEY 3T F RE@Ed
At &1 g FeE @ TR aF 99 ge
ang et Taedt, @ 9w A Aw @
ary Y= oyt Famer o SOl o M I
Tt # Twer ver & At ag T A @A
qaerT Pat wEw T AR 4 & 4t oF 5
gt | o & afe @tw w1 ad ofwed
darer o g F 1 o gre e & T T

e & WhT TTIEEA fe @ g A

e & a1 72 ¥ h gmam onft omd &
¥t W 3w avg @ MR AW wed A

e & ates azdt @ arEIi | AE WEET

a teegeamr a1 wewn § ol gEAT |

w&mlﬁﬂ#ﬁﬂ'ﬁﬁﬁ A

TENT & Twogarm & A4 mo g
TRIAEET &1 o4 o gAR TaEn w1 avwn
A rg T F TFowm amst omen Al
EME A EmE AT Foa ravds F e
F2 T weEr F TAn g A4 ¥t Aan
F 1 @ TETe w1 qE e A | et
g g PF AT A wews ® avrgAen wft
araaT F fvamd Taen o aniEer @
AF | WA wivE F AT ATER TR A TRIAE
o Fam Px omrmrEer a avAe
AT A FIATW T WETHMET AT Al
FTRA A ewwe H arm T 4 0%
WA T2E & 906 TATARER a7 dar Wi
faod 3w=fd Yoar ar--d° 77 &
 eren & T a8 e 9t Pan o e
g7 & T geatew At i A9 oF
&1 g9 v e AT /@ ardl Tagn ol
ST ® TErETE o anted T de A o

| e Yeem ¥ ag wrErea oe amerd # oo

|
|
|

wme fo ot gt WAl o W oo .
ara af v @ wem o 4 e -
e A1, Prem, dme, I, ot dte dio
# 72 TR A " qEw A OF FhWE

st ot fagn o qor A A Ates w{hﬁmmwmmaﬁ



4279 States Reorganisation [ RAJYA SABHA ] Commission's Report. 195b 4280

P farwed aowtet ue waeltw o P ooy ot o s O $ 0 wn
7 ¥ @em @ qubenw welile w | ¥ T oaw o wprewr dyw ot o o
.oamr vadin a7l F wiow gw F WY | g ww wnbeut o g W E o

grrers 7T § 1 T T e U e q-gfrriwcdufg‘q"]

& wqriw Tt o sgpew g o Ber | ‘

T T At A waetm ol wrwme | A afen & Tew anft e www €
d by apds ys o of gn e | Pe 0w A e  pA g W@

Pabrezs & aqriw =} w7 W ) e
Tt dat ali ot @ wniw e
# 8 TR T gavew a3 § P g g

T ¢t Wt Do o e P v g

& wagy g Y5 w2 Pean ot B g
wiwn al v it ww e

gewe Y add Teae o o 2 aw Ben

Peen =} woew =% gy @ P # Teww
gt ot vt & dfer A wy www £
Ps gue ax yory et £ T oaw o

1
S

T
th
¥

3

i
|

A
4

LK
H

:

war gt gtw, wivs qud o aww o
gemrs 93 o aow ) gateg ton #
b ya Pawtem & pw Towr @ pieee
7 Pt v aven Pugre & ader ot em

[ 7T R It % YRy ST ST
oy wTrw e & V6 e o
5m¢quhrﬁw|]

DRr. R. P. DUBE (Madhya Pradesh): Mr. Vice-
Chairman, let me at the very start congratulate
the members of the S.R.C. for the trouble, care
and patience that they have taken and
exercised to bring out this Report. They
are persons of approved integrity with

balanced judgment and have had no
attachment to any party. 1 am sure in
my mind that the suspicion that some of

the speakers had expressed about their
integrity is absolutely unfounded. The
Government or party in power could not
influence any of them. Moreover, il is a
slur onthe Government and our trusted
leaders to even think that they would try to
influence these people. The amount of
labour they have put in is stupendous. The
honourable = Members of this House have
heard from no less a person than the Leader
of this House and the mover of the motion
itself.  Shri Pantji, the amount of work that
they had to put in for the preparation of this
Report. He also complimented and
congratulted them.  They had to go through
many thousands of memoranda and a hundred
and fifty thousand documents. They had
interviewed and heard thousands of depu-

tations. They went r“ound all over the
country to collect the views and
opinions of the people and also to judge

for themselves how the various
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laces looked like. Is it any wonder
hat they took nearly a year and a half
o compile the Report? They studied
ill the documents, representation ...............

THE VICE-CHAIRMAN (SHrI H. C.
MATHUR): Dr. Dube, you may continue

tomorrow. The House stands adjourned till 10
A.M. tOMOITOW.

The House then adjourned at
seven of the clock till ten of the
clock on Saturday, the 24th
December 1955.



